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Saturday, 28th July, 1929. 

SPEECH DELIVERED TO THE COUNCIL OF STATE AND THE 
LF.OTSLATIVE ASSEMBLY BY HIS EXCELLENCY THE 

VICEROY. 
His E ~  the Viceroy having arrived in procession with the 

Presidents of the Council of State and the Legislative AlI8embly took his 
leat on the Dais at El1n'en of the Clock. 

His IIxoelleDoy the Vieeroy: I am here to-day to addrell you 
I~ what mllst be generally recognised to be a most important ocoasion. 

Tliis if,; tIlt' ~  OilY of thiH SeFJsion of the IJegislature and the last day of the 
last Session of the first IJegislfltive Assembly constituted under the -. 
Juvernmrllt. of India Act of 1919. The close of this Session 
marks a ~  in t1he working of those reforms. We have reached 

• the end of a (I('.6nite part. or chapter in that gradual development of 
f ~ institutions in the Indian administration which is the 

declared policy of the .Brit.h:;h Pllrliament. We have advanced one step 
forward, snimportllnt Rtep, in ~ progresRive realisat.ion of responsible 
~ V I  in British India as an integral part of the Empire. I pause 
to dwell 011 tbis point. J (lesir(' otherR to realise, M J do, what the end of 
this pel'iod means for lndia. It began by a momentous declaration of 
policy by nill l\fajesty's Government who determined it to be neces.lI8ry 
to gh"(' diect to this policy by Rucccssive Rtages and forthwith to take 
substanHaI steps in that direction. Since that announcement we have 
been travellinft on that road, and we have now almost reached the halfway-
hO\1se 011 that journey. We in Iudia at this time will naturally desire to 
P&\'ISe and . . ~ our achievement ; but this ~  holds interestllot only 
f.or ~  must ,have a special and intimate importance f<lr 118-
hut 1.or a wider public. Of necessity at the close of this Session the British 
F.allliament, upon whom Ues the r.esponsibility .for the welfarennd advance-
ment of thf' Indian people, must look back and take stock, in the words 
of !the p'J'eamble of the Act, " of t.he co-operation reeeivee. from those on 
whom new opportnnjties of service have been conferred I'. 

There i", anot.her aspect of the question. Our constitution enaots that· • 
on the expiration of 10 vea.rs after the paRsinp: of t.he Act of 1919 8 
Rtatutory CommisRion sh/ll1 be appointed to inquiro into the working of 
the system of gOYf'rnment. the ~  of ('dncation and thp development 
of l'epJ'(>sentlltive institutions in British Illdia and all matt.ers connected 
therewith. ond to report thereon. Tn etreet at the time stated the pro-
n-rf'RR ,md f~  under the rf'fol'ms are to be weighed in the balance 
for the purpose df Betennining the deg-ree and extent of thi' next move 
forwaril .• ~  'to he tested ill thr erueiblr for the ~  to npoid!'! 
o! what meHllthey consist and whether they ~ true. I remind :VOll 
that ~ is jaRRing and that we have almost reftChed the moment when 

, 'r •• • • (5098) 
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half that statutory period will hnvl' elapsed. The achievement of the 
Ind:an Legislature, and especially of the first Legislative Assembly in these 
cirCllDlstances, assumes a special importance. The work they have 
accomplished, the f ~  they have ('.xercis('d, the example and experience 
"they bequeath to their successor!>, all contribute to that atmosphere of 
success or failure which will surround the Reformed Constitution when 
the Mother of Parliaments sends her representatives to inquire into the 
working of the system of government. 

To-day we are bringing to a conclusion t.he proceedings of the first 
Indian Parliament under the Reforms and we are assisting at the obsequies 
of our first IJegiRlative ARSembly ; it is therefore meet and proper that wc 
should review past action as '\'c pronol1nc(' it.s funeral oration ; but we are 
also at the stage which precedl's and heralds the birth of a second Assembly; 
and we may for thiR rf1nson also. fitly aSSC8l! our experience and hand on its 
fruits for the benefit of our SUCCCflSors. . 

I havE' spoken of the special interest which our proceedings to-day 
have for (Jurselvtls and for the British Parliament. They are also keenly 
watched by a larger Jlublie. No one can have failed to note the great 
~  of interest in the proceedings of tIle Indian I.Jegislature which • 
haR been a prOmhlf'nt feature of the Brit.ish PresR in the last two years. 
Time was when the notices of Indian affairs in the British PI'ess were 
few and mtermittent.. That rln.y haR pass I'd with the reformR. Time 
was at the oublet of the reforms. when a section of the Indian PreSA 
professed to igllOr(' Illp d(·liherations of' t.he Indian TJegislllture exct'pt 
for oecasiona1 and hrief outbursts of malicious depreciation. Those 
days are Il'one. You may have your d(·tractorR ; rOll may have )'our 
crit.ics ; but. you have now everywhere created and Rustained a vivid 
and living' inter"pt in your aetjonR. Yon llave made the Indian I .~ 

lature th.:l mirror of events in India. All matters of importance to India 
nre re6ectl:.11 in your qllest.ions and Resolutions. Before I pass to your 
. achievement!; in t.hl' working of the reforms, I will examine the political 
situation regarding the reformf'. Those who are opposed to the true inter-
eRtll of India and are blind to her position in the British Empire and to the 
mutual protection and strength those ties assure, have not been slow 
to anege that the reforms are of a transitory nature; that they were 
the outcome of. the political complexion of a moment; that. they have 
neither substance nor perm8nency ; that YOll liye in short. in a foo1'R 
,paradise whose unlaces and gardens will vanish in the twinkling of an 
eye like the ~ of a mirage. Nothing rould he more untrue. I came 
to India immedil:.tely after the initiation of the Reformed Constitution, 
pledged to ('arry on that conRtitution and (mtrllsted with tq)ecial and 
new ~  hy HiR Majesty as Governor General to that end. 
On me was thp, charge laid that it was His Majesty'A will and pleasure 
that " the planFl laid by onr Parliament for the progressive realisation 
of reRponsil,Jc /lOVfrnment in British India as an integral part of our 
Empire may come to fruition to the end that British India may attain 
its due place arnonA' our Dominions." A solemn deGlar.'\tion of policy 
had been mlldl:' by His j~  Government to t.he samr Furport ; the 
legislation harl b('cn passed wit.h the assent of all political p,uties in 
Eugland. Since then t.here ~ beel\ ,loo changc,Iand theh will ~  DQ 



B. E. THE VIOIIBOy'8 BPlllloB:. '. 6096 

change in the anllowlced policy. It is the recognised policy of the 
BrItish GoVel'lUllent however constituted. There. have been changes. 
in Prime Ministers, changes of parties in power in England, changes 
in the personnel ~ the Secretary of State for India ; but the fundamental • 
policy as regards Indian reforms has remained unaltered ; and it is the 
unshaken determination of the British Government to carry out those 
reforms not only in letter but in spirit. 

There has been criticism of the illusory nature of the reforms. Those 
who wish to hinder the progress of India along her settled path have 
charged the reforms with being an empty shell without a core. They have 
termed them a dress giving only the trappings of reality to a dead body 
which had neither life nor force. 

The achievements of the Indian Legislature have been decried. Their 
position and privileges have been ridiculed ; their motives have been mis-
interpreted. Theil' sincerity and patriotilSln have been attackcd. Let 
history be their judge. I am confident that no difficulty will be found in 
1l'1'eep:ng a3111e those travesties of their earnest and constructive labours ; 
but this is not all. The Assembly itself has been at times despondent. 
Therc have been moments in this House when voices have been uplifted 
cl'ying on the Reforms as a niggardly gift and a sham. My sympathy at 
all times is With laudable deRircs for constitutional advance and longings 
for a wideI' horizon ; but when I examine the position the Legislative 
Assembly llU!l attained, the use it has made of its opportunities, the 
effect. aud dIgnity with which it conducts its debates and the broader 

~ of itH ~ upon the policy of the Government of Illdia, I cannot 
but fccl that the Assembly at times takes far too nat'row and restricted a 
view of its pott'ntilllities and real infiuel'lce ; and I must suspect that senti-
ment on oC(,:lsion tcnds to obscure reason and dims the vision of those 
solemn pron.ises of the British Government and of thc Charter of Indian 
libCl'ties of which the Government of India Act is the repository. Weigh 
for a moment the influence and power of the rcpresentative element of 
this House againr,t that of its predecessor, thc Imperial Legi:;lative Council. 
Compare the rCIJIities of its rcsponsibilities with pre-existing conditions. 
Reflect on the establishment on a. firm basis in this House of Parliamentary, 
traditions and on thcir incalculable effect 011 the future, 

I do not desire to enter upon a catalogue of the legislative achievements 
of the Legislature or to enumerate in detail those Resolutions or questions 
or recall those debates which havc produced material results on the executive 
action of the Government, I prefer to recapture for a moment the atmQs. 
phore and the state of political fecling in India when I assumed my office and 
to ask you to judge how far this has changed and how far your influence ana. 
action have contributed to this change. When I flrst came to India I was 
at pains to gP,t into touch with politioal thought, to hear grievances and 
!:Itudy the Prells so that I might acquaint myself with those matters which 
appeared to be a subject of general complaint. My impressions of tho burn. 
ing questions of the day in Indian opinion as gathered from those I;ourccs 
wa.'1 as follows. 111 thc first l)lace, thcre was a deep tide of resentment reo 
garllmg curtailment of liberties. 'l'he more progressive considered 
the r.tatutory re:itl'ictionl:! on the freedom of the Press to be Ulllleces-

~  ullduly· restrictive and incompatible with the spirit of reforms. 
'rhe same- eaception was taken to a number of special enactments 

~ ~  ~ f cert,,\in aspects. of political ~ ~ kJl()WD a.. 
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the ReprtlllSiv(' Lnws, and particll1arly included the Rowlatt .Act. 
Stror.g views were expressed to me as regardil the number of British 
troops employerl in India, the strength of the Indian ArnlY and 
the burden of military expenditure. The military position was represented 
as showing a total waut of confidence in India and as strangling the tnateria1 
expansion of the eountry by weight of army expenditure. Though Indian-
i88tion had begun in the Civil Services, the absence of any regular !lcheme 
of InWanisation of the Army was quoted as a proof of the mistrust of Indians 
by the British element and as desib'1led effectually to prevent the ultimate 

~  of responsible self-government in India. A like suspicion W8.8 
alleged to be at the root of the failure to aRsociate elected representatives of 
the people in aflvisory capacities with the pl'f>blems coming before the 
Del)artments of thp. Executive Government. 

India was represented as dominated in fiscal matters by the British 
Government and by the economic interCl'lts of Great Britain. The 
store"! policy of India was said to be dictated to stifle the expansion 
of industry in India, and accWl8.tions were levelled that its main purpose 
was to place the maximum amount of orders with BritiRh manu-
faetUl'ers. }<'iulllly, the bureaucratic (fflvernment were charged with 
baving established for the perfection of their own ends an unduly 
complex and expensive administrative machine and with having 
expanded its activities in directions not desired by the Indian publie 
and out of proportion to India's resources. 

I need hardly recall to you how the case now stands in regard 
to those subjects. For I know· that you count the measures, which 
have lipen adopted by my Government on the strength of your repre-
I!entation of public opinioJ;1 in those matters, among the most priceless 
pages in your annals; you may pcrhaps feel that the policies you 
advocated are not yet in all cases fully accepted, but when you leave 
this House ~  may llHSurt'llly point to mauy griuY:lllces, which were 
the eam:e of much bitternctls and sWlpicion, checked by you ill their 
early growth and now lying strangled on the open road you have left 
behind you. 

These aehievements arrest immediate attention; but th'ere are 
other matters to be mentioned, particularly a8 they relate to aUivities 
of a more constructive character which will, I trust lind believe, have 
an important and beneficial effect upon the future inh:rests of India. 
In th4J Indian Factories Amendment Acts, the Indian Mi:nes Aut and 
the W'orkmen's Compensation Act, the Leghilature has placed on the 
Statute-bonk rnea&nfes destined to protect labour and hall taken a pro-
FeWvt" view of that great responsibility which rests on itR shoulders 
as th. representative of a vast labouring population. The Indian 
Emigration Ant deals with the difficult problem of IIflfeguarding the 
mteft:lltll of Indinns who may emigrate to find a liVt·lihood abroad; 
&.nd a Rtriking flUture of this lcgi81ation is that the Hnltl decision of 
measures for their protection has been vested in the IJegiHlntul'e itself. 
!Ilo meullure before. you ~  ~ f  ~  with ~ Rpecial ~  
.8 the law to abollsh raeuil dl!ltmctlOns; but no nft occurred in the 
delicate web of compromise and good-will; and the S~  is now 
~~  UI--a permanent monument of, ~  ~ j ~  to wu-;k ~~  
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to' It> Mmnton under«tahding. In ttie Criminal' Procedure AmendlDent 
.~ ~ Legislature brought to a successful concliidion a taslC of great 
maguihuie and complaity which had oeeupiM the energies of our 
draftsmen for nearly a decade. It. will fall to few Legislatures to liave 
to di8p(lse of a m68Bure of such difficulty and importarlee in: the domain 
Ilf th.! criminal law. 

While at' times lIentiment has run high and some event has found 
the A88embly and the' Executive Government apparently at opposite 
pol'!S, theBe d·ijfel'MOOS have seldom been perpetuated and friendly and 
frank discu_ions have frequ13ntly led in the end to better ~ 
ing. 

Some differences· unfortunately h8: ... e remained. If WaS" Ptlr'liaj)s 
scarcely to be expected that at the present stage of the eO'lll1titution every 
divergenee of (}pinion between the GovemmerJ:t lind the LegiSbitive 
Asaembly would be composed by discussion. Often my Gtlvernmerit has 
aeeepted the views of the IJegislature notwithstanding that tliese did 
not·400incide with those of the Ex.ecntive. Hut a special responHibility 
has been laid by the constitution upon the Go,-ernar General iIi certain 
C&1ieK and in my judgment special powel'H arc essential to the dlticl1arge 
of the dutiC8 of the E:x:ecutive in the pres!.'nt state of constitutioJial 
development in India. NevertbelcsFl thc occ88ions of the use of t11es'c 
spec:.. powcrs Ilhoolld be and, I am happy to obMcr've, nave becn rare. 
'l'he most recent and notable instance of their exercise was in con'tiec-
tion with the necCI;sity for balancing the budget. The reasons f. the 
action which I felt it incumbent upon me to take at that time have been 
published. My action provoked criticisms j I have 110 intention of re-
opening the dis(!U88ion sIlve that I will add that in my opinion Hubllcquent 
eventll have tended to confirm the wisdom of my original deci,,!ion. The 
responsibility WftS ~ and the dccit;ion relSted with me alone. I trust 
that those in the Assembly who have· felt and exprcslled thePlllelves 
strongly o.n the .subject will leave this Houllc without any feeling of 
bitterness, holding to their opinion as their conscien<--e1S may dictate and 
acknowledging the Bame liberty to others who may dUfer from them, 
among whom I count myself. •. 

My Government have to ~  a continuous and solid. mt!i.BlIte 
of SUPPOl1't in times of disturbllnce anrl agitation from the LegbJlafure, 

.Bud iu· gener&l Ii steady inftaence exerted for the maintenance of law 
unri order. I have said enough, I trust, to estnbJilih beyoad <lOlltroveray 
the real ad.vanll(\ McQUtpbHhed and to place ~  the pow('r ofdepre(lia. 
tion the disoiplined et!orts to increase t11-e ~  of the people of '. 
indill which have characterised thill, the first Indinn I;(igislatu11l. 

Before· I part from the Legislative Assembly I wish to pay a tribute 
to Sil' JI'rederi{'k Whyte who, with a knowledge and experience brought 
from the British Parliament and imbued with the ancient traditions of 
that Hom'c, hus pr('sided over your deliberations. I know that you 
would wish to be RR!loeiated with me in offering n wecd of apprcciation 
of the ~  Imo,wl(>og<', Hympfl1hy, patienc1! Elnd fairness of mind 
wbiclt hav; cbarlcterillcd his associAtion with your Assembly. 

Fo\- me aa C\ln'ernor General the first Legislative Asscmbly under the 
reforms (lad in my terlll of office Illuilt necesslll'ily hold special ties 0' 

I ,. • • . .,' . 
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intertllllt, aad 1 must view its di/il!iOlution with no small measure of r,egret. 
My feelings on its disappearance lIrc however tempered by the knowledge 
that 1 still retain without change the valuable lIerviceli of the Co;uncil of 
State; and I am sustained by the thought that I can continue to rely 
on the sobriety of judgment of this Chamber of Elders which with this 
Assembly formed part of the firlSt Indian Legildatul'c and on their support 
of the best interests of India in all mattel'1I that closely touch her well-
-beiDg. 

I had intended to coufiue myself to-day to a survey of the work of 
the Indian Legislature over the period of the life of the first Legislative 
Assembly and not to dwell on matters of recent occurrence too near to 
us to be j ~ in their proper perspective; but before I paijS to another 
part of DQ' lIubjcl't, I feel it my duty to make some oblicrvations about 
Kenya which i!l at the moment uppermollt in my thoughts and yourll. 
The Dews 'of the decision regarding, Kenya came to me and to Diy Uovern-
ment no ~ than to you all a great Ilud sevcre dillaVPollltmeut ; for India 
Lad made the cause of Indianl:l ill KClIya hel' OWll. As ilis MajllSty's.oOv-
ernment has stated, thll:l decision conl1iotll on nUltcl'lnl 1'Olntl:l with the 
strolJgly expl'es.'lcd views of my GO\'Cl'l:lllCJlt as laid before the Cabinet 
by the Secrt'r.ary of State for 1 cdla. lllliia '6 representations were fully 

~  befOl·t) Hill MajestY'1i Government and received most 1'atieut and 
careful colwdel'lltion; but ~  l'I:cord our deep regret that His 
Majesty's Govt'rnment did not feel jUt'tlfied ill giviug greater effect to 
theIr'( We are conaeious that there were important aspects, perhaps not 
suffiCIently undert;tood by us, which lIill Majesty 'ti Government were called 
upon to weigh and determine, and we fully a1'preciute and acknowledge 
their whole-hearted elIortB to arrive at a fair und equitable conclutlion. 
'J'hey have announced their decillion illlJ the Uoverument of India must 
consider it and arri"e at itli COUclUliiollS. If lSubmitision must be made, then 
with all due respect to His Mujn,ty'iS GoVel'nlllent it can ouly be under 
prote&t. 

We do not fail to l'eahlic the gre:1t ditliculties in which Ilis Majesty's 
~  were placed. 'l'hey were fHeed WIth a contlict between ~ 

JlOwerful i11terelltll. The deputations WJth great vehemence urged two 
completely divergent points of view. Bet weell thea;e two there appeared 
to be no gl'ound for agreement on any poiJl t ; .. ud besides there lay on Hia 
Majesty's Government the grave rel,lponl:libility for conaidering ~ 
unehampioned and inarticulate interests of the native population which 
form the great majority in the Colony. It is not easy in India with strong 
feeling for the Indian side of the cause to appreciate with real detachment 
the conaiderations which His Majesty 'Ii G ~  had to bring to beau: 
on the difficult problem. Attention in India is naturally concentrated on 
the rights and claims of Indians, while His Majesty's Government have 
a larger field to cover and wider resprmsibilities to exercise ; and we must 
remember that although the deciHioll hali disappointed us, yet on some 
points to which we were strongly oPPo:>l:d, but to which the settlers party 
attached great weight, the deciHioll i", i.glliust them. On three important 
pointH decisions favourable to thl:' Indialls have been ~ .  Bis 
Majesty's Government have declared agaiuHt the grant ,of ret.ponsible 
government withir. any period of time which neod now ~ taken into 
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oonBiueration. Further, they have refused to countenance the introduction 
of legislation designed to exclude froM British Colony immigrants from 
any other part of the British E ~. Tn addition they have definitely 
rejected the principle of segregation. On the question of the future 
control of immigration no final conclusion has been reached. The prin-
ciple stated is unexceptionable and ~ a declaration of policy it will be 
welcomed by Indians. We are, however) uncertain as to the precise 
method by which immigration is to be eontrolled, and how the control will 
affect Indians; but you may rest a.ClSUred tbat I and my Government will 
use every effort to impress our views on this subject without delay upon 
His Majesty's Govemment. 

It is nnfortunate tliat the la.gt days of the first Legislature should have 
been overcloudl'd by events regarding tbe treatment of Indians overseaa. 
Yesterday thc T"clli!llative Assembly passed a Bill enablin/!' t.he Governor 
Genen} in Couneil to frame mIps, if and when he eonsiders it de'lirable. to 
rer;n!lat.e the entry into and residence in British India of perROOS domiciled 
in British noninions and PORAeSsions other than the Unit.ed Kingdom. The 
principle of r!'Ciprocity had already been accepted by the Imperial Con-
f ~  and th'1refQre a Bill conferring powers on the Governor General in 
C;ouncoil in his dis('r«.>tion to mnke rules for the purpose of enforcinll recipro-
city is in itself unohjeetionable ; but the moment selected for this legisla-
tion may in some quarter!': be regarded as unfortunat.e, especially when 
accompanied by gp':1eches in favour of retaliatory meflRures. It is }lut 
natural that th(:r(' should be a desire in your mind publicly to express your 
determination to befriend and support Indians overseas to the best of your 
ability, but I must ('xpress serious doubt. wheth«.>r your . ~  will be effected 
by these menns. Will their position be improved politically and mat.erially 
by steps in thti nature of ret.RHation T May it not have an oppositf' effect 
and makp their sitnat.ion more difficult' Have they hppn Mnsulted , Js 
it their wish? Apnrt from other considerations, will it help India f I shall 
not dwell upon the Rubject. The Bill cannot reach the other Chamber this 
Session and meanwhile there will be opportunity for furt.her info.'mation 
and re:8ection. 

I have paused to·day to examine the progress of the first. Legislature 
and the position it has attained. In the face of vehem('nt and sometimes 
bitter opposition you elected to J;!ive your services to your eountry and became 
Members of ~ TJer.islature, determined to devote your p"wers to attain-
ing your aims and ideals by constitut.ional methods. Yon may not. have 
accomplished in the short period all tha.t you had hoped. You may perhaps • 
find the pace of progress too slow, but can you point to j!'reater achieve-
ments for India during' so brief a period of dme T Would other means 
have al'.complished as much' There are t.hose who have set other ideals 
before them. DeRtrnction not construction is their avoweo aim. They 
would wreck the Reforms. What have they accomDlished for India' 
What blessinll'l have they brought to her people' Have thev brought 
harmollY? Have th('y hrought security T Have they brought peace' 
What goal have they lIet before them T By what road are they to attain 
to it " .' • 

You ,¥pl ~  meddle with uncertainties or speculate on the unknown. 
You lWow th,,- port to, which yo\\r shit> is sailing. YOll have set ~ 
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80urae ; the8far by ~  .you steer shilleabright Ibefore you. Tha;fl:nt 
atage of your S ~ .}jt'J :behind you in your wake. ~  have ·learnt ;to 
work your craft. Whatever storms or dangers JIlay lie before you, '10u.ue 
confidcmt in tUisknowl6(lge aud by ihe J,elpoI Pr(wid.enee you .will bring 
your ship in ~ f  its. jOUlllICY 's end. It ~ in ,this Itpirit·tabat 18* ,ihGIe 
who have the jutl'l'csu>ofI,lI(lil1 ill t.heir ~ .  .to use ,their iJlfiuence iutbe 
ooming elections to help Jludia fOl'.ward ,by the only secure wad ,to the Ittaitl· 
-m.ent9f ,her .cberiJihed delli •. 
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BESOLUTIO:i .~ SUPPLY OF FACILITIES TO ENABLE lIEMBERS OF 

LEGISLATURES TO DISCHARGE THEtll PUBLIC DUTIES. 

Jraulvi .iyan Aajad-ul-lah • (Bbag.lpore Divi8ion : M.uhammadan) : 
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ENGLU!H Tn1.NBLATION'. 

Kaulvilliy&n AsJad-ul-lah (Bhaga,lpOl'c DiviNion: Muhammadan) : 
Honourable l>reaident and Honourable HOlllie, I rile to Al1pport t!1C ROloll1tion 
moved by my Honourable friend, Rai BahadurLachhmi Prasad Sinha. It 
is a wall-known fact that wbenever M.emberd of tl.o L~  Assembly 
require any informa.tion, they have to enoounter great, difliclIlties in obtaining 
j/-, through locil officers. I lhink it is tbe duty of overy Member of tb(t 
AlI8emblv to try hi. level best to remove the misunderstanding that exists 

~  .peopJe and Gov'lIImeut. But \Te cannot succeed in achieving this 
noble object unless the Jrcal officers render ue every pOBHible help for the 101u-
1ton of the difficulties. Wheuevel' an ulltoward event happens, only the 
Government officers are in a position to have the correct information I'egard-
ilU!: it. It iA absolutely nec.elJ8&ry tha.t the Membel's of the Assembly, who 
desire to do their duty to Governmeot and the public, should be in full 
po_sion of.n neoeaeary facts, 80 that they may be in a position to meet all • 
poasible objections and ren::ov. all millunderstandings. Moreover, MClJ'lbe1'8 
ehould pOl8e88 full information regarding every matter tha.t; i. brought up , 
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from time to time before the Atlserubly for discussion and deliberation. When 
any IJ1sistanee is required from Government officers on any matter ",hich is 
for t'Le benefit of the poor cla.sses and the cultiva.tors, no satisfal:tory reply is 
vouch811.fed to our request. 1'his is the plight of the non-official Members. 
In my humble opinioD, tberefore, whenever any Member requires such as,is-
tance from any Government officer, it should be readily givfln to him. • 

Sir, this is thfl reason why the people of India are not all yet fully con-
vinced of the sense of justice of Government. This Resolution does not con-
tain any demand that might prevent its being accepted by tbe Honourable 
the Home Member. Government should never oppose such Resolutions. As 
official Members genel'ally oppose Resolutions of non-official Members, 
the latter feel much hesitation in brInging forward many a useful and 
important proposal before the House. And this attitude· of the officiol 
Membel'S has greatly di800uraged the non-official Members-which is not 0. 
happy angary either for Government or for the public. 

Another point wor{,h considering is that flome village officers have taken 
to injustice and oPllresRion. 1t is neoessary, therefore, that whene .. er n011-
offieial Members come to know of any luoh illegal act, they should be em-
powered to ~  eVe?y information from the officers concernl'd, sO that 
justice may be wt:'ll administered in towns and villagel alike. Sometimes we 
bear of woeful tales of oppression and high-handedness perpetrated on poor 
~ . Now, haa we heen well posted in this matter, we could euily have 
anllwered auy quaations after making full inquiries. Perhaps some gross 
injustice may be averted in this way. Such thing. creat·e misgivings in the 
public mind, which the Members of the A.sembly can easily remove only if 
they be in full possession of facts. 

It is Oil tbeseconsiderations that I commend this Resolution to the 
Honourable Members of the Houlla who, J lully hope, will sUPFort it in vicw 
of its ~f  to t.he public, so that any difficulty they may meet with m 
properly peJorming their duties may be remo\·ed. With these few \v01·dl I 
1!upport this Resolution. 
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THE MUSSALlUN WAXFS REGISTRATION BILT4. 

lIaulvi l[iyan Aajad-ul-lah • (8ha.galpore Divi8ion: lluhan.unadan): 
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ENGLI8a TRA.NSLATION •• 

Kaulvi Miyan Asjad-ru-lah (Bbagalpore Divi.ion : Muhammadan) : 
Hononrable President and Honoul'able 'Memberll of th(' Honse, devoted 
Iwrvants of Islam have frequently j ~  the attention of the Mu.salma.ns of 
India to the mal-administration, mis-u.e &nd the wretched condit.ion of the 
Muslim endowments (a",leaf) in India. But unfortunately the Mussa1mans 
have always turned a deat ea.!" to these proposa.]s, and the question of the 
reform of MuhammOOan endowments haa never been taken up in right earnest. 
No M l\8lim MIJOCiation or conference has ever attempted the re-organisation of 
the endowlQent .. of their province aiDd to uti1i80 t,heir inoome for really bene-
volent ohjectll. No!" have the truHtees cared to spend the large incomes of lIuch 
endowments in .ta;ct conformity to the wishes and intention of the pions donor!!. 

1'ho Honourable Mover of the Bill qas now taken np this noble work in 
hand, for which thethnnks of all the Mu.salmana of India are due to him. No 
Mussalman ('aU have any objection to the principle. of the Bill. If our endow-
ments he properly man8.000ed in accordanoe with the provisioDtl of the BiIlj the' 
pecunillry difficulties that invariably beset all Ollr schemes of erlucational and 
,ocial reform and progress will at once disappear, our religious and edueational 
objects could be more easily achieved, and our leaders will not be confronted 
with difficulties so often met witb in collecting the Deoe8!ary funds for ~  

(,sOcial alld educational schemes. There will then always be an ample fund 
at OUI' disposal for (lur religiouA and cbaribbJe pUl'poses and the case of (f the 
deserving ~  their rigbts" will then come true. 

, After these Jll'elimiDary remarks in support of the Bill, I would Jike to 
drr.w the attention of the Honourable Mover to Qel1ain defects ill it whicb baTe 
raised suspicions in ~  minds of tbe educated Muhammadans of ,India, They 
ool.sider that the powers propoeec:l to be given totbe Distlict Officers under 
IiCct.ion16 may be ha.rmful to both the Government and the MubamDllltdan 
public. Coullideriug tbe present rlitical situation of the oiSuntry1 I/ltmll 
never ~  the G ~ . 0 India to abandon its ~ ~~ policy 
of non-mterferenee lD rehglous mattel'l. Althouffb J ~  ~ .  the . ~ 

( t t 
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presence of the Du;trict Offir.er on the Dit;trict Of)mmittee mny he useful in a • 
W;loy, tho harm ca.used by his unwelcome presence thero in creating bad 
feeling and mistrust in the minds of the Mussa.lma.ns in general will, in my' 

.opinioll, be so great that 1 would willingly forego even some of he 
Muhammadan intercettl. I am perfectly sltre that that portion of the Dilj 
which relates to the official interference can never be appreeiated by the 
Muhammadan!! and will rather afford a sttODIl. handle to the opposite party 
t.o stir up further a.gitation .. In my humble opinion, f ~  Govern-
ment shottld strictly auhore to its old pt'8iseworthy policy. of. non-int«.>rvention 
in religious affair>l. 

Jf the Provincial O()vernments or the Distriot Officers would be empowered 
to a.ppoint and dismiss the memhers of eentral aDd local Committees, 
there iR II. risk of conHtant friction bp.tween tho Govetbmellt and the Mussal-
mans. The Bill, under these circumstances, instead of proving a bOOD to the 
public, may be very injurious and trouble-giving to both. The Government 
of 8ihllor aDd Orissa and other high offioials have realised this danger. 1 trust, 
therefore, tha.t in view of tho strong ~  of several high officials 
the Honourable the Home Member and, especially, the Honourable the IJ3w 
Membor will introduce the ncceSRary a'llendments, and will keep in view the 
praetical difficultieR and troubles with which District Officers and Provincial 
Governments will be confronted if the Bill was passed into law in its present 
fowm. 

'l'he formn.tinn of Provincial and District Committeell should. be left 
entirely in the A ~ of the MU88almanR themselves who will have the best 
opportunity of ju,Jging the merits and uemerits ~f those whom they would 
select for b·ustceship. 'l'he District Officer. can aeldom have allch a chance, 
as truly pious pOI'sons never-collrt their interviews. 

'l'hore is another foint worth considering. Generally Sajjada Naskin8 
and JYutw"Uis of 11 u'lf properties have got tbeir own names entered in 
tho official rcconlil. In J "ma&alulis, instead of the name of Stich and iuch 
Dan.uk, the name of iucb ILOd such Mte(waUi appears as the proprietor. 
This praetiee siuJllld be stopped and cor\'eet entriell made, so that the Jf1d-
flJalli& may ~ he ahle to HuB or mortgage the Wakf property or Bny portion 
thereof, as ~  bocn done in very m"anyc8IolCs. 

In fleetion 1 ~ (2),. it shoultl he ma.de cloar that the sale-proceeds of 
tbe accountA Rha.l1 be deposited ill the Wakf fund. The lWoountA shonld be 
published in Muhammadan uewspapers beside. the GoYe1'llment official 
G ~  whioh a.re not peru!led by the people in general, 80 that a greater 
number of penplc may ~ an opportunity of going tht'ough them and of 
c:r.prtHIsillg their views in the ma.ttel', and ma.y also bo a.hl. to make announce-
ments in the form of notices, etc., about anything big or small for the public goou. 

Defore the Bill is pBtlsed into h,w, we must, howevel', be very f ~ in 
making every provision in it to sllfe(ruard the honour and exalted position ·of 
those holy saints who are: looked upon7 with the grearest reverence, by thousands 
of ,\1 ~  and lire considered as their holiest spiritna.l and religious guides. 
These mnst IlQt he placed under any control whatloever of a Committee or 
District Officers. No Mtl8salman can ever approve of a measure which would 
placc the&c holy pelMOnago9 nndr'r the tutelage of Muslim or non-Muslim 
trustees. r t can never be a popula.r measure. There arc some Muhammadans 
",ho ha.ve 1\ speciall'cgo.rd £01' thoqe saints for _hom they will readily sacrifice 
eyeryttiof' 'even their ~~ j ; t() ~  will surely ~ a. BiU be very .objec-

~  e!!J., the SaJ/ada ~  and M,ttwoU" of the holy shnne at 
Ajmefe S\,.rif. • . • • • • • • 
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ENGLISH ·flLANSLA.TION. • 
14aulvi 14iyau Asjad-ul-lah (Bhagalpol'o Division: Muharumadau): 
H(lnourable Prosident and Honourable House, I rile to oppose my HOMur-
able friend, Dr. Gom's Bill which proposeiJ to confer rights on women to appea.r 
·as ~ .  practitioners in the Courts. I regret I have to opp'lse this Bill again 
as it involves HOme very important principles. I am afl'aid if women were 
allowed thilf privilege justice will always be misoarried. ~ . 

No Cgllrt of J llstioc, howevel' perfect it may be, can deal juqtly and im-
partially whlre' women are engaged in pleading ~  before it. When a caae 
will be cO/dact8d on one side by a man and on tile other siele by a WOlDan, 

• • 
• • • • • 



10 
ibe chance. are that the latterwill.carry the day. 'fhe following reUOll", 
amongst othCl'S, may be mcntioDed that illjUBtice will likely result if women 
be a110wed to plead in Courts, Aud it is mainly tbp.se consideration. which 
have led the Patna High Court to refuse the special privilege to women. FirSt,. 
the 3'udge himself ma.y very natw'ally have a leaning towards tho eweet words 
of women lawyers. Secondly, witneases, when Cl'oStl-cxaminrd by them, may 
very h1rely be duped' and captivated by their charms and thus may not give 
accurate ~  to questions put to them. 'fhirdly, the D'Ul.le pleaderH of tl\e 
opposite party may vcrr ~  be captivated by the sweet words and 
bl,andiahments of their fall' opponents (women being natul'Il.lly very attrac-
tive) and thus fail in the petiormabce' of their doty to their client·s. As 
lawyers genet'ally take t.heir feeH beforehand, the result of the ca.se if! of little 
concern to them, Moreover the Bdmini.trati()n of justice will be seriously 
affected in view of t.he fact that while a male lawyer can bring home a cer-
tain point to the Court ill his dient's fa.vour iu several hours, a female lawyer 
will, by b .. sweet arguments, achieve her object in 80 many minutes. 

If Dr. Gour bolds tbat in theFe circumstances hoth partie" will be at liberty 
fb engage female lawye1'8, then the male lawyers' practiee will 8urely suffer. 

,Women being of delicate constitution will often be unablo to perform their 
professional duties and to appear before the Court mucb to the detriment of 
their alient'e intel'ests, as also of the work of the Court, which will have.to be 
occasionally interrupted merely in deference to the convenience of the fair 
pleaders. 

If a Judge spoil. a case by acceptiog a bribe, he is generally punished for 
this act. What will he the punishment of thoee J'udp, I uk Dr. GOUI', who 
will allow their judgments to be biassed hy the charms and blandishments of 
fair Iawyen and to go against the eatahlillhed laws aDd usages of the country. 

. I am afraid that a good d&81 of monoy will have to be sr.crificed at the 
altar (If beauty and fasbion 118 OU1' new ~ will demand higher fees than 
their male colleagues. And many a young mau wiJI go to t.he length of 
bringing false suits a.nd making .ham defe1lces simply to ing.atiate themfltjlves 
into the good graced of a pretty Vakil, and, ~ a cou.eq uenoe, fat fees will flow 
~~~ . 

Con.idering aU this lam at a. loss tounder4tand wbatpartit'Ular object 
Dr. Gourhad in view in bringing forward tbis measure before the ASl!embly. 
I daresa.y he may have the Engliflh practice in hi" mind. But the circum-
etancee of our country are quite different irom those of :England; and 'What is 
good lor Utero ~  not be suitable for onr country. On these grounds, there-
fore, I oppose the Bill. . 

• 



IV 
GENERAL DISCUSSION oN' THE BtrDGET . 

.Maulvi Miyan Asjad·ul·lah* (Bhagalpore Diyision : Muhammadan) : 
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ENGLISH 'rRA-NElLA-TION. 

)(aulvi . ~  Aaj&d-ul .. lah (Bbagalpore Division; 1\hhammada.n): 
HOMurahle President And Honourable Houie, the proposal of the Honourable 
Finance Member to impose a duty on salt in order to make up the deficit in 
the Blldget appears, at fit-st sight, to be a. very reasonable and easy method of 
gaining the object in view. But when we take into cOllsideration the fact 
that 1Ibe vast, population of this country consumes .alt in latge quantities, and 
that in eon.e'lllem-e a duty on this article of evct'Y-dIL'.Y consumption will 
!!urely affect their purse a. well u. Lheir healt.h, I confess, I have no other 
alternative but to oppme t.he pr{)posetl tantiou and to request, with the other 
Honourable Memhcrs of tho House, the Honoura.ble ~  Member to 
withdraw thiH unfortunate proposal and thereby earn the gratitude 01 the 
House and of the people ill general. 

It is evident from the Honourable Finance MembeeR speech that he 
-considers the impoRition of such a tax to bEl absolutely necessary_ I ~ to 
point out, howE'ver, that he has overlooked an important point in this matter. 
While c,onsidering the compa.rative consumption of salt by the people of Cndia 
'and of Hngland, he seems to imagine that the conditions of the two countri .. 
aTe alike. But thill is not actually the case_ Fit'st, eating ~  is much les. 
used in England than in India, 88 mOlt EnJirlish dishoe are prepared without 
'or witb a very little admixture of salt in thQm; whereas it is a 3iftc qua 11fJ11 

of almost overy Indill.ll dish and, ror the poor. it is a.n absolute ncceasity_ We 
'hava a proverb that lime is the I-iob man's thing and salt that of the poor man. 
'This is' undoubtedly the case, because poor people have to do hard manua.l 
work and eat coaree food and therefore the! require a good d08e of salt to help 
digestion. We must ha.ve all seen village Ia.bourers, before starting for' 
their day's work, eat tbeir mortling m.l, of rice or bread with a good· 
pinoh of Hit ,plinlded over it or mixed with a savoury c4.tfte,Y_ And theu 
midday meals Illso COli silt o( nothing bat some vegetable and salt. Now, 
~  the low wages of these poor people. which seldom exceed three 
-or four Annas a day, I cannot bear for a moment that their one article of diet 
13hould he singled oat fol' taxation, as has been proposed_ Gentlemen, just 
think for a moment, how very diffioult ~  i. dUling theae hal-d times to have 
two meals on foar ~  a da.y and these poor oreatures have to 8upport 
tbeDa¥lv& ad their families ou this piUatloo. This is 8urely the work: of 
PrJ?iaeoOJ ~  our understandiD8" 



to propOsing a dDty on salt thefact that Indi. is mainly aD agricultural 
C()untry and a very large proportioD of ita population is eD{r&ged in agricul-
tural pUfsuits, has been overlooked. Bullock. are the principal mean8 Of our 
agricultural operations and for them also salt is very necessary. And it may 

• be noted that the quantity used for the food of cattle and horses is much larger 
than thai ~ for human consumption. Therefore a tax on tbill article of 
every-day use would mean to dep1'ive the poorer classes and the cattle of their 
very necessaries of life, for owing to heavy duty its consumption W11laurely be-
reduced and thei1' hellith will ('oDsequently su«er. I hope, therefore, that in 
view of these ~  facts Honoul'l&ble Members will Teject the proposed 
taxation. / 

AnotheT very strange and important point worth considering is that 
although India consumes salt in many mme ways than .England, as in India-
besideR homan beingR it is largely used by animals also, yet itA oonsumpfion 
Lere is ('omparatively Fmnller than in England. The reason is Dot faf to seek. 
Poor India C8Jlnot afford to cOllsume 8llffidently even thi. one article of 
necessity owing to its prescnt duty. On the oUler hllnd, there is a much 
grt'ater consumption of it in England, as the labouring classes there are prdty 
well-to--dCl, and t.hpre clIn be no compariaon ~  between thc poor of 
the two countries. When we see that tbe pretent duty is not free from 
ha.rdlihip e>n the pot)!' dasscp, R8 illl evident from the small con8umption 
cf .ait in India, it would IJt nothing .hort of diHletcr should this duty 00 
doubled., 

1 welll't'membel' when King Edward VII became e.ur King-Emperor, the 
Ministen of State very wifely abolished the salt-tax and this act of royal 
favour WaR acclaimed with the ~  joy in every Indian household. 
I am much Irrieved to Ree now that our Doble advisers of Goyernment cODsidu 

.lIuch a tax to be aD absolute nC(,eHsity, as if this was the only means of filling-
up the empty coffers of the State. To inDict furtber taxes 00 poor India, 
whi<lh is already groaniug ~  II heavy l.JUrden would lIe nothing short of 
gross blunuer. I request the Members of the Assembly, and espedal1y the 
Government Memhers, to levy taxes io luch a way tbat the rich and not the 
poor bear the brunt. 

Gentlexnt>n, jullt think how IIbameful it would be to tax those who Bubsist 
on rice and salt alone. A Persian couplet is very appropriate here: 

JOMri ""uti ra har !larihall almolad rOllgor-Teg!ra dOlam 6arar 
imti!an !Jar mil zQlIand. 

'Time tries experiments ot opprcllSion on the weak-the keen ooge of 
the sword is always tellted <lD a hair. 

"This salt-tax reminds me of a well-knowD Bu,ry about Nousbirwau the 
Jult, kingof Persia, who lived more tlum HOO yean ago. Once wben:he was 
ont on a hunting expedition meat wu being roasted for him. The ~ of the 
story may be heard from sadi himself : 

" Sn,fJ/ck&e rll fJal'U8ta ~  fa namd arati. }/o'lf,8nirflJan-, Arlt'[ 

gift ba ki11f,at biB/au ta ra'm.e na gard-ad 1;(.4 din, "n,4rab 9111 

&!Iawall. Gult azin gadar clti Halal 1fl.1fad. Gtsl.t ~  

z.lm dar jaU" atCflJis2 a.dalt l"dao8t frO Aaj 1:; a11lad· /Jaran 
tJuazitl Icarti". . t· {'" . 

.' I 
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"Some ono was sent to a village to get some salt. N oushirwan the 

. Just .aid: II Be careful to f,B'y for it lest it be a custom and 
prove the ruin of the village ", It was pointed out to him tht 
a little "Bait, wou't matter wuoh, but Noushirwan replied: 
I( Oppression had a very small beginning, every one who 
came f ~ added to it." , 

In thOle days when there,were no restrictions and duty uJ?onsalt the king 
did not like to take even a small quantity of it without paylllg for it. Now, 
if any more tax was added to the present duty, it will really be avery 
great hardllbip on the poor. . 

The Honourable ~. ShahaU! has proposed a tax Gn clotb. But this article 
also is of great ueefulneae to the poor. You may tax the rich man's oloth, but 

" save the poor man's cloth from taxation, fot"it will entail a great hardship upon 
him. It is my oonfarmed opinion tbat the cloth used by poor people should 
not be taxed. Of COllrse we are at p,erfect liberty to propose special taxes for 
the oloth worn by the rich i there WIll be lIohardlhip caused . by such a tax. 
B .. t considering the oircllmstances of the poorer olasses I strongly protest 
alaiust the tax on salt a. well as on the poor peOples' oloth.· ; ... 

I remember very well that in the first year of the Council elections in my 
native province of Bihar and Orissa, a certain peraon IIo8ked me how I would 
bo &\)141 to do any good servioe to the masses when Governmeut bad paseed a 
law incrimina.ting any person who will prepare lilt from the'sea-water. I 
fully remember thele words now, but as Government, during the laet two years, 
bad been confronted with special difficulties, I had DO opportunity of moving 
any Resolution in that respeot. I don't know, I am sure, what answer I should 
give to that man, if I unfortunately met him again at the next election, whea, 
instead of freeing the flea-water for the \1se of salt, we are plaoing a beavy tax 
upon salt itself. 

(As already said) salt is \lI:Ied by oattle rJso in this country. We ha.ve to 
provide it for them. N ow if we· made it 80 dear by heavy taxation, how 
shan wo tben provide it for our II dumb driven cattle", and of course this 
sin will be upon our shoulders, for the poor creatures cannot speak out their 
grievances. A poet has truly said: 

" Si"nia". Ie, 6ar m"rl"o moro dado", 
SitJfCad ta"l rOli 16 (ele 6atla,.." 

" It is said that quadrupeda, birds and even insects su1f:er on a.<:count of 
the evil ~  of man." • 

This is undoubtedly true. I would Itlavo salt and cloth alone and ~ 
~  an import tax on (1) petrol, (2) wines, (3) (,l'Qld and silver and, (40) 
~  stones. All these are the rieh man's ImmrlcfI and can easily and 

safely bear taxation. Nos, 8 and 4 are things of pomp and splendour aod the 
latter can be used by the Rajas and Nawabs and other rich people only. Any 
tax on them will be free from hardl.lhip. Leaving all these Huit.ble items and 
taxing the very necesllaries of life will involve a very great hardship on the 
poor. 

o I c8llnot, ~ f  agl'e(J to any tax on snIt and request the Honoura.ble 
Me&.bell ts> l}ause before I\Cceptiug the ta%, so that Government MembeJ'll may 
not be .rusled. With these"few words 1 oppose the proposed tax Oll saJ.t, 

\ • • B ' • • • • • 
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UNSTAiRED QUESTION AND ANSWER.-

244. Lala Girdharilal Agarwala: (0) Is it • fact that motor oar 
owners who purchase a oar for R •. 40,000 have to pay taxes on it in the fint 
year &IDOUnting flo Re. 1,297 and thereafter nearly 10 per cont. of the initial 
oo.tevery year .ab8equeDtly .a printed in the Pio.eer of Allababad, dated 
Sih Match, 19l8, at page 14 ? 
(6) Are the Government aware that the United Provinces ~ 

propoeeI to impose a further tax of Rs. ~  yearly on each motor car? 
(e) If tbe reply be in the a!BrJJlative, do the GO'efnmeot propose to do 

anything in the matter? 
ft. Honourable Sir Bull Flackett: (0) Tho Government of India 

have seen the correspondenoe in question appearing in the Pio"eer of the 8th 
MarchJ lY23, bUi ·are not in a positioD to endone the c.-alculatiollB given theJ;eo 
in wbklh are baled OIl leveral liypothetioal elata. 
(6) Yee. 
(e) No. 

• ride Legielatlve A ..... bly D.,,*tn. Vol. 111. pap 8731. 

j ~ f . I . .G . 
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C \ \ 

(! 
( . 



INDBX TO LBOISLATJVB A8IBllBLY DUATII8. 

ARMS RULES COMMiTTEE-
Queation re reoommendation of --. 4067-68. 

ARllY-
Question re examination of food supplied to -. 48&0-&1. 

ARMY CANTEEN BOARDS-
Question re -.' 4849. 
Question re advance to - by Imperial Bank. 4849-60. 
Question re operation. of -. 4860. 
Question re services of - (:ompared with Army Contractara. 
Question re working of -. 4860. • 

ARMY CONTRACTORS-
Question re services of Army Canteen Board compared with-. 

ARMY EDUCATION-
QUOItion re -. 4206. 

ARMY GRATUITY-
Question re - on demobilisation. 4169·70. 

ARMY HOSPITALS-
• Question re retrenchment in - and Medical Services. 4138. 

ARMY (lNDIAN)--

• 

4860. 

4860. 

Resolution t'e admission of Indians into all bra.nches of the Indian Army 
vide Esher Oommittee's Report. 4270-43Ol. 

ARMY UNITS-· 
Qullltion re officer. and cadets for 8 - to be Indianis.ed. 4223. 

ARTS. COLLEGES-
Question re - and Secondary Schools. 4163. 

ASJADULLAH, MAULVI MIYAN- . 
Resolution rc release of M.ahatma Gandhi and other Political Pri80nera. 

4527, 4628. (And ue Appendix to Debates as the Members spoke in 
Urdu). 

ASSAM BENGAL RAILWAY-
Queation re loss on -. 4214. • 

ASSENT-Of Governor Genera.l to-
(1) Oode of Criminal Procedure 
(2) Official Secrets Act 1923. 

(Amendment) Act 1923. "I 
(3) Malkharoda and Gaontia Villag .. Act 1923. 
(4) Legal Practitioners (Women) Act 1923. 
(ti) Indian Penal Code (Amendment) Act. 
(6) Merchant B,hipping A<..1; 1923. 

ASSISTANT SURGEONS-
Question re pay of -. 4172. 

• ASSISTANT AND SUB-ASSISTANT SURGEONS-
• 

Que.tion re Indians and Anglo-Indians as -. 4206-07. 
ASSOCIATED PRESS AGENCY-

i 
}-
I 

) 

Question re Government subscription to Reuters and -. -. 41510. 
AUDIT DEP ARTMENT-

Question re nominations to Finance and -. 4388-89. 
AUXILIARY FORCE-

Question re -. 4866-58. 
AVIATiON-

Bee " ~ f Inspectora." , 
• • • • • • • 

4227. 

• 

7 



8 IND'IX'l'O LBOIIUTIV&ABUMBLY DPATaa. . 
AYYANGAU, MR. K. llAMA·--

Cantonments Bill. Motion to conlider. 496'7, 4976-78, 4982, 4G83, ,488(. 
4987, 4996-97. 

Indian Stamp (Amendment) Bill. Consideration of report of Select 
Committee. 4660-61. 

Land Acquisition (Aplendment) Bill. Motion to ~ j . 4898. 
Oath of Office. ~ . 

AYYANOAR, Mil. RAJAUOPALA NARASINHA-
Oath of Ofth.'8. 4063. 

AYYAR, MR. T. V. SESHAGlllI-
Cantonments Bill. lIotion to conaider. 4979. 
Expression of regret 011 the death of Mr. Pyari La} Misra. 4617. 
Immigration into India Bill. Motion to pass. 6084-86. 
Land A<.'quisition (Amendment) Bill. Motion to ~ . 4886. 
Mahendra Partab Smgh Estates Bill. Motion to consider. 4186-87. 
Motion for adjournment rt RettleUlent of Kenya question. Disallowed', 

4183-84. 
Motion for adjournment to ~ .  Kenya proiJlema. 4679, 4680, 4681-82. 
Motion fOl' adjournment to discuss the position of Indiana in ~. 

(Motion not ac(,,'epted). 0034. 
Prevention of Deferred Rebates Bill. Motion to refer to Select Coni' 

mittee postponed. 4241. 
Questioll n Kenya affaira. 5O:n, !lOO2, 603:3. 
Question (supplementary) 1't' diaabilities of I ndiana in Natal. 4102. 
Question (supplementary) ,'f'. proc'8dure relating toadmiaBion or di ... 

allowance of questions and resolutions. 486\1-63. . 
Resolution n' admisaion of Indians into all ~ of the Army in 

India 1'id(; Esher Committee',s Report. 4'287. 
Beaolution "r conoesaion of claims of Indians in Kenya. 4812, 4813-19, 

~ . 

Resolution 1'(' curtailment of powers of the Council of State over money-
bills. 4701-04. • 

Resolution Tf' desirability of continuance of support to the League of 
Nations by Indi!!. espedally in view of the grievaQcea of Indiana in 
the mandated territories of TangaDyib and Paci6c Islands. 4688. 

Resolution 1'('. exercise of powers of certiftcation by Qovernor General 
(Amendment of Section 67S of the Government of . India Act). 
4:n3-4316, 44M1. 

Resolution re the grant of furtGer Reforms under the exiiting constitu-
tion in India.. 4782. , 

Resolution rc release of Mahatma Gandhi and other political prisoner_. 
4008-13, 4&15, 4640, 4664-68 . 

• 
11 

BADADANDA, PU'ftI-
Question f'e separate booking office at --. 4840. 

BAr>GE, MR. K. a.-
Question Te exclusion of Bhagur from Deolali Cantonment. 4639 .. 

BADRINATH-
Question r,e connection of -- with railway. 4B46. . , \ 

• • 



INt)ZX TO LBGlSLA'l'IVB A88BKBLY DBBAT.'. 

BALDEO KANOO, PORTER- • 
Queation re Wl'ODgful reatraint of -- Howrab. 4625. 

BANKS-
Question/'" failure of '-. 4632. 

BARDSWELL, MR. H. R.-
Oodc of Civil Procedure (Amendment) Bill. Motion to consider. 4363. 
Oath of Office. 4053. 

BARNES, MR. HERBERT CHARLES-
Oath of Office. 4053. 

BARODA WALLA, lb. S. It.·-
Resolution 1'(' liability on the Imperial Ba.nk consequent on thc failure 

of Alliance Ha.nk and the ~  of the Finance Department there, 
on. 471i7-1i8. 

BARU A, Ma. D. C.-
• Land Acquisition (AmeQdment) Bill. Motion to refer to Select Com-

mittee. 4008. 
Question n' income tax on marriage premia. 4119. 

BASU, MR. J. N,-
Question rt' abolition of flogging, 4871i. 
QI168tion n consumption of salt. 4222. 
Question Te discUllllion of Fiscal Report. 4Si4. 
Question 1'(' employment of candidates for the Indian Civil Service. 

4430. 
Question rt' income and taxation of agriculturists in India and Burma 

4224-21i. 
Question re investment of Indian gold. 4871i. 
QUf'stion rt' manufacture of salt in Burma. 2223. 
Question!',' officers and (l8(lets for Army Units to be Indianised. 4223. 
~  re personnel of ·Indian Stores Department a.nd connected 

(,harges. 4224. 
Question 1'(' registration oC Tradcs Unions. 4875. 
Resolution /'('. exercise' of powers of certi1lcation by Governor General 

(Amendment of Scction 67-B. of the Govornment of Iowa Act). 
4326-29, 4456, ~  4601. 

BEDI, BABA lTJAGAR SINGH-
Land Acquisition (Amendment) Bill. Motion tl> refer to Select C9m-

mit tee. 4008. • 
Mahendra Partab Rillgh Esta.tes 'Rill. Motion to consider. 41A8. 
Question ,.,. ch!Lnge of .:;.ontrol ofPaharpur Ca.na.l, Dera Ismail Khan .• 

4877. • 
Question /'(' control of traffic by tho Militarr instead of Police. 4118 .. 

19. 
Question 1'(' peronnial canal for Dera I"mail Khan. 4877-78, 
Question /'r recommendations of Arms Hulel! Committee. 4057·58. 
Question, "e revenue. and expenditure of Ir.riglltioll Department, North 

. West Frontier Province. 4878. 
Resolution 1'f' admission of Indians into all bl'anchf's of the Indian Army" 

• "r'£rlc the Esher Committell's Rcport. 4293. . . 
&80 ution ·t,.e coscesl'ion of olaims ·of IndiA-ns ill. Kenya. ~. , . . 

• • • • • • • 



10 INDU TO LBG18LATIVlI A88DBLY DlIBAD8. 

~EE
QUettion re conlumption of -- in the Army. 4883-64. 

BENARES- . 
Question re closing of waiting rooms at --. 4671. 
Question re Shuttle train between -- and Moghal Sarai. 4671. 

.BENGAL COAL-
Question re contract for -- supplied to Admiralty and War Office. 

4948-49. 

BENGAL NAGPUR RAILWAY-
Question re dismi88a1 of Khalasis on --'. 4182. 
Question re employment of Oriyas on --. 4121-22-
Question re irregulal' running of trains on --. 1Wl22-23. 
Question re Oriya clerks employed on --. 4121. 
Question re raised platforms on --. M>23. 
Question re recruitment of apprentices of electric shops, 

. BENGAL NAGPUR RAILWAY WORKSHOPS-
Question re non-Indian apprentices in --. 4391 • 

.BHAGUR-
Qucation re application of Cantonment Act to --. 4434. 

4119-20 . 

Question re CAncellation of order sUllpending taxes at --. 4436. 
Question re exclusion of -- from Deolali Oantonment. 4436, ~  

4639. 
Question re grievances of the people of -. ~ 
Question re harial at --. "431. 
Question re incidence of taxation in --. 4436. 
Question re inclusion of -- in Deolali Oantonmerat. 4488-37. 
Queation re incluaion of -- within Cantonment limits. 4671. 
Question re protest against Oantonment Act at --. 4434. 
Question re suspeD8ion of taxes at -_.. 4436. 
Question re taxation at --. 4434, 443b-36. 
Question re withdrawal of Oantonment Act from --. 4436. 

BHAGWAN, DAB, :Pcb.-
Question re superle •• ion of -- at ,4.bbottabad. 4634-36. 

lJHARGAVA, RAI BARADU:a PUNEIIT J. L.-
Indian Stamp (Amendment) Bill. CODliider&tion of the report of Select 

Committee 4660. 
Question re abolition of rupee note. 4260-6], 

~  re apprentice. on railwaYI. 4182. 
Question re dismissal of Khalasis on B. N. Railway. 4182. 
Question re exelu.ion of Bh&fJUr from Deolali Cantonment. 463&-36. 
Question re expenditure on education in Ajmer Merwara. 421')9. 
Question re Public Services Oommission. 4260. 
Question rf' qualifications of apprentice. for mechanical engineerahip 

on raihraYI. 4183. 
Questionrc release of Lala. Lajput Rai. 4226-27. 
Question re travelling inconveniences of pensioner.. 4183. 
Resolution re release of Mahatma Gandhi and other political prisoners. 

4627, 4628, ~f . 

llHUBANESWAR-
Question re railway to - for pilgrim traftic. 4840. , , , 

• . 



INDEX TO LBOJ8LATlVJI A88BIIBLY DBBAT}lI. 11 

BIHAR AND ORISSA.-
,Queation rtl appointment of non-domiciled perlons in --. (181. 

Question rtl income tax appeal. in --. 4181. 
dULL-

ABOLITION OF TRANBPOBTATION-
Nomination of ':Mr. Abul Kasem on the Select Committee on the -, • 

4184. 
Prelentation of the Report of Select Committee on --. 4227. 
Motion to consider repon of Select Committee on the --. 4400-27. 

ADOPTION (REOISTBATION)-(Dr. Gour's)-
Motion to refer to Select Committee and the nomination of member. 

thereon. 4801-07. 
Withdrawn. 4807. 

CANTON :HENT8-
Motion to refer to Select Committee. 4186. 
Motion to present report of the Select Committee. 4786. 
Motion to consider. .~ . 

• Motion to pais. 1'1019. 
CODE OF CIVIL PROCEDURE (A)(ENDlONT)-

Motion to introduce. 4192. 
Adopted. 4J92 • 

• Motion to consider. 4347. 
Adopted. 4348. 
Motion to pasl. 4364. 
Adopted. 4356. 

CODE OF CIVIL PROCEDURE (AKEND)(ENT)-(Dr. Gour's)-
Motion to consider. 4227-40. 
Adopted. 4240. 
Motion to pass. 4240. 

Adopted. 4241. 
CODE OF CIVIL PROCEDURE (AMEND)(ENT)-(Mr. Agarwa}a's)-

Motion to add the name of Sir H. Stanyon to Select Committee. 
Adopted. 4269. 
Presentation of the report ofSeleL1i Committee' on the --. 4949. 

CODE OF CRUUNAL PROCEDURE (Second Amendment)-
Motion in introduce. 4193. 
Adopted. 4194. 
Motion to (,on sider. 4664. 
Adopted. 4664. 
Motion to pass. 4664. 
Adopted. 4664. 

-CuTeRI MEKONS (AKENDKENT)-
Motion to introduce. 4505. 
Adopted. . 4505. 
Motion to consider. 4665. 
Adopted. 4666. 
Motion to paIs. 4666. 
Adopted. 4686. 

• 

4269. 

• 

GENERAL CLAU8RS (AMBNDMBNT)-(Mr. Agarwala'a)-
Motion to refer to Select Oommittee and to nominate member. thereon. 

• -424S-1St. 
· ~ . ~  42&0. 
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IND:t;at TO LBOJ8t..\TIVK A,88t:IIlBLY UEDATBR. 

BILL-c(mrd. 

« 

ILL GI I ~  SONS RIGHT&-

Report ~ Select Committee laid on the table. ~. 

hnnORATlON INTO lNDIA-(Dr. Gour's)-

Motion for leave to introduoe. 11039-.0. 
Adopted. !i040. 
Introduced. IJO<lO. 

Motion to take into consideration. ~  •. 
Motion to circulate for opiniOD. ~ . 

Conaideration. fi088..83. 
Motion to pass. r,()83-91. 
Adopted. 6091. 

INDIAN AltllY (AMBND)(SNT)-

Motion to introduce. 41UI). 
Adopted. 4196. 

Motion to consider. 4865. 
Adopted. 4666. 
'Motion to pasl. 4665. 
Adopted. 4665. 

INDIAN CBnUNAL LAw AMDDIIlBN'l' (lUPIALINo)--(Mr. As&rwala'a)--
Motion to introduce. 4250-56: 
Negatived. 4266. 

INDIAN ELECTRICITY (AKKNDIID'l')-

Motion to introduce. 4641. 
Adopted. 4642. 
Motion to conllider. 4883. 
Motion to pass. 4883. 

INDlAN EVITlEN(.'B A ~ . . Agarwala'a)-
Motion to refer to Seled. Committee and to nominate members thereon. 
4241·43. 

Negatived. 4243. 

INDIAN brC'OKE Tu (FtJ'BTHU A E ~ 

Motion to introducc. 4196. 
Adopted. 4196. 
Motion to consider. 43M. 
Adopted. 4357. 
Motion to pass. 4362. 
, Adopted. 4862 . 

• 
INUion CUB (REPEALINO)-
• Motion to introduce. 4196. 
Adopted. 4197. 
Motion to consider. 4370. 
Adopted. 4370. 
Motion to pass. 4370. 
Adopted. 4370. 

IN'tHAN LnnTATION (AMKNDHUT)-(Mr. Agal·wala.;I)--• 
Motion to refer to Select Oommittee and to nODlinate member."thereon. 

4244-46. 
'Motion to circulate. 4246. 
Adopted. 4245. 

t .. . , , 



INDRX To LBGISLATIVE .. AS6EMlIl,V DBBATlCS. 

BILL-cl)ntd. 

• 

INDIAN LUNACY (AMENDMENT)-
Motion to introdlWb. 40(1) 
Adopted. 4WS. 
Motion to consider. 4664. 
Adopted. 4665: 
Motion to pass. 4666. 
Adopted. 4666. 

INDIAN NATU-BALISATION-
,Motion to introduce. 4191. 
Adopted. 4192. 
Motion to refer to I::ielect C'orumittee.4346. 
Adopted. 4346. 
Motion to lay on the table the report of the Select Committee. 4460. 

INDIAN PAPER CURRENCY (AMENDIrfENT)-
Motion to introduce. 4197. 
Adopted. 4197. 
Motion to consider. 4362 • 
Adopted. 4869. 
Motion to postPOll1! dcbak 4363. 
Negatived. 4369. 
Motion to pass. 4369. 

• Adopted. 4369. 
INDIAN PENAL CODE (AMESDMENT)-(Dr. Gaur's). (AGE OF CONSENT BILL}-

Motion to introduce. 4256-58. 
Negatived. 42/)8. 

INDIAN PORTS (AMENOMENT)-
Motion to introduce. 4642. 
Adopted. 4642. 
Motion to con!!ider. 4803. 
Adopted. 4883. 
Motion to pMS. ~. 

INDIAN STAMP (AMKNDMENT)-
Motion to ref!lr the -- to Select Committee. 418:>. 
Adopted. 4165. 
Motion to lay on thc table the report of the Select Committee. 4460. 
·Motion to consider report of I::ielect Committee. ~ . 
Adopted. 4643. 
Consideration. 4643-6'. 
Motion. to pass. 4664. 
Adopted. 4664. • 

INDIAN TERRITORIAL AND A I.IA ~ FoJl.OES (AKENDxUt)-
Motion to introduce. '194-91S. 
Adopted. 419/). 
Motion to consider. 4666. 
Adopted. 4605. 
Motion to pass. ·1063. 
Adopted. ~. 

LAND ACQUISITION (AMEND.lIlil:Nl')-
Motion to introduce. 4505. 

• .. 

• Adopted. 4.&05 • 
.Motion tit reft'r to Select CODlmittee. ,15013. 
Adqllttltl .• 41)08. 



14. 11fQBX TO LEGISLATIVE ASSEMBLY 1>EDATBH .. . 
BILL-concld. 

LAND AOQUISITION (AK&NDMBNT}-('Onttl. 
Motion to present report of Select Committee. 4641. 
Motion to consider. 4884. 
Motion to paBl. 4901-02. 
Adopted. 4903. 

LBOAL PBAOTITIONBll8-(Rangachariar' s)-
Motion to introduce. 4807-10. 
Adopted. 4810. 
Motion to circulate for opinion. 6038. 
Adopted. 11038. 

LBoAL PJtAOTITIONBBS (AKENDIlBNT)-(Mr. K. C. Neogy'l)-
Motion to nominate Mr. Neogy &I a member of the Select Comn1ittfle on 

the -. «06. 
Presentation of report of Select Committee. 4989. 

MARaNDJtA PABTAB SINOH ESTATBs-
Motion to take into consideration the -- &I palled by the Council ~f 

State. 4186-90. 
Motion to palls. 4190. 
Adopted. 4190. 

KOQBSDDABAD (AIlBNDMDn')-
Motion to introduce. 4191. 
Adopted. 4191. 
Motion to consider. 4346-47. 
Adopted. 4347. 
Motion to paIS. 4347. 
Adopted. 4347. 

PBBVENTION OJ' DUBBUD RuATBS-
Motion to refer to Select Committee pOltponed. 4241-
Question rf! disallowed questions, resolutions and --. 4167. 

BILLS OF EXCHANGE-
Question re ratel payable on --. 4636-37. 

BLAOKETT, HOllf'BLB Sla BASIL-
Demandl for excels grants for 1921-22. 4903-06, 4909, ~ . 
Demands for supplementary grants for 1923-24. 4921, 4934-36. 
Election of members to the Public Accountl Committee. 4603·04. 
Election of Mr. Neogy to the Standing Finance Committee. 4504. 
Indian Income-tax (Further Amendment) Bill. Motion to introduce. 

4196. Motion to conlider. 4356, 4359. Motion to pass. 4362. 
Indian Paper Currency (Amendment) Bill. Motion to introduce. 4197. 

Motion to consider. 4362-63. Motion to postpone debate. 4364-67. 
Motion to pass. 4369. 

Indian Stamp (Amendment) Bill. Motion to refer to Select Committee. 
4185. Motion to lay on the ta.ble the report of the Select Committee-
on the _.. 4450. Motion to consider report of Select Committee. 
4642-43. Considera.tion of the --. 4647, 4653·64, 4668, 461S0-60, 4663-
64. Motion to pasl. 4664. 

Presentation of the interim revort of the 
4682. ., •.• '., 

Public Accounp Committtlr.. 
'. ,'" ._.. J' • 

" • C ., \ 



INDEX TO LEGISLATIVB AS8EMBLY i)BBATB8. ,15. 

BLACKE'rT, HON'BLE SIB. ASIL ~  . 
• Resolution I'e exercise of powers of certification by Governor General 

(Amendment of Section 67-B of the Government of India Act). 431S,. 
4324-26, 4329, 4336, 44M, 4466-69, 4470. 

Resolution 1'e liability to the Imperial Bank consequent on the fulure • 
of Alliance Bank and the policy of the Finance Department thereon. 
4737, 4739, 4741, 47411, 4746, 4747-67, 4759, 4760, 4764-65. 

Statement (laid on the table) showing eaaea in whieh Government have. 
been unable to accept certain recommendation. of the Inchcape Com--
mittee. 4618-21. 

BONGONG-SATKHIRA RAILWAY-
Question I'e --. 4266-66. 

BOOKING OFFICE-
Queltion re separate -- at Badadanda, Puri. 4S40. 

BOY SCOUTS-
Question re railway concessions for --. 4442-43. 

BRANCH LINES-
• Question re projects for -- on Eastern Bengal Railway. 4879. 

BRAY,MR.DENYS-
Mahendra Partab Singh Estates Bill. Motion to consider. 4188-90. 
Moorshedabad (Amendment) Bill. Motion to introduce. 4191. Adopted 

4191. Motion to consider. 4346-47. Motion to paBl. 4347. 
BRITISH CABINET-

Resolution rc decision of re Kenya. 6035-37. (Notice of resolu-
tion not accepted). 

BUDGE'l'-
Question re correspondence with Secretary of State re --. 4130. 

BUILDING LEASES--
QueBtion I'C -- in Cantonments. 4397. 

BURDON, MR. E.-
CantonmentB Bill. Motion to rekr to Select Committee. 4186. PreBent-

• ation of the report of Select Committee on the --. 4766. Motion. 
to consider. 4900-112, 496S, 4969, 4970, 4971, 4972, 4975, 
4976, 4978-79, 4981, 4982, 4984, 4985, 4986, 4987, 4988, 4989, 0000, 5001, 
~~  6011-12, 6013, 5014, 6017, 5018-19. . 

Indian A~  (Amendment) Bill. Motion to in\z'oduee. 4196-96. Motion 
to eonBider. 4666. Motion to paBs. 4665. 

Indian Territorial and Auxiliary Force (Amendment) Bill. Motion to 
introduce. 4194-95. Motion to consider. 4666 .• Motion to pass. 
4665. 

Resolution re admission of Indians into all branches of the Indian Arm" 
vide Esher Committee's Heport. 4277-83, 4287, 428S, 4292. • 

BUTLER, MR. M. S. D.-
Immigration into India Bill. Motion to circulate for opinion. 6061-

66. 
Indigo Oess (Repealing) Bill. Motion to introduce .. 4196-97. Motion to 

consider. 4370. Motion to pa.BS. 4370. 
Land Acquisition (Amendment) Bill. Motion to introduce. 4005. Motion 

to refer to Select Committee. 4606, 450S. Motion to present report 
.of Select Oommittee on the --. 4641. .. MotiQn. tocoDBider. 4Ss.t-

• 85, 4889;' 4901, 4902. Motion to nass. 4900. ' 
Oatt ~ "mee . . ~ . .' ! .... " - . ;: h_ ... · 

• • • • • • 
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GABINET---
8ft:. " British Cabinet." 

{)ALCUTTA-
Question re ~  of the portl of ~. lladrl.l.Jl, ~ .  to pilgrilli 'trnffit" 
4268. 

'CALCUTTA CANTONMENT-
Question re t'emova.l of-. 4630. 

-CALCUTTA UNIVERSITY-
Queltionre reeonatitution of '-. . 4ft2. ; 

'CALCUTT A UNIVERSITY DILL-
Question rl' --. 11027. 

<:ALVERT, lb. B.- • 
Land Acquilitioll .(Amendment) Bill. Motion to consider. 4&00-

4900. 
Oath of Office. ~ 

Reaolutioa rtl releaee of ~  Gandhi and othel' politicalprilonOC-a. 
4537-40; ~. .. 

·<CANAL-
Question rf perennial .-for Dera Ismail Khan. 4877·78. 

·CANDIDA.TES-
Question 1''' employment of --for the India.n Civil Service. 4430. 

{JANTONMENT-
Question rf removal of --hom Hydcrabad to Karachi. 5024·26. 

CANTONMENT ACT-
Question Tf' application of --to Bhagur. 4434. 
QUl'stion rf' extension of --to Bho.gl1r Vilhtge. 4434. 

Question /." protest aga.inst --at Bho.gur. 4434. 
Question N' withdrawa.l of --from Bhagl1r. 4436. 

Question ,.,. exclusion of Bhagur from the optfrntion of --'. 4689. 

CANTONMENTS BILL- -
Motion to refer the --to Select Committee. 4186. 

Adopted. 4168 .. 
Motion to pt'c8cnt report of Select Committtlc on the 
Motion to consider. 4960-5010. 
Motion to pass. . 1;010. 

'4CANTONMENT CODE-

• 

4766. 

Question re applications under --in M,eerut. 4178. 
Question "f' a'pplication under ---by Mr. Shaffiq Eltahi. 4178 . 

• CANTONMENT (HOUSE ACCOMMODATION) ACT-
Questioll rf! enforcement of ~. 4177-78. 

CANTONMENT LlMITS·--
Questioll/'f' inc:luBion of Bhagur within ---. (671. 

CANTONMENT MAGIRTRATE. AMRA.LA-
Question rf'Nmc1uM; of Mltjor . ~. in removing Major Watson. 
. 8. &, T. Dllpartment. 4118. • 

CAPITAl, EXPENDITUHE--
Queationre --on t;ailwa:ys in England and ltidia. 4147. 

CAPITATION OHARGES- • t .' 
Question re --"" payable to the War Office. 4138. .." " 

• 



UlDllX TO LIilGlSLATlVB ASSEMBLY DQA.TE8 • 17 . 
CASB-
Question re 1088 of army - 8tores, etc. 4207-08. 

CATTLE-

" 
Que8tion rt: - killed on Eastern Bengal Railway. 494.6. 

OAWNPORE-
Question re uniYersitl' at .Agra 01' -. 4133. 

CENSUS REPORTS--
Question f'e delay in publication of --of 19511. ~. 

OENTRAL PROVINCES-
Question re correspondence between - and Government oflndia on 
matters requiring a reference to the GoverDJll8nt of India OJ' S ~ 

tary of State. 4143. 

CERTIFICATION POWiERS-
Resolutionre use of - by the Governor General under the Govern-
ment of India. Act. (Amendment of Section 67-B. of the Govern-
ment of India. 4301·38, 441'11-4602. 

CEYLON-
• Question re emigration agents in -, Malaya and Mauritius. 462t'1. 
CHADWICK, HON'BLE MR. DAVID THOMAS-
Oath of Omoe. 5021. 

CHAIRMEN, PANEL OF-
"Resignation of Rao Bahadur T. Rangachariar and Sir C. W. Rhode8 

from the -. 4184. 

CHATARJI, MR. PROBODH CHANDRA-
Oath of Office. 4429. . 

CHATTER MANZIL PALACE, LUCKNOW-
Question f'e -. 4199. 

CHATTERJEE, HON'BLE Ma. A. O. -
Demands for supplementary grants for 1923-24. 4937·39. 
Indian Electricity (Amendment) Bill. Motion to introduce the -. 

4641. 
Adopted. 4642. Motion to consider. 4883. Motion to pass. 4883. 

Resolution re embankment project for the protection of Dera Ismail 
Khan from the erosion of the River Indus. 4611-13, 4614. 

Resolution rc liability to the Imperial Bank consequent on the failure of 
Alliance Bank a.nd the policy of the Finanoe Department thereon. 
4738. 

CHAUDHURI, SHAHABUDDIN-
Cantonments Bill. Motion to consider the -. 4997.98. 

OHELA MUTU-
Question re· death of - an Indian coolie in Malaya. 4433. 

CHIEF ENGINEER, NORTH WESTERN RAILWAY-
Question re post of Office Superintendent of -. 467S. 

CHIEF INSPECTOR, OIVIL A VIATION-
Question rc retention of services of -. 4141-42. 

CHIL SLEEPERS-
Question rc price of ---. 4869. 

CIVIL ADMINISTRATION-
• ~  JI.'l expenditure on --Milita.ry and Development. '4128-29. . , 

1-2' ~ • c 

• 



, 
18 lNDBX TO LEGISLATIVe AB9BXBLY DBBA-TBB. . 
CIVIL PROCEDURE (AMENDMENT) BILL-

See "Code of -". ' 
CIVIL SERVICE ROYAL COMMISSION-

Question 1'e coat and programme of --. ~. 

CIVIL SUB-ASSISTANT SURGEONS-
Question rt'. concessions to -. 4199-4200. 
Question 1'1'. refusal of war gratuity to --. 4200-01. 
Question re wa.r gratuity for --. 4100. 

CLARKE, Mlt. GEOFFREY ROTHE-
Oath of Offi<.'6. 40&3. 

CLERICAL RETRENCHMENTS-
Question 1't'. - following on Inchcape Committee's Report. 4114. 

CLERICAL STAFF, ARMY HEADQUARTERS-
, Question 1'1'. pay of -. 4879-80. 

CLERKS-
Que·stion re dismisaal of peons and --. 4446. 

COAL- , 
Question re imported -, on G. I. P. Railway. 2409, ~ . 

COAL RATES-
Question 1'('; - on railway.. 4401. 

CODE OF CIVIL PROCEDURE- • 
Question 1'1'. revision of -. Appointment of Rule. Committee. 4122. 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL--
Motion to introduce. 4192. Adopted. 4193. 

Motion to consider. 4347. Adopted. 4348. Motion to pass. 43M. 
Adopted. 4356. 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL. (Dr. Gour's)-
Motion to consider the -. 4227-40. Adopted. 4240. Motion to pus. 

4240. Adopted. 4241. 
CODE OF CIVIL' PROCEDURE (AMENDMENT) BILL-(Mr. Agar-

wala.'.)-
Motion to add name of Sir H. Stanyon to Select Committee. 4269. 
Adopted. 4249. 
Prescntation of the report of Select Committee on the -. 4949. 

CODE OF CRIMINAL PROCEDURE (SECOND AMENDME.NT) BILL-
Motion to introduce. 4193. Adopted. 4194. Motion to consider. 4864. 

Adopted. 4864. Motion to pa.ss. 4664. Adopted. 4664. 
CQLE'S REPOltT-

Question rc - on training of Indians for railways. 4150 . 
• , COMMANDER-IN-CRIEb" R. E.-

Announcement re reduction in the .trcngth of the Indian Army. 4401-
4403. 

Resolution re admission of Indians into all bra.nches of the Army in India 
t'idr. E.her Committee's Report. 429'1-4300. 

COMMITTEE-
Sf'(' " Public Accounts --". 

COMPENSATION-
Question re - for articles lost on Railways.' 4209. . 
Que.tionre death of lIr., D'Oru.. Allepd refusal of(- by B. 'B. & 

C. L Ra.ilway. 4056-57. C .. t ' 
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COMPTOMETERS-
• Question H) purchase of --. 4848. 

f"C)NTROLLER. OF CONTRACTS-
Question refunctions of --. 4861·62. 

CONTROLLER OF ?RINTING-
Question ~ cost of offiec of --. 484.7. 
VE~ I  OF NON·INTERFERENCF....:-

Resolution 're establishment of -- by the Secretary ,of State in ,matters 
where the Government of India and the legislature are in agreement. 
4724·28. 

CONVEYANCE ALLOWANCE-
Question re. -- for Ordnance Corps. 4443-44. 

COUNCIL OF STATE-
Messa.ge from the -- f'ff the passing of the Special Marriage (Amend-

ment) Bill by that Chamber. 47l8. , 
Message from the -- rc the paning of.Moorahedabad Bill, etc. 4811. 
Messa.ge from -- rtl Indian Stamp (Amendment) Bill. etc. 1!()33. 

• Message from -' rt' Bill to amend Land Acquisition Act, etc. 6091. 
Resolution rc powers of -- over Money Bills. 4616. ' 
Speech delivered by H. E. the Viceroy to the -- and Legislative Assem· 

bly at ~ of seasion. 11093-5100. 
COUNCIL OI<' INDlA-· 

Question rtl appointments to --. 4622. 
COTELINGAM. MR. J. P.--

Cantonmenta Bill. Motion to consider the --. 4969-60. 
Demands for supplementary granta for 1923;24 .. 4933·34. 

CRIMINAL PROCEDURE CODE-
Qucstion rc ~  --. 4865. 

CURRENCY NOTES-
Question rc tri.l of forgers of --. 4863. 

CUTCHI ME MONS (AMENDMENT) BILL-
. Motion to introduce. 41\06. Adopted. 4505. 

Motion to conaider. 4665. Adopted. '4666. Motion to pass. 4666 .. 
Adopted. 4666. 

D 
DASS, BABU BRAJ A SUN1i)AR-

Qucstion re arrangeruents lor pilgrim traffic. 5030. 
Question re famine railways. 5030. • 
Question re recruitment of apprentices for electl'ic shops. Bengal 

Nagpur Railway. 4119·4120. 
D'CRUZ, MRS.-

Question re death of --. Alleged refusal of compensation by B. B. and 
C. I. Railway. 40M--40117. 

DEATH STATisTICS- ' 
Question 1'('. form of i88uing --- in Delhi. 4060-62. 

DECK PASSENGERS-
Question Tt! ha.rdships of '-. 4865. 
~ .  re ;reatment of --. 4943. 

1-28 • # • 
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DECK PASSENGERS COMMITTEE-
Queation re report of -. 486a. 

"DEFENCE OF INDIA"-
Question re statementa in book entitled --by Dr. Ruihbrook WUli&Dl •• 

~~. . 
DELHI-
Queation f't: form of issuing death statistics in --. ~ . 

Question re publication of plague mortality in -. 4082. 
DEMANDS-
--.,-. for supplementary gra.nta  for 1923-24. 4921·42. 

DEMANDS FOR EXCESS GRANTS FOR 1921·22-
See Excess Grants. 

DEOLALICANTONMENT-
Question re exclusion of Bhagnr from -. 4436. 
Question re exclusion of Bhagur from --. 46M-36. 
Question f'll inclusion of Bhagur in --. 4436-37. 

DEPUTl" DIRECTOR MEDICAL, ARMY HEADQUARTERS-
Question re appointmeJlt of --. 4874·76; 

DERA ISMAIL KHAN-
Question re change of control of Paharpur Ca.nal -. 487'7. 
Queation f'e high rates of income tax at -. 4791. 
Question re perennial canal for -. 4877·78. 
Resolution re embankment project for the protection of - fl'om the 
erosion of the river Indus. 4610-16. 

DIPLOMAS-
Question re registrable --of Military Assistant Surgeons. 4796-97. 

DIRECTOR GENERAL OF STORES, INDIA OFFICE-
Queation Te re-constitution of office of --. 462a-26. 

DISBURSEMENTS OF LOANS AND ADVANCES-.. 
Demands for excess granta under the head -. 4920-21. 

DISORDERS (INTERNAL)-. 
Question re - quelled by the Military. 4839. 

DIVORCE SUITS-
Queation re legisla.tion re -. 4637. 

DOC KRELL, MAJOR-
Question rr-; 8osp6raions by - on All InQia Cantonmenta Association. 
4396-97. 

Question I"l:: conduct of -, Cantonment Magistrate, Ambala, in re-
moving Major Wabon, S. and T. Corps. 4118. 

DOMICILED COMMUNITY-
Quelltion re - deba.rred from the Army. ~ . 

Question re demobilisation from Army of - and 
employment. 4M2· 53. 

Question re Government help for -. 4854. 
Question re poverty of -. 48&3. 
Question re unemployment of -. 4861. 
See questions by Lt.·Col. H. A. J. Gidney. 

t 

stati.tics of un· 

DRIGH ROAD-WESTERN OOMllAND-
Queetion re Air Force at -, 4948. 

I .. , 
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• 
~S E  BENGAL RAILWAY-

Question re cattle killed on --. 4946. 
Question re j ~  for branch lines on --. 4879. 
Question re return tickets on --. 4390-91. 

EAST INDIAN RAILWAY-
Question re hard.hips of passengen on --. r»028. 
Question re recruitment of porters on --. 4623-24. 

EBDEN, ?da. J. W.-
Oath of office. 4811. 

EDUCATION- . 
Queetion re expenditure on --, etc. 4127-28. 
Question re expenditure on -- on Great Indian Peninsula Railway. 

~ . • 
Que.tionre expenditure on -- in Ajmer ?derwarD.. 4269. 

EDUOATION DEPARTMENT-
Que.tion re appointment. to --, N orth West Frontier Province. 

4669. 
ELECTORS-

Question re identification of --. 60'26. 
ELECTRIC PRIMARY BATTERIES--

Question re --. 4111i-16. 
ELECTRIC SHOPS-

Quelltion re recruitment of apprentices for -- Bengal Nagpur Railway. 
'4119-20. . 

ELLIS, MAJOR-
Question re grant of compensation to --. 4387. 

ELLIS, MI8B-
Question 1'e expenses incurred in the release of --. 4385 • 
. Quelltion re step. taken by Government for the release of --. 4383-

85. 
Question re terms of release of -' -. 4385. 

ELLIS, MRB.-
Question re punishment of the murderers of --. 4386·86. 

EMBANKMENT PROJECT-
Resolution re -- for the protection of Dera Ismail Khan from the 

erosion of the river Indus. 4610-16. • 
EMIGRATION AGENTS-

Question re -- in Oeylon, Malaya and Mauritius. 4625. 
ENGINEERING QUALIFlCATIONS-

Question re railwa.y appointments requiring --. 4404-06. 

EQUIPMENT-
Question re' condemned stores and --. 4170-71. 

ESHER COMMITTEE-
~ . re ,orders ,passed on report of --. 4135-38. 

RQlJolution * admission of Indians into all branches of th«t Army in 
In'i" lUe the report of the --. 4270-4301 • 

• • • • • • • • 
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EXAMINERS-
. Question re promotion of -- and: appraisers at Karachi. 4876. 

EXCESS GRANTS-
Demands for -- for 1921-22. 4903-20. 

EXCHANGE COMPENSATION ALLOWANCE-
Question re -. 41C17-68. 
Question re salary pension and --. 4168. 

J' 
FAIYAZ KHAN, MR. MUHAKXED-

Question 're classification of Anglo-Indians in Government service. 488S1-
83. 

Question re freedom of speech of Indian Members of the Government of 
India Executive Council. 4882. , 

Question ~ . ~ f &andhurst candidate.. 488()'82. 
FALLOW LANDS-

Question re - near railways. 4846. 
FAMINE RAILWAYS-

Question re -. ~ . 

FIJI-
Question re Indian women in -. 11021-22-
Question re taxes on Indian settlers in -. 4215-17. 

FINANCE COMMITTEE-
Election of Mr. Neogy to the Standing -. 4504. 

FINANCE DEPARTMENT-

. . 

Question rc letter from - to Indian Merchants Chamber re failure of 
Alliance Bank. 4638. 

Question re nominations to -- and Audit Department. 4388-89. 
FISCAL REPORT-

Question re discussion of -. 4224 . 
. FLOGGING-

Question 're abolition of --. 4876: 
FLOODS-

Question re report by Mr. Rala Ram on - in Northern Bengal 4671-
72. I 

FOOD (ARMY)-
Question re.. examination of - and beer supplied to Army. 4850-

Cll. 
'FORGERS-
• Question re trial of -- of ourrency note.. 4863. 

CJ 
GANDHI, MAHATKA-

Resolution re release of - and other political prisoners. 4608-61. 
GASKELL, lb. W.-

Indian Income Tax (further 
~ ; • 11,,". ' 

Oath of Office. ~. 

• . . 

.Amendment) . Bill. Motion to .'COnsider • 
f, •. . " ... 

f . 
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GAZDAR, MIt.- , 
Question re speech by -- in connection with the failure of .t,Ju,. Alliance 

nank. 4339. 

GEBBIE, Mit. F. ST •• JOHN-
Oath of Office. 4663. 

GENERAL CLAUSES (AMENDMENT) BILL-(Mr. Agarwala)-
Motion to refer to Select Committee and to nominate Members thereon. 

4246-50. 
Negatived. 4250. 

GIDNEY, LT.-COL. H. A. J.-
Abolition of Transporta.tion Bill. Motion to consider report of Select 

Committee. 4418-19. 
Notice of motion for adjournment for tile discussion of the unemploy-

ment of the Domiciled Community in India.. 4640-41 • 
• Question 1·t:. condition I of lupply of stationery for the Legislative Assem-

bly. 4120. 
Question re death of Mrs. D'Cruz. Alleged refusal of compenl.tion by 

the B. B. & C. I. Railway. 40M-57. 
Question re demobiliaation from Army of Domiciled Community and 
• statistics of unemployment. ~. 

Question "e deprivation of employment of Anglo-Indians and domiciled 
Europea.ns on HailwaYI. 48111-5g. 

Question re Domiciled Community debarred from Army. 4854-51t 
Question re economies in Military Medical Expenditure. 4OM. 
Question re employment of the Indian Medical Department in profel-

sional capaoity. 40M. 
Question re enlistment for Indian Military Dairy Farms. 4120-21. 
Question re Government help for Domiciled Community. 4854. 
Question re Indian Medical Service in civil employ in United Provincel. 

4798. 
Question re Indianisation on railways. Dismissal of Ellropeans and. 

Anglo-Indian.. 4852. 
Question re marriage allowance to Indian Medica.l Department. 4184. 
Question re military employment of Anglo-Indians. 481111. 
Question re non-representation of landlords on Agra Cantonment Com-

mittee. 4946-47. 
Question ,.t'- notification in Gazette of promotions in Indian Medical Dep-

artment. ~. • 
Question re orders issued to railways relating to Indianisation. 4852. 
Question re poverty of Domiciled Community. ~. 
Question re preferential treatment to Indian Soldiers. 481)3-54. • 
Question f'e preferential treatment to sepoys. 481S4. 
Question re protection of interests of Indian Medical Department by 

Central Government. 4791S-9G. 
Question re qualifications of Overseer in Agra Oantonment. 4947. 
Question re recruitment of nurses. 401l1S-M. 
Question ,'C reduction of HOlpital accommodation. 40M. 
Question re reduotion in Royal Army Medical Corps and India.n Medical 
• Service. 4OM. 
Question .f'r. registrable diplomas of Military Assistant Surgeons. ~ 

9.'lIt # f 



GIDNEY, LT .• COL. H. A. 1.- . 
Question re retention of .. vices 01 Chief Inlpactor. Civil A ~ . 

4141-42. 
Queltion rtl RoyaJ Army MedioaJ Corps lubordinates &S male nuraeL. 

4064-56. 
QueBtion re laJariel of Military Aniltant Surleona. • ~. 
QueBtion re lalariel of Military ASalstant Surseonl in United Provincea. 

~ . 
Question rtl unemployment of Domiciled Community. 48111. 
RelOlution re admislion of Indianl into all branch81 of the Army in 

India, ~ the report of the Elber Committee. 4290-93, 4294. 
R8IOlution rtl liability to the Imperial Bank: conlequent on the failure 

of Alliance Bank and the policy of the Finance Department thereon. 
4740-44. 

RelOlution 'Ftl rele&ae of Mahatma Gandhi and other political prisonerl. 
4536-37. 

GOLD, INDIAN-
Queltion re investment of --. 4875. 

GOUR, DB. H. S.-
Abolition of Tranlportation Bill. Motion to eonsiderreport of Select 

Committee. 4413-18, 4426-27. 
Adoption (RegiBtrBtion) Bill. Motion to renr to Select Committee. 

4801-03, 4804-06, 4807. • 
Cantonments Bill. Motion to con.ider. 49113-54, 4980, 5005-5010. 
Code of Civil Procedure (Amcndment) Bill (Dr. Gour'I). Motion to con-

alder. 4227, 4239-40. Motion to pus. 4240. 
Code of Civil Procedure. (Amendment) Bill Motion to conlider. 4348, 

4349-50. 
Election of Membera to the Public Accounts Committee. 4503-04. 
Expression of regret on the death of Mr. Pyari Lal Misra. 4617. 
Immigration into India Bill. Motion for leave to introduce. 503D-

40. Motion to take into consideration. 5040-44. Motion to cir-
culate for opinion. 5(41), 5066-67. Consideration of. 0070-71, 11073, 
6079, 5080. Motion to pall. 5083. 

Indian Income tax (further Amendment) Bill. Motion to consider. 
4367-00, 40361. • 

Indian Naturalisation Bill. Motion to add names to the Select Com-
mittee. 4346. 

Indian Penal Code (Amendment) Bill. Motion to introduce. 4266, 
4257, 4258. 
Land Acquisition (Amendment) Bill. Motion to consider. 4885, 4894-

95,4896. • 
Procedure in regard to que.tionl of absent rnembel'8. 4.396. 
Question re &88e88Dlent of income tax. 41M. 
Question re allessees of inoome tax. 4167. 
Quc.tion rt- classification of Sub-Auistant Surgeons for war gratuity. 

4201. 
Qucltion rr- completion of Nagpur-Itarsi Railway. 4122-23 . 

. QueBtion re concellionl to civil Sub-Auieta.nt Surgeons. 4199-4200 . 
. Queation Te cODsolidation of Indian Pena.l Code. 4123.24. 

Queltion re COlt of Office of Oontroller of Printing. 4847. 
Queltion Til cost of l'Iupervision of Government Presses. 4847. • 
Que.tion re colt of Go.ernmontpl'inting. 4848. f 
Que.tion Ttl development of printing industry. 4849. "" 
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GOUD, DB. H. S.-contd . 
• Question re disabilities of Indiana in Natal. 4201·08. 
Question re disclosure of details relating to salt tax. 4130. 
Question rtl employment of troops in field service. 4127. 
Question f't! exchange compenaa.tion allowance. ~f f . 

Question re expenditure on Civil Administration, Military, etc. 4128· 

29. 
Question re expenditure of Education and development of the country. 
4127·28. 

Qriestion re import and manufacture of electric primary betteries. 4115-
16. 

Question rt'. import duty on medicines. 4164. 

Que.tion re income tax appeals. 4164-
Question re income tax Inquiry Inapcctor.. 4154. 
Question re Kenya affairs. ri031, 5032-33 .. 
Question re laying on table of correspondence with SecretBry of State. 

rt'. Budget. 4130 . 
• Question 1'e military expenditure for 10 years. 4127. 
Question re pay of Government compositors. 4848. 
Question re payment of lurplus officera. 4132·33. 
QueltioD 're pilferage of letters. 4406. 
Queltion re propoaa.11 for reduction of Indian Army. 4114·26. 

Question r'; purchase of Prcss machinery. 4847. 
Queltion 1''' purchalKl of comptometcrL 4848. 
Question re qualificllltions of Income tax Commissioners. 4154-56. 
Question 1T reduction of troop!!. 4129-30. 
QueRtion "t! refusal of war gratuity to Civil Sub-Auistant Surgeons. 

4200·01. 
Question re revenuo from income tax and super tax. 4163. 
Question ,'e revision of Code of Civil Procedure, Appointmcnt of 
Rules Committeos. 4122. 

Question rt', reviBion of Transfer of Property Act. 4129-
Question Te salary, pension and exchange compensation allowance. 
4158. 

Question rt' j ~  of British and Indian troops. 4126·27. 
QueBtion 1'(' Supremtl Court for India. 405B-59, 
Question "t' transfer of subjects to Provincial Ministers, 4130·32. 
Question ~ war gratuity for Civil Sub-Assistant Surgeons, 4200, 
Question (supplemt'ntary) Tt'. contra.ot "r sleepers by North Western 
Railway, 4B44. 

Question (supplementary) ,'e cost of Khyber Raihva):, 4a87. 
Question (Bupplemr.ntary) rr failure of Alliance ~. . 4.'343-44. 
Question (supplementary) ,'(' price of petrol. 4394-95, 
Question (supplementary) rf' printing of G. C. notes and stampfl. 4863: 
Question (supplementa:ry) 1'(' publication of correspondencc rolating t() 
faMure of Alliance Bank. 4633. ' 

Question (supplementary) rf:. )'ccruitment of guards on North Western 
Railway, 4845. 

Resolution re admission of Indian into all branchcs of the Army in 
India, ?id,. the repOl·t of, the Emer Committee, 4287, 4288·90, 4293, 

.. , 4299. ' 

Resolution rt' alter",tions in pay, pension and other services conditions 
• "f ~ Imporial Indian Sorvices. 41199-4600, 4609. . 

kelokIfIioiJ re. concellion of claiml of Indians in Kenya. 4828-32, 4837. 
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-GOUR, DR. H. 8.-c(mtd. 
Resolution rt: desirability of continuance of aupport to the League of 

Nations by India specially in view of the grievances of Indians ;n 
mandated territories of T&Dg&Dyika and the Pacific IaI&Dds. 4576-78 
4b80. 

Resolution rc exeroise of powers of certification by. Governor GeneraJ. 
(Amendment of section 67-B. of the Government of India Act). 4478-
83, 4499. 

'Reaolution re grant of further reform. under the exiating constitution 
in India. 4767-72, 4789. 

Resolution ~ liability to the Imperial B&Dk' coDaequeDt on the f&ilure 
of the Alliance Bank and the policy of the Finance Departmen' 
thereon. 4744-47. 

Resolution re release of Mahatma Gandhi and other political priaoners. 
4&33, 4637, 4MI, 4M2, 4M3-46, 4049, 411Ci9. 

GOVERNMENT COMPOSITORS-
Question re pa.y of -. 4848. 

GOVERNMENT CURRENCY NOTES-
Question re experimental prcl!8 for printins - and .tamps. 

GOVERNMENT DEPARTMENTS-
Question re importation of atorea for -. 4678-79. 

GOVERNMENT LOAN ISSUE-
Queation rt: -. CJ02Ci-26. 

GOVERNMENT OF INDIA-

• 4862-63. 

Question rt: correlpondence between Central Provinces &Dd -- on 
. mattera requiring a reference to the - or Secretary of State. 4143. 

Questionre terms of agreement between - &Dd the Imperial Ba.n.k. 
~ . 

See" convention of non-interference ". 

-GOVERNMENT OF INDIA ACT-
Resolution re use of certification powers under the - by the Governor 

General 4301-38, 44CiI-4602. 

-GOVERNMENT OF INDIA EXECUTIVE COUNCIL-
Question re freedom of speech of Indi&D Memberl 01 -. 488!. 

·GOVERNMENT PRESSES-- • 
Queltion rt: value and income of -. 4167. 

-GOVERNMENT MINTING-
Question rt: cost of -. 4848 . 

.GOVERNMENT PROPERTY-
Question re ~  and income of --. 4147. 

<;OVERNOR GENERAL-
Allent of - to--:; 

(i) Code of Criminal Procedure (Amendment) Act, 
(ii) Indian Official Secretl Act, 1913. 

(iii) Malkharoda and Gaontia Villages Act, ~ . 
. (iv) Legal Practitioner" (Women) Act, 1923. 
(v) Indian BeDal Code (Amendment) Act, 1923 . 

.;(vi) Indi&D Mercb&Dt Shipping Act, 1923. 

• 

1923. 1 
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GOVERNOR GENERAL-contd. 
Assent of" --to amendment of Standing Orders. 4563. 
Retlolution re use of ~ f  powers by --under the Government 
of India Aot. 4301-38, 4451-4602. 

Sec Viceroy. 

-GRAHAM, lb. L.-
Cantonments Bill. Motion to consider. 4973·74, 4980, 4992,4999, 15014, 

5018. 
General Clausell (Amendment) Bill. Motion to refer to Select Com-
mittee. 4249-00. 

Immigration into India Bill. Consideration of b068,6069, 15070, 5078, 
fl079, 15080. Motion to pass. 15087. 

Oath of Office. ~. 

Resolutionre (mrtailment of powers of Council of State over Money 
Bills. 4713-15. 

Resolution re exercise of powers of certification by Governor General. 
(Amendment of section 67-B. of the Government of India Act). 4453. 

~ . 

Statement (kid on the table) re resolution adopted by the Indian Legis-
lature during 1923, aud action taken thereon. 4377-79. 

-GRAM-
• Question re transport of wheat and --in North West Frontier Pro-
, vince. 4669. 

'GRANTS--
Demands, for exoelS --for 1921-22. 4903-21. 
Demands for supplementary --for 1923·24. 4921-42. 
Question ~ restoration of --rejected by Local Legislatures. 4622-
23. 

GRAZING TAX-
Question 1'(: --in Meerut. 4179. 

'GREAT INDIAN PENINSULA RAILWAY·-
Question re dilferenti&i treatml>nt of Indians on --. 4100. 
Question re expenditure on education on --. 4150-51. 
Question re grades on --under Manmad Agreement. 4151. 
Question re imported coal on --. 4U)1-li2, 4209. 
Question 1'(' increaaed salaries on --. 4148-49. 
Question I'e leave rules applioable to Indians on --. 4146-47. 
Question re medieal arrangements on --. 4150. 
Question rt: qUlnters allotted to Indians on --. 411)0. 
Question re time seale on --. 4149. • 

-GREAT INDIAN PENINSULA RAILWAY STAFF UNION-
Question 're recognition of --. 4152. 

'GROUND TAX- . 
Question re enhancement of --in Meerut. 4] 7B-7Q. 

·GUARDS-
Question re recruitment of --on North Weatern Railway. 4844-46. 

'GWYNNE, Ma. O. W.-
Oa.th of Office. 4053. 

• 
• 

•  • Rt98ol\lti<J1 re !'elea.e of Mahatma Gandhi and other politioa.l prisoner •. 
• ~ .  . 
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It • HAIGH, lb. P. B.-
Can1ionment. Bill. Motion to consider the --. 4990. 4881. fJOOO. 
Land Acquisition (Amendment) BilL Motion to conaider --. ~ 

4897-00. .• 
Beaolution re exercile of powerl of certi6cation by Governor Genera.l 

(Amendment of Section 51-B. of the Government of India Act). 4483-
87. 

HAILEY, RON'BLa Sla MALCOLM-
Abolitioo of Tranlportation Bill. Motion to oonlider the report of the. 

Select Committee on the --. 4406-09, 4424-116, 4427. 
Adoption (Regiatration) Bill. Motion to refer the - to Select 

Committee. 4806. 
Announcement ~ attitude of Government memberl in relard to the 

. que8tion of liabilitiel taken by the ImperiaJ Bank on the f&ilure of 
Allia.nce Bank. 4801. 

Code of Civil Prooedure (Amendment) Bill. Motion to introduce. 4192-
93. Motion to consider. 4347, 4348, 4349, 4860-1'11. Motion to paal: 
43M, 4365. 

Code of Civil Procedure (Amendment) Bill. (Dr. Gour's). Motion to 
consider. 42$7-28, 4239. 

Code of Civil Procedure (Amendment) Bill. (Mr. Agarwala'a). Moti«1n 
to appoint' a 8ele(.1; Committee. 4269. 

Code of Criminal Procedure (Second Amendment) Bill. Motion to 
introduce. 4193-94. Motion to consider. 4664. Motio. to paSl. 
4664. 

Con8ideration of the amendment of Standing Orders. 4372, 4373. 
Cutchi HemoDs (Amendment) Bill. Motion to introduce. 4WI'J. Motion 

to conlider. 4666. Motion to pass. 4666. 
Expression of regret on death of Mr. Pyari Lal Misra. 4617. 
Expression of regret at death of Babu Baidynath Prasad Singh. 4668. 
General Clauses (Amendment) Bill. (Mr. 4garwala'8). Motion to refer 

to Select Committee. 4246-67 . 
• Immigration into India Bill. Motion to circulate for opinion. W44-46, 

1')()46-48, 6O!)O, 50M, 5067. Consideration of --., W71-73, 6082. 
Motion to pass. 5083-84, W89-00. 

Indian Crimina.l Law Amendment (Repealing) Bill. (Mr. Agarwala's). 
Motion to introduce. 4252-66. 

Indian Evidence (Amendment) Bill. (Mr. Agarwala's). Motion to refer 
to Select Committee. 4242-43. 

Indiaa Limitation (Amendment) Bill. (Mr. Agarwala'B). Motion to 
recirculate. 4244-45. 

: Indian Lunacy (Amendment) Bill. 1iIotion to introduce. 4W5. Motion 
to consider. 4664. Motion to pal.. 4665. 

Indian Naturalisation Bill. Motion to introduce. 419]-92. Adopted. 
4-192. Motion to refer to Select 'Committee. 4346. Motion to lay 
on the table the report of Select Committee on the --. 44W. 

~  Penal Code (Amendment) Bill. (Dr. Gour'8). (Ase of consent). 
Motion to introduce. 4258. 
Legal Practitioners Bill. Motion to introduce. 4810. Motion to circulate-

for opinion. 6038. 
lIahendra Partab Singh E.tates Bill. Motion tq conlider. tl86-87: ~ . 

4190. Motion to pass. 4190. . , t 
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. HAILEY, HON'BLE SIB MALCOLM-,-ccmt.d. 

• 

Motion for adjournment for the disous.ion of the unemployment ques-
tion of the domiciled community in India. 4640, 4641. 

Motion for adjournment to discuss Kenya problems. 4680, 4881. 
Nomination of Mr. Ab1l1 K&sem on the Seleot Committee on the Ab.oli-

tion of Transportation Bill. 41114. .. 
Nomination of members to the Advisory Publicity Committee. 4346. 
Resolution rf'. admission of Indians into all bra.nches of the Army in 

India, f ~ Esher Committee's report. 4288, 4289, 4291. 
Resolution rc alterations in pay, penlion and other service conditions 

of the Imperial Indian Services. 4698, 469'7, 4602·06. ' 
Resolution rt: curtailment of powers of the COWlcil of State over money 

bills. 4692, 4696, 4696-4701, 4706, 4709, 4719-23-
ltesolution rc decision of British Cabinet re Kenya. (Resolution not 

accepted). 6037. 
Resolution rr establishment of convention of non-interference by the Sec-

reta.ry of State in matters where the. Government of India and the 
legislature arc in agreement. 47211. 

ltesolutipn re exercise 01 powers of certification by Governor General 
(Amendment of Sectil'm 67-B. of the Government of India Act). 
4462, 4453, 4466, 4461, 4472, 44'9, 4482, 4488, 4489, 4492, 4306-13, 4315, 
4320, 4321, 4322, 4323, 4330-34, 4a36, 4337, 4494-4600. 

Resolution rc grant of further Reforms under the existing constitution 
in India. 4771, 4773, 4781-82, 4'783, 4784-86. 

_Resolution re liability to the Imperial Bank consequent on the failure 
of Allia.nce Bank and the policy of the Finance Department thereon. 
4738, 4739, 4768. 

Resolution re powers 01 Council of State over Money Bills. 4616. 
Resolution rc release of Mahatma Gandhi and other political prisoners. 

41>10, 4b14-24, 4629, 4630-32, 4636, 4548-49, 4663-54, 4658-60. 
Statement (laid on the table) re competitive examinations in India for 

the Indian Civil Service. 1>021. 
HARCHANDRAI VISHINDAS, MB.-

Code of Civil Procedure (Amendment) Bill. (Dr. Gour's). Motion to 
consider. 4238-39. 

Expression of regret on death of Mr. Pyari Lal Misra. 4617. 
General Clauses (Amendment) Bill. (Mr. Agarwala's). Motion to refer 
.. to Select Committee. 4247-48. 
Indian Stamp (Amendment) Bill. Consideration of the report of the 

Select Committee. 4663, 4666. 
Oath of Office. 4054. 
Procedure in regard to questions of absent ~. 4396. 
Question re amended Criminal Procedure Oode. 4865. 
Question re assessment of pa.roels at Karachi. 4876-76. 
Question re hardships of Deck Passengers. 4866. 
Question re income-tax officers in Bombay and Sind. 4876. 
Question f'e income-tax work in Sind. 4876. 
Question re increase of appraisers. 4876. 

• 

Question "e promotion of examiners and appraisers at Karachi. 4876. 
Question rr. report of Deck Passengers Committee. 4865. 
Question t'e status of Advocate General, Bengal. 4800-01. 
QU8lltion re treatment of Deok P&8sengers.4943. 
~ . (supplementa.ry)rf'- appointments to the Counoil of India. 

• •. if3. 
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HARCHANDRAI VISUINDAS, Ma.-contd. 
Question (supplementary) .~ failure of the Alli.&nc(I Bank. 4339. 
Question (supplementary) r. Government policy in &aBiating banIta. 

4832. . 
Qucstion (supplementary) . .~ lcave re"F"e in Postal Department.· 

4627. 
Question (supplementary) tv! letter from Fin&nce Department to Indian 

Merchants Chamber re .failure of Allianoe Bank. 4638. 
Question (supplementarY)N! pa.yments by Imperial Bank owing to fai-

lur.., of Alliance Bank. 4218. 
Question (supplementary) .~ population of lIyderabad. 4631. 
Question (supplementary) rr prioe of petrol. 4394-911. 
Qucstion (supplementary) ~ recruitment of guards on North Western 

Railway. 4845. . 
Question (supplementary) re separation of judicial and executive func-

tion.. 4634. 
Question (supplementary) re Tariff Board. 4.'i95. 
Question (supplementary) ~ university for Ra.jputana. 4798. 
Resolution rr exercise of powers of certifica.tion by Governor G ~  

(Amendment of Section 67-B. of the-Government of India Act). 4411l-
~II  4468, 4471. 

Resolution rt' release of Mahatma. Gandhi aDd other political prisoners .. 
4Ml, 4M2-43. 

HARDINGE MEDICAL COLLEGE-, 
Question 1'e --. 4178-77. 

HARTAlr-
Queation ",e -- at Bbagur. 448ft 

HAYAT KHAN, It. S. MOR.UUU.D-
Question re kidnapping of -- Anistant Political Officer. .(386-87. 

HIGH COURT RETRENCHMENTS, BENGAL-
Question re --. 4132. 

B.OLME, lilt. H. S.-
Resolution re release of Mahatma Gandhi and other polit1ca) prisoners. 

4634. 
HOSPITAL ACCOMMODATION-

Queation re redu(.1.ion of --. 401\6. 
HOSPITAL STAFF-

Question re subordinate --. 4429. 
HOUSE RENT- • 

• Question ~ -- for postmen in Poolla. 4440-41. 

BOWRAH-
Quelltion rr. grieva.nce. of porterll at --. 46211. 
Question TC passenger and platform tickets, --. 4392-93. 

HUSSANALLY, lilt. W. V.-
Abolition of Transportation Bill. Motion to consider report of Select 
'Committee 00. the --. 4:418. 
CaDtonment. Bill. Motion to oonsider. 4967-118, ~. 
Code of Civil ~ A . BiU: (Hr. AgarwaJa',). Motion 

, to add name at Mr. 'Harcharidrai Villhindull to Select Committee. 
4289. ' . ,4' • t .' 
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HUSSANALLY, MR. W. M.-cQnftl. 
• Code of Civil Procedure (Amendment) Bill. - (Dr. Gour's). Motion to 

consider. 4236-37. 
Code of Civil Procedure (Amendment) Bill. :Motion to consider. 4349. 
Indian Naturalisation Bill. Motion to add names to the proposed Select. 

Committee on the --. 4346. 
Land Acquisition (Amendmnt) Bill. Motion to refer to Select Com-

mittee. 4liOO. 
Question 1"C advance by Imperial Bank to Alliance Bank. 4431. 
Question TC advance to Army Canteen Board by Imperio.l Bank. 4849-

50. 
Question TC Army Canteen Boards. 4849. 
Question Ttl classification and nationality of guards on North Western 

Railway. 4844-46. 
Question 1'('. compensation for remova.l of Hyderabad Cantonment. 4630. 
Question Ttl conduct of l.Iajor Dockrell, Cantonment Magistrate, Ambal&.. 

4108. -
Question re congestion at Hyderabad, Sind. 4629. 
Queation rc correapondence.relating to fa.ilure of Alliance Ba.nk. 4430-

31. 
Queation Te examination of food and beer aupplied to Army. 4860-51. 
Question I'C Government authority for advance by Imperial Bank. 4431-

32. 
Question TC military population of Hyderabad, -Sind. 4631. 
Queation rc new cantonment at Karachi. 4632. 
Question /'1'1: operations of Army Canteen Boo.rd. 4850. 
Question rtl paymcnt by Imperial Ro.nk to ~  of Alliance Bank. 

4677-78. 
Question Te population of Hydl'rabad. 4631. 
Queation rf' regimental funds with Alliance Bank. 4432. 
Question I'e regimental funds deposited with the Allia'bce Bank in pre-

ference to Imperial Bank. 4432-33. 
Question 'I'll ~  of HyderabAod Cantonment. 4629-30. 
Question "e removal of Calcutta Cantonment. 4630. 
Question ~ removal of Hyderabad Cantonment. 4631. 
Question -re reserved intermediate class carriages. 4846. 

~  rc services of Army Canteen Board compared with Army Con-
tractors. 4850. " 

Question t'e terms of agreement between Government and Impcrial Bank. 
4672-77. ' 

Question rc working of Army Canteen Board. 4800-
Question (supplementary) "r hardships of pilgrims. 4267-68. 
Question (supplementary) rr publication of correspondence relating to 

failure of Alliance Bank. 4633. • 
Question (supplementary) t'r qualifications of Military Asajstant Sur-

geons. 4795. ' 
Question (supplementary) r(' release of Lalli. Lajpat Rai. 42211. 
Question (supplementary) rf? treatment of Deck passengers. 4943. 
Resolution Tr admisaion of Indians into all branches of the Army in 

India, -,)ide ERher Committee's Report. 4294-96. 
Resolution re concession of claims of Indians in Kenya.. -4833-34. 
~  rf? embankment project for the protection 'of Dera lBmail 

• .K1aa.I from the erosion of the Indus. 4613-14. 
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HYDER, BYEn NABIRUDDIN-

Question re services of -- Bnd Babu Bishnath Pershad, Tehlildara. 
41n. 

lIYDERABAD-
Question re rfllDoval of cantonment from -- to Karachi. 1IOh-B&. 

HYDERABAD CANTONMENT-
Question re (Iompenaation for removal of --. 4630. 
Question re removal of --. ,4629-30, 4831. 

HYDERABAD, SIND-
Queation re oongeation at --. 4629. 
Question re military population of --. 4831. 
Question re population of --. 4631. 

I 

ILLEGITIMATE SONS RIGHTS BILL-
Report of Seleet Committee laid on table. CI038. 

lMMIGRATION INTO INDIA BILL--
Motion for leave to introduce. b039-40. 
Adopted. &040. 
Introduced. !I040. 
Motion to take into conlideration. 5040-44. 
Motion to circulate for opinion. !1044-68. 
Consideration. Ml68-83. 
Motion to pau. 0083-91. 
Adopted. 6091 . 

.IMPERIAL A ~ 
Announcement re attitude of Government members in rellard to the que. 

tion of IiabiIitiea of - on the failure of the Alliance Bank. 4801. 
Queltion re advance by -- to Alliance Bank. 4431. 
Question re advance to Army Canteen Board by --. 4849-&0. 
Queltion re Government authority for advance by --. 4431-32. 
Question Ttl payment by -- to creditora of AlJia.nce Bank. 4677-78. 
Question re payment. undertaken by -- owing to failure of Alliance 

Bank. 4117-21. 
Queation re regimental funds deposited with Alliance Bank .in prele-
, rence to --. 443!-33. 
'Question re terma of 'agreement between Government of India and --. 

4672-77. "" 
Reaolution ~ liability to the -- consequent on the failure of Alliance 

Bank and the policy of the Finance Department thereon. 4729-
00. 

"IMPERIAL SERVICES-
~  re Indian element in the --. 4160-82-

Relotution re alterationl in pay, pension and other service condition. of 
the Indian --. 4692-4609. 

IMPERIAL SERVIOE CADRE-
. Question Te reduction of --. 4208-04. 

Queltion Ttl strength of --. 4204. 
IMPORT DUTY-

Question re -- on medicinea. 4184. t 
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IXCHCAPE COMMITTEE-
• Question 1'/' recommendations of -- . ~ plants and lUachinery.4ll:;. 

Que8tion 1'''' rClult of rccoDlmelldations of --, 4063-4113. 
Question /'c retrenchment due to report of--. 4379-82. 
Statement (laid on tabl(l) showing cues in which Government have beeD 

unable to accept certain recommendations of the --. 4618-21. 

INCHCAPE COMMITTEE REPORT-
Question re clerical retrenchments following on 4114. 

[NCOlIE TAX-
Question rt' -- and appeals against the same at Amrits&r. 47t1l. 
Question 1'(' -- and .super tax. 47111·92. 
Question ,.,' 688eS8ees of --. 41M). 

~  ,.,' a8sessment of --. 4106. 
Question /'f' hardships of -. 4362-83. 
Question I'r high rates of -- at DcI'&' Ismail Khan. 4701. 
Question ,." -- on marriage premia. 4119. 
Question rt' revenue from -- u.nd super ta.x. 4153. 

1"NCOME TAX APPEALS-
Question I'f: --. 4154. 
Question 1''' -- in Bihar and Ol'illS&. 4181. 

INCOME TAX ASHE88EE!;-
Question n: discontent among -- at Amritsar. 4792. 

INCOME TAX IS~ E S
Question /'f' qualification8 of --'. 4154·56. 

INCOME TAX C01UnSSlONER, PATNA-
Question rt: .office of --. 4180-81. 

INCOME TAX DEPARTMENT-
Queltion ,.,. --. 4181·82. 
QUeiltion /'e ",orking of -. 4947·48. 

INCOME TAX INQUIRY INSPECTORS-
Question I'e --. 41M. 

INCOME TAX OFFICERS-
Qucstionl'C -- in Bombay and Sind. 48':'6. 

INCOME TAX WORK-
Question fVJ -- in Sind. 4876. 

INDIA ARMY OHDER No. 80b 'oF 1922-
Question 1't! opposition to --. 41:;8. 

" INDIA OF TO· DAY "7" 

• 

... 

• 
Question I'C preparat.ion of book entitled -- by Dr. RU8hbrook 

Williams. 4437·38. 

INDIAN ARMY-
Announcement ,'r reduction in th" strength of --. 4401·03, 
Question f'r India.nisatioll of 8 units of --. 4133-.14, 
Question ~ Indianisation in --. 4163·64. 

• QUltStioll I f~ Indianisation of --. ~ . 
~ ~ If, pJ'oposnls fo1' reduction of ---. ~ G  

I ~  
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INDIAN AHlfY (AMENDMENT) BlLlr-
Motion to introduc6. 419&. 
Adopted. 4196. 
}lotion to consider. 4865. 
Adopted. 4665. 
Motion to pass. 466. .... 
Adopted. 4665. 

INDIAN CIVIl. SERVICE-
Question ,'( discontent ill -. 4840. 
Question 1'(' ,emp)oymE"lIt of (,andidates for -. 4430. 
Question I't' IDI'dical examination of candidates for --. 43t,J..90. 
Htat<>mE"nt (laid on tll.ble) 1''' competitive examina.tions in India for -. 

~ . 

INDIAN ClUMINAL LAW AMENIHIENT E EALI~  BILI.-
(Mr. Agafwala's)-

Motion to introduct'. 4200-1'»6. 
Nogati\'t'd. 4256. 

I IA~ DIVORCE ACT-
Question /'to anl!'IIdment of -. 4637-3R. 

INDIAN ELECTRICI1'Y (AMENDMENT) BILL-
Motion to introduce. 4641. 
A ~ . 4642. 
Motion to considel'. 4883. 
Motion to pAIlS. 4M3. 
Adoptt'd. 4!\&1. 

INIJIAN EVIDl':NCE (A}IENDMENT) BILL-(MI'. Ago.fwala'a)-
Motion to ref!'!' to Select Committee and to nominat .. membPr8 thereo!1. 

4241-43. 
Negatived. 4243. 

INDIANS-GUU'.VANCEH OF IN TANGANYIKA AND PACIFIC 
ISLA ~
• Re!,oJution I'f' deairabilitr of continuancE" of support to the League of 

Nations b.1' India eapeeiaUy in view of -. 4563-91. 

INDIAN INCOMl: TAX (FURTHEU AMENDllENT) BILL-
Motion to introduce. 4196, 
Adopted. 4196, 
Motion to conSIder. 4356. 
Adopted. 4:lfli .• 
Motion to paIS. 4362. 

• Adopted. 4362 . .. 
INDIAN LEGIST..A rtTRES-

'Question ,.,. resolution and Bills ill -. 4142-43. 
fitatemfmt (laid on tabl(·) rt' resolutions adopted by the - ill 1923 and 

adion taken thereon. 4377-79. 

I A~ LIMITATION (.UIENDM.ENT) BILL-(M!. Agarwl\la'a)-
)Iottoo to refer to Select Commtttee And to Dommate mflmberl thereon. 

4244. 
M:otion to ff'-circlIlaf;e. 424&. 
Adopted. 4245. J!. ... • 



INDIAN LuNACY (AMENDMENT) BILL-· ,'.' 
• ld:otion to introdm.-e. 4605. 

Adopted. ~ . 
• Motion to (lor/sider. 4664. 

Adopted. 4664. 
Motion to pall. 4661l. 
Adopted. 4661l. 

INDIAN MEDICAL DEPARTMENT-
Question I'f (·mployment of -- in pl.!ofeaaional CApacity. 4056. 
Question n- -- in civel employ in United Province.. 4'798. 
Question N' grant of marriage allowance to - ... 4164-
Question /'f' I f ~  ill Gazette of promotions in -'-. 4165. 
QUllstion /'t. protection of interests of -- by Central Government. 4795-

00. 
INDIAN MEDICAL SERVICE-

Question n report on Indinn l'l\udidates for --. 4169. 
Question ,.t' dmnobilisntion ill --4171. 
Question /'f" Indians ill '---. 4206. 
Question l'f' J'e(}uction in HOYl\1 Army Medical Corps and --. 4056. 
Question "f' strength of --. 4171·72. 

INDIAN MEDICAL HEHVICE OFFICER8-
Q.testion ,:f· qualifications of European --. 4173. 

INDIAN MEHCHANT8 CHAl-1BEH-
Question I'f' letter hom Finance Department to -- .re fail"re of Alliapee 

Bank. 4638. . . 

INDIAN NATrRALI8ATlON BILL-
Motion to int,·oduce. 411:11. 
Adopted. 4192 
Motion to relm' to Helect COlllmittee. 4348. 
Adopted. 4346. 
Motion to lay report of Select Committee on table. 44&0. 

INDIAN PAPEH CTRHENCY (AMENDMENT) BILL-
Motion to introdu('(l. 4197. 
Adopted. 419i. 
Motion to ~ . 4362. 
Adopted. 4369. 
Motion to postpone. 436.,). 
Negatived. 4369. 
Motion to pass. 4.161*. 
Adopted. 4369. 

INDIAN PENAL CODE-
Question n revision of --. 4123-24. 

• 

INDIAN PENAL CODE (AMENDMENT) BILL-(Dr. Gour's)-
Motion to introdll(:(·. 4256-1'>8. 
Negatived. 42118. 

INDIAN PORTS (AMENDMENT) BILL-
Motion to intJ·oduce. 4642. 
Adopted. 4642. 
Motion to ~ . 4883. 
Motion. to pass. 4893. 

INDIAN ~I~.  ACT-
Question /'t' revision of --. 4210. 
I-;}6 • • • • • • • 

• 
DI 

• 
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INDIAN SEBVICE8---. . 
Reaolution re alterations in pay, pension and other' ~ cbiid!tfoQI Cif 
the Imperial -. 4M}2-4609. ' ., . :';"':. • 

INDIAN SETTLERS-
Question rt: taxes on - in ]<"iji. 4216-1i. 

INDIAN SOLDIERS-
Questionre preferential treatment to -. 4!!53-M. 

INDIAN STAMP, <AlLENDltENT) lULL-
Motion to refer to Select Committee- 41B5. 
Adopted. 4lar.. 
)lotion to lay report of Select CommitteI' on tabl.:'. 44!'N. 
lIotiou to coolider ~  of 8elec.:t Committee. ~. 
Adopted. 4tW3. 
Consideration. 4643-64. 
Motion to pau. 4864. 
Adopted. 4864. 

INDIAN STORES DEPARTMENT-
Queltion rt: - and curtAilment of Fitol'f's 1>"pRl'tmt'nt in England.· 4800-
61. 

Question re development of --. 4062-6.1. 
Queltion re ptlreonnel of - and connected charges. 4224. 
Question re purchase of textiles by -. 4861. 

INDIAN TERRITORIAL AND AUXILIARY FORCE" (AMEXDMENT; 
BILL-
)lotion to introdu(."e. 4194-&5. 
Adopted. 4116. 
)(otioD to emraider ...... 
Adopted ...... 
)lotion to Pua. 4866. 
Adopted .... 

• INDIAN WOMEN-
Queation 1'e -r--in Fiji. CJ021-22. 

INDIGO CESS (REPEALING) BILL-
Motion to introduce. 4]96. 
Adopted. 4187. 
Motion to conlider. 4370. 
Adopted. 43'70. 
Motion to "ali. 43'70. 
Adopted. 4370. 

I INNES, HOM'BLB 11'a. C. A.-
Indian Ports (Amendment) Bill Motion t.o introduce. 4642. Motion to 
collJlider. 4883. Motion to pall. 4883. 

INTEREST-
Question re allocation of - 011 capital .coat of railWAYS. 4400. 

IIRAQ RIVER FLEET-
Queation re acquisition of a tug for -. 4639-40. 

,IRRIGATION DEPARTlfENT-
~  re ~  and ~  or ---' N'1"l'th Wtst .~  Pro-
VlDce. 48,S. " .. • 
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ISMAIL, KHAN BUADUR BArYID MUHA.l(MAD- • 
Expree.ion of regret at death of Babu BaidyanatbPraaaci $iagIa. 41117. 

. ' 
ISWAR SARAN, lfUN8HI- . 

Immilration into India Hill. Motion to (·irculate for opinion. 5061-13. 
• Oath of Office. &021. . 

JAILS-
Queltion 1''' --. reformatory schools and penal aet.tlementa. 4188. 

JEJEEBHOY, SIB A ~E EE
RelOlution N' conoession of claims of Indians in Kenya. 4834. 
Belolution rt' liability to the Imperial Bank conaequ8ot on the failure 

of Alliance Hank Bnd policy of the Finance Department thereoa.. 
473B. 4739, 4743, 4i44, ~  4761. 

JELLASORE-CONTAI RAILWAY EXTENSION-
Question re --. !1024. 

~ I  lb. N. M.-

• 

Abolition of Transportation Bill. Motion to consider report of SelMt 
Committee. 4423-24. 

Cantonments Bill. ~  to COIl sider, 4993-9/), 4996, 4987, 1JOO3, 
Code of Civil Prm:edure (Amendment) Bill. Motion to con'der. 4348. 
Demands for exceS8 grants fo)' 1921-22. 4906-10. 
Question 1'1' allotment of quarters to Indians 011 Great Indian Peninsula. 

Railway. 411)0. 
Question ',.,- amendment of Princl' (Protection against Disa.fieetion) Act . 

4164. 
Question I't' application of Ca.ntonment Act to Bhagul'. 4434. 
Question 1'(' appointment of Indians to railways. 4149. 
Question I'e Arts Collcges and Sel:ondary Schools. 4163. 
Question I'r ('ancellation of order ~  taxes a.t Bhagur. 4435-
Questioll rl'. ('apital expenditure 011 railways in England and India. 

4147. 
Queation 1't' I~  .. allowance for Ordnance Cot-ps. 4443-44. 
Question Tf' cost of tim!' scale on Great Indian Peninsula Railway. 

4149. 
Question rf' difterentia.l trea.t.ment of Indians on Great Indian Peninsula 
. Railway. 4150. 
Question 1'1' emigration agents in Ceylon. llalaya. and Mauritius. 46!5. 
Question 1't' exclusion of Bhagur from Deolali Cantonment. 4436. 
Question "r expenditnr(' on education on Great Indian- Penimmla Rail-

way. 41OO-Ii1. 
Question ·r/'. extension of Cantonment Act to Bha.gur Village. 4434. 
Question '/'I'. gra.des on Great Indian Peninsula. Railway nnder MaDmad· 

Agreement. 4161. . 
Question ,." grievaneell of the people of Bhagur. 4436. 
Question 1'" grifwRnces of porters at Howrll.h, 4625. 
Question rl' hartal at Bhagur. 4436. 
Queation rt' house rent for postmf'n at Poona. 444().41. 
Question r/'. imported eoal 011 G"Mt Indian Peninsula Railwa.y. .11U. 

62. 
~ .  rl' incidenef' of taxatioll in Bhagur; 4435. 

~ .  inclusion of Bhagur in Deolnli C!antonml'lnt. «36-3':', 



JbSHt, lh. N. lI.-contd.'" Si i!. '  "  ,  , .' " ", . 
. ,"; QUeitlon N,iaotWeoLularie" gt:postrueo ~ I . . ~ .  

Queation "e incre&aed Bfolariell on Great Indian Peninaula, ~ . 41.a-
, ~  , '" ' ,,'. ' 

Queation re Indian elWlent in the Imperial &ll'vic,es. 4160-62. 

Qne8tion '1'1': IndianislI.tion in Indian Army. 4163-64., " 
Que8tion r,. leave rules applicable to workmen Oil )'nilwaya. 414f>-46. 
Queation l'e leave rultls 011 Great! Jndillll Peninauln ~  apI>lit'.able 
to Indiana. 4146-47. 

~  ,.t' leave J'ules on railwllYIl. '4147. 
Qtte.ti&ft", lev;g on porters ... ,.wi4. 
Question ,'1' manufacture of railway materia.l., 4l4'j-4A. 
QuestioD f''' medical &I'ra,ngements on ,Gl'eat Indian ~  Railway. 

r ,.', +110. . , 

~  nmemorial by All J .. dill. AJ'8cnal C'!tll'ks AS8ociation. 4443. 
Question rF modifications in 1t>lwe ,\'ulell on ~ . 4147. 

Questionr" Mr. Cole'll ~  on ti'ainiul( of Indiaus {('II' railways. 4150. 
Question r(' new sllperiol' I\ppointments on milwllYIl. .145(\ 

Question,.,. pensioned postmen in BOlllhllY, 4441. ,/ 

-Question 1'1' position of IndiRIJ 8eamen under WOl'kmen's Oompet.ll&-
tion A<..1:. 4169. 

Question r('; postal employees u ndel' Workmen's COllll)cnslI.tion Act. 
41&9, 

Questid6 "I' preparation of book entitled .. India of To-day" hy' Dr. 
Rllahbrook WilIjtt.mL 4437-4438. 

Question 1'1' primal'Y education. 416.1. 
Question 1'1' protest against CAntonment A<:t at .BhaKUl·. 4434. 
QU8Btion fV: railway conc8BsiOJJs for Boy Scouts. 44.41-4442. 
Question .~ railway posts on Us. 500 and above. 4148. • 

Question re railway relief staff. HaJ'dsbipB of indian emplo:rees. 
414ft ' 

Queation rl!'. recognitioD of Ureat Indian Peninsula Hailway Staff 
Union. 416i. 

-QUeBtiOIl rt: recruitment of porters OD E,aat IndiRll Railway. 413234624. 

Question rt: repeal of Workmen's Breach of Contract Act. ~. 

Question re r8llerve postal staff. 4440. 
Questionrt: retirement leave !'ules on railways. 4146. 
Question r('; retrenchment of ra.ilway staff. 4H)2-416,'t 
Quelltion f'e I80laries of Ordnance COI·PS. ~ . 

Questionr" statements ill book entitled .. Defence of I~  hy ·Dr. 
Ruabbrook WilliaJDI. ,. 4438-4439. 

Question 1'('; Iliatllll of p08twen.4439-4440. 
Queltionrt! ,u.ape ... ion of taxes at Hbu.gur. 4436-
Question ~ taxation at Bbagll!'. 4434, 443!>-4436, 
QqoatioD re ·trade union. le,;illiation. 4168-4169. 
QuutioD re travellws faciliticlI for tbird dll1l8 1lIl.8senp;el'll. ~ . 

Question ~ variations in 18Ilve ~ on I'RilwaY8. 4146, 
Question r('; withdrawal of Cantonment Act from liha-gur. 4436 
Question rt'. wrongful relltraint of Haldeo Kanoo, POI'ter, Ho ~ . 

4626. 
Quelltion (lUpplementa.ry) rr: <..'Ost of Government wintiug. 4848 
Queltion . ~ .  ~ failure of Alliance Bank, 4340. 
Queation (8upplementary) ~ fencing of railway linea. ~ 

Question (aupplemeJiltary) 7't' pUblication of "eport of Fiji dfp,utlrt.iOD. 
4217. ' t' " 



INDia TO LEGI8LATIVK AHIJEMBLY E ~ ES . 

.. JOSHI, MR. N. M.-contd. 
Question (supplementary) ~ from unified atamps,on promissory 
notes. 4793. . 

Reaolution rr. admi8sion of Indians into &1. UI'RIlChes of the Army in 
India,l·idr the report of the Esher Committee. 4295. 

Ue801ution n' curtailmept of powers of Council of State over Money 
Bills. 4706. 

Hesolutionn desirability of <:ontinuance of sUPPOJ·t to the League of 
Nations by India especially in view of the grievanues of IndJans in 
the mandated territoriel! of Tall!ljanYlka aod f ~  hIll-ods. 
4571H681. 

JUDICIAL AND EXECl.:TIVE FUNCTIONS··-
Question "( saparatiqn of -'-. 4633-4634. 

KAHACRI-
Question /"I' Rssessment of }lurcels at --. 4875-76. 

• Question 1"t new <:!l.ntonnlent at -"-. 4632. 

KENYA-
Motion for adjournment ,.,' --question. Disallowed. 41H3-84. 
Proposal for motion for a.djournment to discuss t.he positions of Indian's 
in --. 5034-35. 

• Hesolutioll n com.'ession of claims of Indians .in ---. 4812-37. 
Heaolution 1'(' decision of British Cabinet n. --. (I1esolution not 
accepted). 6035-37. 

KENYA AFFAIUS-
Question t·" --. 5031-33. 

KENYA PROBLEMS-
Motion fol' adjournment to ,disculls --. 4679-82. 

KEROSINE OIL-
Question I~ price of ._-:.' 4393. 

KHALAFiIS-
Que8tion N? dismissal of "-on B. N. Hailway. 4]82. 

KHEWRA-
Question /'r despatch of salt dust from _.... 444i-48. 

KHYBER RAILWAY-
Question/,,' length and cost of --. 43f!7. 

KING'S COMMISSIONED OFFICER8-
Question rr ---in Supply and Tran&pol't COl'PS, 'Vi!). 

L 
LAJPAT HAl, LALA~  
Question /"I' release of --. 4225·27. 
Question rr IiIcntellce of ---. 4860. 

LAKHHMI NARAYAN LAL, ItAl SAHIH-

• 

Expression of rep;ret at death of BallU Baidyanatb Prasl\u Singh. 
4667-68. 

Question .,." indigenous system! of medicine. 4880. 
• R.olution 1'r curtailment of powers of the Council of Htate over money 
• .biUa.' 4712-17. 



IXIIl':'''' '1'0 LI':nl!!LATI\'P; ARI'IE!IIBLY EI ~ .  

LAND A I. j SI I ~ (AMENDMEN':t) BILL-
Motioll to introduce, 4l1OO. Adopted. ~. 
Motion to refer to Select Committee. 4ft08. Adopted. 4608. 
Motion to pre,ent report of Select Committee on the --. ~ 
Motion to loon,ider. 4884-4903. Motion to p.... 4903. 

LAND V ALUES--
Queation rl' incluaion of -- in railway ('.a.pital account. 4214. 

LAUSANNE TREATY--
Motion of expre .. ion of gratitude to H. E. the Viceroy in oonnectioD> 

with the -. &037-38. Adopted. 5038. 

LEAGUE OF NATION8--
Ile80lution ,.(' desirability of continuance of 'UT)port to the -- by India. 

elpecially in view of the grievan(.'8' of Indian. in the Mandatedi 
Territories of Tanganyika and Pacific bland.. 4&83-91J 

LEAVE REf-IEHV£--
Question rc' .--- in Posta) Department. 4627 . • 

LEA VE RULE/-;-
Question ,'f,' -,- applicable to workmen on railways. 4146-46. 
Question rf' --- apJ,licable to Indian. on Great I ~  Peninsula Rail-· 

way. 4146-47. 
Question Tf' modificatioDs in -- on railways, 4147. 
I..luestion 1"1' -- on railways. 4147. 
Question 1"1' retirement -- on rail,,·aYiI. 4146. 
Question rf' vl\l'iations in -- on railways. 414r>, 

LEUAL PRACTITIONERS RILL-
Motion to introdul"tl the --. 4807-10. Adopted. 4810. 
Motion to (,ireulatt' for opinion. 5o.'iH. Adopted. &038. 

LEOAL PltACTITION Em; (AMENDMENT) HILL. (Mr. Neogy'a)-
Motion to nominate meml.H'!1"!I to the Helect Committee on the --. 4406; 
PreaentAtioll of Ileport of Helect Committee. 491W, 

LEflISLATION-
Question ,.(. - .. ' r(' divoree suits. 46.'i7. 

LEGISLATIVE ASSEMBLY-
Question 1'(' (''ODditiona of supply of stationery in use by the --. 412('.. 
foIpeeeh delivered by H. E. the Vi(,eroy to the Council of State and-

at close of 88ssion. 609.'i-lnoo., 
LEGISLATFRES··-, 

Question rf pollee dutit'8 in --. 414.H4. 
Sri' Indian Legialatures. 

LF!TTER8--· 
Queltion ~ pilferage of --. ~ . 

LIFE INSUHANCE-
Question rf' public hollies doing -- bUline .. ill India. 4173. 

LOCAL LEGISLATURf:S-
~  rc restoration of I(rante rejected by -. 482i-13. 

LOST ARTICLEH--
Que.tion rf' ('ompensation for -- on B.ailwaYI. 4209. 

LlTNACY (AMENDMENT) Bltt-
See" Bill." 

c , . 



ISOIX TO LEGlfll.AT1VB AR8BJlBLY VBBATBli 

.: 
KACBINERY-
• Queltion n Ule of State plant and -. -. llecommendationl of Inchcape-
. Committee. 4798-4800. . 

MACHINERY AND PLANT-
Que.tion ~ recommendations of Inchcape Committee re --. 4116. 

MADRAS--
Questiot\ rc opening of the porte of Calcutta -- etc., to pilgrim" 

traffic. 4988. 
KAHADEO PRASAD, MUN8BI-

Queetion re alterations in time table of Oudh and Rohilkhand Railway. 
4669-4670. 

Question rr' cant.'t!llatioD of shuttle train hetween Benares and }logha!.. 
Serai. 4671. 

Queltion rl' closing of waiting rooms at Benares. 4671. 
Question re fallow lands near railways. 4846. 

"Question rf' inclusion of Bhagur within Cantonment limite. 4671. 
Question t·t' train connectionll 00 Oudh and Rohilkhand Hailway. 4670; 
QueatioD 1't' train timings on Oudh and I:tohilkhanu Railway. 4670-4671. 

JLAHENDRA PARTAB SINGH ESTATES BILL-
Motion to take into ~  ._.- as passed by the Council of" 

State, 4186-4100. 
Adopted. 4190. 
Motion to pas8. 4190. 
Adopted. 4190. 

MAINTENANCE (HtANT-
Question '1'/' -- of Vedic Hharatri ~  4668-4669. 

MAJW. l:iHEIKH ABDUL-
Question 1'(; alleged insanital'yconuition of Delhi. 4117. 
Que8tion r/' anti-plague measures in Delhi. 4\16-4117. 
Question rr: measures against recurrence of plague in Delhi. 4118. 
Question rt' plague in Delhi. 4116. 
Question "(' plague statistics in Delhi. 4117. 

MAJUMDAR. RAI BAHAVUR J. N.-
Adoption Regilltration Rill. Motion to refer to Select Committee. 4806: 
Demands for supplementary grants for 1923-24. 4934. 
Immigration into India Bill. Motion to circulate for opinion. 

6066-WOO. 
Hesolution ,.,' exereise of powers of (lertification Ly Qpvernol" Gene1"ll,r 

(Amendment of Hectiou 67-H of the novernment of India At:t). 
4460-4466. 

Hellolution "1' grant of further reforms under the existing constitutioD'. 
in India. 4771, 4772-4779, 4782, 4784, 4786. 

MALAYA---
Question re death of Cheh\ Mutu, an Indian coolie in 4433. 
Question ,." emigration agents in Ceylon -- and MauritiuB. 4625. 

!tAN SINGH, BHAl-
Cantonments Hill. Motion to consider. 4979, 6016-60lfl. 
Code of Civil Procedure (Amendment) Hill (Dr. Gour's). lIotion ta-
• .~ I  4228-4232. Motion to pass. 4240-4241. 
Qtleati!on.,,"superIe8Sion of Mr. Rhagwan Das at Abbottabad. 4634-4636. 



. 
MANMAD AGREEMENT--

Question n: gl'ades on, Great I",ian Peninsula Railway under-. 
411'11. 

MANUFACTURED ARTICLES-yo 
Question rf' method' of purchalfl of-, 

MARRIAGE ALLOWANCE-
Question I'f' grant of -- to Indian Medical·. Department.: . .t}84. 

MARRIAGE PREMIA...:.' 
Question ,.,. iDoome·talt on ---. 4119. 
A ~ 
Question ,., emigration agent! in Ceylon, Malaya and --. 4825. 

MECCA-, 
Question /'" numhel' of pilgrims to --. 4267. 

MECHA!,; teAL ENGlNEERS-
Question 1',. training of raihH\Y --. 4210·4211. 

MEDICAL ARHANUEMENTS-
Question ,.(' -- on Great Indian Peninsula Railway. 4160. 

MEDICAL DEl'ARTMENT-
Question /'t' appointment. in .... -.:... 4873-4"74; 
Questionrl' Ipecialillts in --. 4874. 

MEDICAL EXAMINATION-
Question '1''' -- of candidates for the Indian Civil Service. 438904390. 

MEDICAL HERVICES-
Questioll ,." retrenchment in AI'my Hospitals and -'. 4138. 

MEDICINE:i-
Question ,.,. import duty on --. 4164. 
Question rt' indigenous ayatAlma of --. 4880. 

MEERt:T-
Question,'" applications under Cantonment Code in --. 41i8. 

, Question 1'''' conduct of Military Officials in --. 4180. 
QU\,stioll I't! enhancement of ground tax in --. 4178·4179. 
Question 1'(; grlUing tax in --. 41iD. 
Question n prohibition of sleepinv; out in --.' 41!lO. 
Question n taxes in --. 4179. 

lfELAS-
Question 1''' specia.l trains for --. 6026. 

llEMBERH OF LEGISLATURE-
Questioll,." notice to -- of admission OJ' disallowIIoD('tIof resolutions. 

4264. • MENIALS- . 
Quest.ion re increase of slLlariea of pOlltmen and -'-. 4440. 

~ IE A
Question n representations of -- and saltliceneeell. 4-448. 

MESSAGE-
" --- frOID the Council of State 1'(' passing of' the Special Marriage 
, (Amendment) Bill. 4718. 

---- fr(Jln the Council of State re p&asing of the Moormedabad Bill, 
etc. 4811. i 

-- from the Council of State rethe Indian Stamp (Amendment) B,ill. 
, , 

etc. 6033. I 



MES8AG E-(·untd. ,. ,  • '. 
, -. j ~ the Council of State,,.e the Bill tq a'm,nd the Land Aoquist-

tion Ad, etC. 6091.' 1-.' . -",,"',,"'" 

,-iro,m H, E. the.. Viceroy f·t; . .~ ~  ~f. M.c;mbers,pf ~ ~~.  
Assembly on 28th July, 1923. 6030. '. .  " 

.' 1/ 

METEOHOLOcaCAL DEPAUTMENT-
Queation "f! publica.tion of reports of -. -. '4391. .', , 

MILITARY-
Question n' expenditure on Civil Administration ----and Development. 

~ . . .. '( ... "." 

questionl't. internal disol'derll quelled. by --. 4839.'<; '. 

MILlTAHY ACCOUNTroi DEPARTMENT- ., 
Question 1"(' 1\ rt.iciea on inegularitiell in ~ in -Tribune. 

MILITARY A ~IS A  HliRGEONS--
Question n Indians us -'---. 4172. 
Question 1"1' f ~  of -'-, 4172. 
Question/'(' I'tlgistl'ahle diplolllas of -. 4796-479i. 

• Question '/,{. salaries of---. 4793-4794. 

4841. 

Que'&tion 1'{' salaries of ---in C nited PI·ovi!wea. 471)4-4795. 

MILITAHY COLLEGES- , 
Question rl' eost 'Of - in India and of Indian Uilits. 4956. 

~LI A  l>AIllY FAHMH--
Qut'stion 1'1 enlistment for Indian -'-. 4120-4'121. 

MILITAHY EXPENDITURE--
Question /'{---for ]0 years. 4127. 

MILITAHY FOHCE-
Question /'(' I ~ of --for quelling disorders. 4939. 

MILITARY MEDICAL EXPENDITnnE-- ' 
Question r,' economies in --. 4056. 

MILITARY OFFICIALS--; 
Question rr eonduct of ----ill Meel'llt. 41BU. 

MILITARY OPERATIONS---
Question 1''' - in Waziristan. 4139-40. 

MILITARY POPULATION-
Question '/'t. ---of Hyderll.uad, !lind. 4aal. 

MIR ASAD ALI, KHAN HAHADUR-
Question 1'/' opposition to India Army Ol'del' No. 805 of 1922. 4159. 
Resolution' /'t. concession of claims of Indians in Kenya. 48]9. 

MISCELLANEOUS DEPARTMENTS- • 
Demands for excess grants under head -'-. 493; -·1938. 

MISRA, MR. B. ~.

• 

• 
• 

Question ,.,. discontent in the Indian Civil Serviee, 4840. 
Question ,.(. internal diBOI'ders quelled by the Military, 4839. 
Question 1'/' irl'egular running of trains on ~  Nagpur Rail\\·a:f. 
6022·W23. 

Question rr JeJlasol'e Contai Hail way extensibn. M24. 
Question rr maintenance of Military Force for quelling disorders. 
4839. 

• Qllestion rr Oriya olel'ks employed on Bensal N all'pu r ltailwll.y. 4121 . 
• ~  railway to Bbubaneswar. 484<l. 
•  • 



rND1!X TO La018LATt' .. AnU8LY D811A,. ••. 

XIBRA. Xa. B. N,--!'oflld. 
Queation ~ railed platforms on Bengal Nagpur Railway for aafety ?f 

pueenKer.. M23. 
QueatioD rt' Mparate ~ offic'e at Badadauda. Puri. 4840. 

XIBRA, Jh. PYARI LAL-
Death of --. 481 'i. 
Question rr allocatioo of intereat on capital ClOIIt of railway.. 4400. 
Queation rt' claim by Rohilkund and Knmaon Hailway for wood fuel .. 

4406-
Question N" 00&1 rat .. on railway.. 4401. 
Queation rr expenditure 00 new railwa,.. 4401. 
Queltion rt' loan to the Sara Serajsunj Railway Company. 4-400. 
Questioo rt' minima pAlleD(Cel' rates. . ~ 
Question rt' Nuahki Extenlion Railway. 4406-4406. 
~ . . programme fur rehahilitation of railway.. 4-&01. 

Question N" railway annuiti... 4408. • 
Question ,.,. railway apl»ointments requiring engineering quali6catioDs. 

~. 

Qu .. tion r,. railway oommiuion. 4399. • 
Question rt' t u.il way er.tablishment rolls and workinl': eaimatea.. 

4399-4400. 
Queation 1'" rll'ilway finant:e. 4399. 
Question r,. rail,,·.,s onder oonatrutltion. 4406. 
Question n' strategic railways. 4W4. • 
Question 1'" training of Indians for railways. 4400. 
Question rf' X'mas (:once8lions. 4404. 

MOHAMAD 8t"LTAN. CONHEIlVANCY INSPECTOR. 1tIEERUT-
Question r,. ----. 41SO. 

MOHE8HKHUND HAlLWAY STATION-
Question ,.,. danger to .padengers at --. 4829. 
Question ,.,. waiting room at --. 4828-4629. 

~ G AL HERAI--
Question Tt' shuttle train between --- and BenR.res. 4871. 

MONEY BILLS-
• Resolution rt' curtailment of powers of Council of State over --. 

4816. 4891-4724. 
MONEY ORDER ~ A E

Question rf' hours of closing of Savingl Banks and --. 4391. 
MOORSHEDABAD (AMENDMENT) BILL-

Motion to introduce. 4191. 
Adopted. 4191. 
Motion to condder. 4346-4347. 
Adopted. 4347. 

:. Motion to pau. 4347. 
Adopted. 4347. 

MOPLAHS-
Question r, clLsualties, convk1.ionl, et<-. arnonA' ---. 479!-Ga. 

MOTION Fon ADJOURNMENT--
.-- rf! I18ttlement of Kenya quelltion. (Diaallowed). 4183-4184. 
-- rF position 01 Indians overseas. (Dilallowed). 4JR4. 
Notk-e of -- for the dilCuuion of unemployment of the Domiciledl 

Community in India. 4840-4841. 
-- to diICllss the Kenya que.tion. 48'79.4882. , 
-- to dilculs -the position of Indianl in :lenya. M34·alS. . • ., 

f 

• 



• 
JJVbJlt TO LBG18LATtVE A8tlBJIBLY DEBArKS. 4i 

lIUKHEHJEE, MR. J. N.-
Abolition of Tranaportation Bill. Motion to (''Onaider report of Select 

Committee. 4419-4422. 
Adoption (Uegietiation) BHl (Dr. G ~ Motion to refer to Select 

Committee. 4803. , 
Code of Civil . Procedure (Amendment) Bill (Dr. Gour's). Motion to' 

eonsider. 4236-4236. 
lrulian Stamp (Amend1lumt) Bill. Coneiderationof report of Select 

Committee. 46t11-461>2, 46M, 4668. 
Land Acquisition (Amendment) Bill. Motion to ('Oneider. 481U, 4885, 

48lH-4li92, 4893. 
Queetion "( l)J'ojects for brand1 lines on Eastern Bengal R.ailway. 4879. 

MrKHE.RJEE, RAI BAHADIJR T. P.-
Question /'t' Bengal University Bill. 002i. 

• 

• 

Question ~ Government (lontrol over l,'ompany worked railways. 4639. 
Question 1'f; inconveniences of intermediate and third class pasaengers. 

4944. 
Question "(' inconvenieut'es to plUIIlengers thl'ouga high railway 

platforms. 4946 . 
Question n insufficiency of wagons. 4943·4944. 
Question ,.,. insufficiency of second ell\.8S a.c<:ommodation. ~. 
Question /'f' urinals in third class ca.rriages. 4U44 . 

H 
NAG, RAJ BAHAllUR G. C.-

Oath of Oftk-e. 4616. 

NAGPrR ITARSI R.ULWAY-
QUl'lltion "" completion of ---. 4122-4123. 

NAND LAL, DIl.- , 
Oantonment. Bill. Motion to refer to Sele<.ot Committee. 4186. MotioD 

to con.icler. 4966-4967, 496i-49G3, ~ 4geli, 4966, 4976, 4978, 4981, 
0011>, 0016, 11017, 11018. 

Code of Civil Procedure (Amendment) Bill. Motion to Cl()nlid"r. 
4348, 4300, 4362,4363. Con.ideration of amendment of Standing 
Order.. 4373. 

General Clauses (Amendment) Bill. Motion to refer to Select Com-
mittee. 4248-4249. 

Immigration into India Bill. MotiS! to circulate for opinion. 11061-11062. 
Indian Inoome·Tax (Further Amendment) Bill. Motion to consider. 

~  436i. 4369-43t11. .. 
Indian Stamp (Amendment) Bill. Consideration of report of Select 

Committee. 4660-461>1, 4667. 
La.nd Acquisition (Amendment) Bill. Motion to refer to Select Cern-

mittee. 41>06, 460i. Motion to consider. 48A6. 4893, 4894, 4897. 
PI'ocedul'e in regal'd to questions not printed on the agenda paper and 

of which private notice has not been accepted. 4398-99. 
Question 1'(' Alliance Bank. 4403. 
Question /'f' ama.lgamation of North-Wellt Frontier Provinc.-e and 

Punjab Judiciary. 4444-4446-
Question "r consumption of IIOlt. 4460. 
QueRtion 1'f' despatch of sRlt dust from Khe\nQ.. 4447-4448 • 

• Q'uestiol} }'(' discontent among income.tax assessees at Amritsa.r; 4792. 
QI"Stti01f 1'( Jil'!misslll of watermen on North Western Railway. 4445-4446. 



NAN 0 LAL, DR.-cutlttl. 
Question ,.t: diamiaaal of peons and clel·D. 4448. 
Question rt: eohaDceltlent oftelepboDe rate. in LAlaore. 4447. 
Queation .~ hardships of int.-onte-tllx. 4382·4383. 
Queation rt' inoome-tax at Dera lamail Khan. 4791." 
Question ,.t· int.-owe-tax and appeals againllt the lADle at Amritaar. 479l. 
QU611tionre iDl'Owe aDd 8uper tax. 4791-479i1. 
Question "r mixture of ult dun with lump ult. 4448. 
Ql,lestion n .POIltal Inlurance })oliuiel. 4444. 
Question ~ prit.-es of &alt. 4448·444D. 
Question ~ representc1l.ione to Salt Commifllllionel' of merchanta and salt 

Jieencees. 4448. 
Question I', sale ~  of railway tickets. 4446-4447. 
Question .~ sales of salt. 4449·4400. 
Questionn sentence of Lala Lijpat Rai. 4860. 
Question (supplementary) rt' l'OntraC't for sleepers supplied by ~  

Western Railway. 4844. 
Queation (supplementary) ,'1: ('Ost of Government printing. 4848. 
Question (supphmu.'ntary) rl' failure o.f Allianl'6 Bank:. 4340. 
Question (supplementary) ,.,. failure Of Alliance Bnnk. 4344. 
Question (supplementary) 1''' Government auistance to Alliane'e Bank. 

4632. 
Question (supplementary) rt' kidnapping ill North-West Frontift .. 

Provin(.'e. 4386, 438'7. 
Question I ~  ,." letter from Finane .. Department to 1rHlillD 

Merchants Chamber r" failure of Alliam<e Bank. 46.'i8. 
Qu".ation (supplementary) rf ordt'rB ~  North-Western Railway for 

sleepers. 4871. . 
Question (supplemtlntary) "f' pay of K\lards on North-Western Railway. 

4846. 
Question (supplementary) rt' platform tiekets. 4393. 
Question (supplementary) rf:. price of chir sleepers. 4869. 
Que«tion (supplementAry) 1'r publication of North-West Frontier Enquiry 

Committee's report. 4381\. 
~ (supplementary) 1'e puniehment of the murderers of Mrs. Ellis. 

4386. 
Quenion (supplementary) rf: purebal!e of coniferous sleepers by North· 

Western Railway. 4841.· 
Question (supplementary) ,.(. purchlUle of sleepers by North-Western 

RAilway. 4A69, 4870. • 
Question (supplementAry) 1't recruitment of porters on North·Western 

Railway. 4lW4. 
Question (supplementary) 1'1 reduction in the numbel' of. postal peons. 

46t8. l 

~  (supplementary) rt' releAIIe of LRla LlLjpat Uai. 4225. 422ft 
Quelltion (supplementary) rt retrenahment due to report of lnchcape 

Committee. 4381, 4382. 
Question (tup!llelllentary) 1'e separation of judicial and executive fune· 

tions. 46.'W. 
Question ~  1'1'. 8J,c'PS taken by Ooverftment for the release 

of IndiAn women and girls abducted oy tribesmen. 4386. 
Question (supplementarr) re tenders for 'leeper. by ~ . ~  

Railway. 4841-4842. , 
DelOlution 1'1'. curtailment of POWflts of CouDcil of State q'er ~ 

Bill .. ~ . ' • 
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1' •• . 
NAND LAL, DR,-clmcld. 

Resolution ,'(' continuance of 8upport to ~  League of N atiooB by 
India. eepecially in view of the grievances of Indians in themanda.ted 
territories of Tanganyika and Pacific Islands, 4f190. 

• Resolution rr establishment of convention of non-interference by the 
Secretary of State in matters where the Government of India and 
the Legisla.ture are in agreement. 4727-472/l. 

Resolution "f' exercise of powers of certification by' Governm' Genel'aI 
(Amendment of section 67-H of the Government of India A(·t). 4487-
4493,4301-(306, 4318, 4330. 

Resolution 1'(' gra.nt of furthp,r reforms ~  ~ existing constitution 
in India. 4779-4781, 4783. 

Resolution 1'" I iability to the Imperial Hank (.'OnsBquent 011 the failure 
of Alliane6 Bank and the poliey of the Finance Del)artment thereon. 
4762. 

Resolution ,'(' releuse of Mahatma ('andhi ami othel' politil'al prisoners. 
4f139, 4541, 4616-4548. 

NATAL-
Question n disabilities of lndinns in --. 4201-4203. 

NAYYAR, Ma. K. M.-
Indian Stamp (Amendment) Rill. Consideration of l'epOJ·t of Sele(·t 

Committee. 466.1. , 
Ittsolution "( exereise of powel's of eel'tifi.ation lJy Govemol' General 

'" (Amendment of section 67-ll of the Government of India Act). 44'11. 

NEOUY, MR. K. C.-
Demands for supplementary grants fot' 1923-24. 4939-4940,· 4041. 
Election of llIembel'S to the Publi<: A(,'COUllts COlUmi'ttee. 4603. \ 
Election of .--.. ,. to 8tandillg Finance COllJmittee. 4604. 
Immigration into India Hill. Motion to pass. !)Q8t!. 
Indian Pap61' Currency (Amendm6nt) Hill. Motion to postpone cpn' 

aidet'ation of --", 4383-4364. 
Indian Stamp (Amendment) Bill. COllsidel'ntion of ~  of. Selert 

Committee. 4643-4646, 4662-63. 
Legal Pmctitionel's (Amendment) Hill. PJ'esentation of t'eport of 

Helet:t Committee. 4989. 
Motion fot' Adjournment to I .~ I S the positiori. of Indians in Kenya 

(withdrawal of his motion). 6034. 
Oath of Office, 4OM. 
Question ,.,; abolition of whipping sentenee8. 4672. 
Question /'(; amendment of llegulatiou III of HH8. ~ . 
Question 1T appointments to the Counl,il of India. 4622. 
Question /'{' t'ontmct for sleepers supplied by ~  Railway. 

4842-4844. 
Question ,.,. failure of bunks and Government aetion. 4632. 
Question /'( Indian seamen and WOI·kl11ell'S Compensation Act. 4638-

4639. 
Question ,'( letter from Finanl'e Department to Indian Merchants 

Chamhel"'/' failure of Alliante Bank. 463B. 
Question 1'/ pay of cleri<:ai staff, Army Headquarters. 4879-80. 
Question ,.(. publication of correspondell(,e relating to failure of Allian('6 

Bank. 4632-4633. 
Quelltion "(' purehase of ('onifel'oIl8 steepen by North-Western R.a il way. 
~ 4tyl. 
~  by Mr. Rltla Ram on floods in Northern Bengal.. 

467 r -41f72. 

• 
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,NEOGY. lb. K. C.-t'IIntd. 
Question rl; restoration of grants rejected by Local Legisla.ture .. 4622-48t3. 
Question f'e tenders for sleepers by North-Western Railway. 4841-484J. 
Question (supplementary) "r: failure of Alliance Bank. 4430-31. 
,Question (supplementary) rt' payment by Imperial Bank o"'ing to failu1l8 

of Alliance Bank. 42jO. . 
Questiou (supplementary) n Tari1f BOlu·d. 4396. 

,Question (supplementary) ~ transfer of subjects to Provincial 
Ministers. 4132. • 

llesolution .J'" alteration. in pay, pension and othel' seniee conditions 
of the Imperial Indian Services. 4601, 4606-4608. 

I 
~ I ILE  PERSONS-

Question r,.. appointment of -- in Bihar and Orilll&. 4181. 
NON-OFFICIALS-

Question ~ (.'Orrelpondence with -- n: queBtions and answers. 4261. 

NORTH-WEST FRONTIER PROVINCE-
Question I't' amalgamation of --- with Punjab judieiary. 4444-4446-
Question 1'''' appointmentll to Education Depal-tment in '-. 4669. 
Question ,.,' franchise in --. 4387-4& 
Question /'I' grant-in-aid for primary teacher. in --. 4868. 
QUHtion 1'" revenue and expenditure of Irrigation Dellartment of-. 

48.8 . 
. NORTH-WESTERN HAILWAY- • 

Question ,.,. ela88ification Rnd re«:l'lIitment of ~  on -". ~ . 
Question /',.. contract for .leepen lupplied by '-. 4842-44. 
Question ,., <'Ontrad, for sleeper. by --. 4888-4869. 
Que.tion r, di.miual of waterman on --. 4446-4446. 
QuNtion r, orden by - -- for .Ieepen. 4871. 
Que.tion ,., purchale of coniferou. lleeper. by --. 4841. 

'Que.tion,., purchaae of .leeper. by --. .886-66, 4889-70. 
Question 1'(' unden for .Ieepen by --. 4841-4842. 
Question 1''' tender.· for .leeper. on --. 4866-4888. 
Question ",. 6 yeara' ,."ontract by -- for .1eepera. 4871-72. 

-NORTH ERN BENGAL-
Question I', report by Mr. Ral& Ram on ftood. jn --. 4671-72. 

NOTICE FOR RESOLUTION-
Que.tion re period required for --. 4264 . 

. NUR8ES-
Questionre proportion of Indian and Anglo-Indian -- with the AnD7. 

4200. 
Question re ~  of --. 4066-4OK 

"NUSHKI EXTENSION RAILWAY-
.. Question t·c -. 4406-4406." 

o 
OATH OF OE'FleE--

Abelul Hamid Khan Khudadad Khan, Mr. ~  
Anaorge, llr. E. C, 4429. 
Ayyan'gar, )Ir. K. Siva8wamy Rama.. 4618. 
AYYllongar, Mr. Rn.jgopala Narasimha, 4{)53. 
.Bardswell, lIr.H. R 4053. • , ~ . • 
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OATH OF OFFICE-c()1Ifd. 
Barnel, Mr. H. C. 4063 . 

. Hutler, Mr. M. 8. D. 4()6.'t 
Calvert, Mr. H. 4063. 
Chadwick; Hon'ble Mr. D. T. /j()j1. 
Chatarji, Mr. P. C. 4429. 
Clarke, Mr. G. R. ~. 
Ebden, ·Mr. J. W. 4611. 
Galkell, Mr. W. 4063. 
Gebbie, Mr. F. St. John. 466:3, 
Gl'aham, Mr. L. 4063. 
Gwynne, Mr. C. W. 4053. 
Harchandrai Vilhanda8, Mr. 0004. 
hwar Saran, Munshi. 6021. 
Nap;, Rai Bahadur G. C. 4618. 
Neogy, Mr. K. C. 4054. 
Palin, Lieutenant-Colonel n. H. 494:1. 
Richey, Mr. J. A. 4053. 

• Ltoy Chaudhuri, Mr. S. C. 4811. 
Shahani, Mr. R. C. 4004. 
Shukla, Pandit Devi Prasad. 4839. 
Sim, Mr. n. G. ~ . 
Sinha, Dabn Devaki Prasad. 4839, 

O'I'ONNELL'S CIRCULAR-
QuelJtion rt' r.elulta of --. 4203. 

OFFICE SUPERINTENDENT-
Queltion ,'(' post .of --- of Chief Engineer, North-Western Raih ... ay. 

4678. 

OFFICERS-
Question rf' payulent of. surplull --. 4132-4133. 
Question "r. -- BOldiers aud followers from ~  out of 

India. 4266-4267. 

OPIUM-
DemandlJ for exeell grantl under head --. 4921-4937. 

ORDNANCE CORPS-
Queation rf' conveyance allowance for ----. 4443-4444. 
Question re salaries of --. 4442-4443. 

ORDNANCE FACTORIES-
Question f'e Indian apprentices in -. 4139. 

ORIYAS-
Queation re employment of - on Bllngsl Nagpur Railway. ~ 

ORIYA CLERKS-
Question re -- employed on Bengal Nagpul' Railway. 4121. 

OUDH AND ROHILKHAND RAILWAY-
Question re alterations in time table of --. 4669-4670, 
Question re train connections on -. 4670. 
Question ~ train timings on --. 4670·46i1. 

OVERiEER-
Que\ti0.Jl.,e qualifications of ---- in Agl'a Cuntonruellt. 4947. 

• 
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... 

PAHARPUR CANAL--
Question 1''' cha.nge of (:ontro\ of -- Dera Ianum ~ .I . 4877. 

PALIN, LIEUT.-COLONKL R. H.--
Cantonments Bill. Motion to consider the 4977, 4991. 
Oath (jf Office. 4943. " 

PANEL OF CHAIRlfEN-
Resignation of Rno Bahadur T. Ralll,liachariar aDd Sir C. W. Rhode. 

from the --. 4184. 

PARCELS-
Question ,.,. all8eUDlent of -.- at Karachi. 4876-4876. 

PASSENGERS-
Question re dangers to - at Koheabkhulld Railway Station. 4829. 
Question /"I' hardahips of -- on Eaatlndian· Railway. 6028. 
Question 1'(' inconveniences of intermediate and third c111418 --. 4944. 
Question 1'1 travelling facilities for third (:1ass --. 4169-4160. 

'PA:-ibENt.ER RATES-
Question ,.,' minima -". 4406. 

PASSENuER TICKETS-
Queatioll 1'1" .--- and pla.tform ti(:ketB Howrllh. 4392-4393. 

PASSPORTS-
Question ,.,' -- for ))auengers from Indi",. 4877. 

PAY- . 
Question /'I' increase in _ .. allowances and pensions granted lince the 

Reforms. 45104. 
PEN.\L SETTLEMENTS .. -

Queation ,.(: jails, reformatory Schools and --. 4168. 
PfNSION-

Question 1'" aalary -- aDd exchange compenutiOll allowanoe. I~  

PENIiIONERS-
Queation 1"1' tl'avelling iIl(:onveniences of --. 4183. 

PEONS--
Quelltion /"I' dismiasal of -- and c1erb. 4448. 

PERCIVAL, lb. P. E.-
Abolition of ~ j  nill. Motion to conaider report of 

SeleL-t Committee. 4409-12. 

I'£RSHAD, B"HlT BISHNATH-
Question ,.,. services of 8yed Nasiruddin Hydel' ILnd 

4141. 
E ~ AL AS81STANT-

QUf!stion 'rr. -- to Post MIL,tera General. 4628. 
PETROL-.. · 

Question rt' ~ of - -. 4394-4395. 
PILGJUMH--

Que.ation 1'{ hardshipll of -. 4267-4268. 
Qaeation .'., nllmher of - ... to Merca. 4267. 

• 

--, Tehlildari. 

• • •• • 
, 

• .' • 
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NLGlUM TRAFJI'lC--
Question I'e RrJ'angementa for --, 5030. 
Question ~ opening of t.he ports of C&1cutto., liadra.s, etc. to-, 

4268. 
PLAGUE-

~  I ~ in Delhi. 4069-4000, 41 US. 0029. 
Question ,'f' measures Rj.{Rinst l'ecurrence of -- in Delhi; 4118, 

PLAGUE MORTALITY-
QUf!stion "f' llublicatioD of ----- In Delhi. 4062, 

PLAGUE STATISTICs.-
Question toe -- in Delhi. 4117. 

llLANT AND MACHINERY-
Question "" recommendations of ] IlMeape Committee tT --, 4!15. 

PLATI<'OR'MS-
Question "" raised ._- on Bengal Nagpur Railway, 5023, 

DLAFORMS TICKETS- . 
Question 1"" pallsenger and -- Howl'ah. 4392-4393, 

IJOLICE-
Question "f! improvement of -- in India. 4168, 

}J()LICE DUTIES--
Question 1''' -- in-Legislatures. 4143-4144. 

. . I ,-
POLITICAL EXPENDITURE--

Question rl' dauifi,cation of -. 46.113, 
POLlTICAL PJUSONERS-

Question ,.r claui6cation of --. 4168. 
Question 1"" release of --, 416i, 
Ue80lution "f' release of Mahatma Gandhi and other -. 4fJOR·156J. 

IJOLlTICS-
Question ~ internal -!.--- ID India, 4166. 

POONA---
Question re house rent for po.tmWl In ----, 4440-4·141. 

PORTEHS---
Question 'rr grievo.noes of -- at Howrah. 4626. 
Question I ~ levies on -. 4624, 
Question 1''' recl'uitment of --- East India.n Ua.ilway. 46:13-'62·1. 

I'OST MAHTERS---
QueBtion 1'(' employment of Ih·8.11ch ---. 4626. • 

l'OST MAS-fEUS GENERAL- . 
Question 1'('. pel'sonal &8tHBtanti! to --. 46:18. 

POST OFFICE/,;-
Que8tion /'I; -----.. in Iudilt, 4144. 

POSTAL CERTIFICATES-
Question '·t; He. 1,000 --., nnd fina.ncial I'esulh. 4862, 

PO:-;TAL DEPAUTME:NT-
Question rr< leave resel'va in --. 4627. 

POSTAL EMPLOYEES-
• Qlleation .'" -- undel' Workmen's C0D11lellsation A . ~ . 

l)OS!'ALP INlfuuANCE POLlCIES-
Question6 ·n -- -. 4444. . . . ,-

• 
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110STAL LIFE INSURANCE FUND-
Quelltion re. -, (Private notice not aceepted by Hon'hle Kember iD 

charge of Departmeont,) 4949. 
POSTAL PEONS-' 

Question re reduction in the number of -. 4627-46t8. 
POSTAL SAVINGS BANKS-

Question "e -. 4884-488&. 
POSTAL STAFF-

Queation 1't reaerve --". 4440. 
POSTMEN-

Question rt house rent for - in PoonL 44110-4441. 
Question re increase of aalaries of - and menials. ..40. 
Question n pensioned - in Bomba,y. 4#1. 
Question rf'! status of --. 4439·4440. 

PRESIDENT, Ma.-
Closing remarks by -. 0092. 
Death of Rai Sarat Chandra Sen Bahadur. .OM. 
Death of Mr. Pyari Lal Misra. 4617. 
Death of Babu Baidyanath Prasad Singh. 4867. 
Motion to consider the report of the Select Committee on the amend-

ment of Standing Orden. 4370-71, 4371, 4373, 4374-4376. 
Procedure in regard to questions of abient Members. 4396. . " 
Ruling by _tin regard to qufllltiona Dot on the Agenda paper and of 

which private notice haa not been accepted. 4398-4399. 
PRE88-

Question re experimental - for printing G. C. notes and stampa. 
4862-4883. 

PRESS MACHINERY-
Question rfJ purch.., of -. ..a.t 

PREVENTION OF DEFERRED REBATES BILL-
Motion to refer to Select Committee poatpon'ed. 4241. 

PRIMARY EDUCATION-
Question re -. 4163. • 

PRIMARY TEACHERS-
Question rr grant-in-aid for - in North-West Frontier Province. 

4668. 
PRINCES (PROTECTION AGAINST DISAFFECTION) AOT-

Question re amendment of --. 4164. " 
PRINTING INDUSTRY-

Question re development of -, 4849. 
PROMISSORY NOTES-

Question re revenue from unified IItamplI on -. 4793. 

PROVINCIAL MINISTERS-
Question rtl transfer of subjectll to -. 4130-4132. 

PROVINCIAL SUBJEOTS-
Question f'e consultation in Provincial Goverrutlent 1'tI -. .140. 

Pt;BLTC ACCOUNTS COMMRa'EE-
Elet'tion of members of the -, 4603-4604, 
Prcaentation of the interim repor"t of the --. 4682.4600. 
Presentation of the lI8Cond report of the -. 4811. 
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PUBLIC SERVICES COMMISSION-
. Queetion re --. 4i60. 

PUBLICITY COMJlITTEE-
Nomination of members to the Advisory --. 4-'W/) • 

. PUNJAB JUDICIARY-
Question re amalgamation of North-West Frontier Province with --: 

4444-4445. 
PYAIU LAL, MR.-

Cantonments Bill. Motion to consider. 49M-M, ~  4996. 
Code of Civil Prooedure (Amendment) Bill. (Dr. Gour's). Motion to 

conl!ider. 4237-38. 
QUtlstion re application under Calltomnent Code by Mr. Shaffi Ellahi. 

4178. 
Question I'C o.ppli(,lltions under Cantonment Code in Meerut. 4178. 
Question "e aspersions by Major Dockrell, on A ~  Cantonments 

Assooiation. 4396-4397. 
Question rt: audit of accounts of registered companies. 4341. 

• Question re building leases in Caot.onments. 4397. 
Question ·r" conduct of Milita.ry officials in Meerut. 4180. 

• 

Question rt' t'Orrespondence from Honorary Secretary, All-India Can-
tonments Association. 4397: 

Question 1'(> enforcement of Cantonment (House Accommodation) Allt. 
4177-4178, 

Question ,.(' enhancement of ground tax in Meerut. 4178-4li9. 
Question "e feeling of insecurity owing to the fail.ure of the Alliance 

Bank. 4339--4340. 
Question re grazing tax in ~ .. 4179. 
Question 1'(; investigation of the causes leaeling to the failure of the 

Alliance Bank. 4340-4341. 
Question re Moharnad Sultan, Conservancy Inspector, Meerut. ~ . 
Question 1'e prohibition of sleeping out in Meerut. 4180. 
Question re Saw bnsinels in Amhala. 4396. 
Question rl'! speech by MI'. Gazdltr in connection with the failure of the 

\ Alliance Bank. 4839. 
Question re tax on thelaR. 4179. 
QlilBtion I'e taxes on iJlcoming or outgoing tllRla. in Meerut. 4179.' 
Question rll tea andcoflee room at Meerut. 4lU6. • ' 
Resolution I'e alterations in pay, pensioD &lid other service condition. 

of the Impel'i&l Indian Services. 4608. 

Q 
QUARTERS- • 

• Question re·, allotment of .. _.- to Indians on Great Indian Penins.la 
Railway. 4160. 

QUESTIONS-
Procedure irt regard to -- not on the Agenda P.aper and of which 

private notice has not been IWC'AlptAld. 4398-4399. 
Que.tion f'll . - and resolutions diaallowed. 4264-4265. 
Question ,'e disallowed -- and rSlIOlutioDs and Bills. 4167. 

.~  re procedure in rega.rd to ... Uowingol' dilallowing of __ . 
• 4166-4167. 

• f ~  rl' unnnl!lwered --. 4261. 
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QUESTIONS AND ANSWERS-
Question "t' correspondence with non-oJftcial. "t' --, 4261-. , 

QUESTIONS IN ASSEMBI.Y-
Procedure in regard to aaking of -. - of abaen,t members, 4396. 

.• I,' .f, .; ! 

• 
RAILWAYS-

Question tv' allocation of interest on capital cost of --, 4400, 
Question rt' 'appointment of Indians to --, 4149, 
Question ff. apprenticea on --J 418i. 
Question ,'e capital ~  00' -- in .Eqland and India, 4141, 
Question re deprivation of employment of European. and Anglo-

Indians on -, 48t11-486i. 
Question rt' differential treatment of Indians OD Great Indian Penin-

sula --, : 41110, ' 
Question rt': expenditure on new '-, 4401. 
Question re fallow lands near --, 4846, 
Queltion re Government' CODtrol over' eompany worked --, 4639, 
Question "£: incontenienOea of intermediate anl1 'third claas pauengera. 

on --, 4944, 
Question "t' irregular running of traina on Bengal N &gpur --, 5Ofi-

5023. .. ~ 

Question rc leave rulea for workmen on --, 4146-4146, 
Question "t' leave rules on ---, 414i, 
Question re loaaea on '-', 42Ii, 
Question 1't' modifications in' leave rules on --, 4147, 
Question ",. Mr, Cole's report on training of Indiamr fol' --, 41lKl, 
Question rt' new superior appointments on --, ' 44110, 
Question rc orders ·iMued to -,-relating to Jndianiaation, 48f1it, 
Question re preparation of statements of profttll and ~ of -, 4214, 
Question re profit and 1018 on --, 4211.' , 
Queation 1". programlDfl for rehabilitation of --, 4401. 
Question 1'" qualifications ofapprentieel for M8<,han;cal Engineershipa. 

on --, 4183, 
Question f't' retirement leave rulea on --, 4146, 

• Question f'e retrenchmenta on --, 11026. 
~  rf salaries on State and Com(jany --, 4216. 
Question "" -- to BhuIJanelwarfor l)ilgrim traffic. 4840, 
Question ;'t' traffic' facUitre. on --, lI024, 
Question tit' training of Indians OD ---, ' 4210, 
Queation rf training of Indian. for --. 4400,' 
Question ,'e --- under connrudiorJ, 440fI, 
Question re "ur.iationa in lelwe J'ules on ..... -_.. 4146, 

RAILWAY ANNUITIES-
Question "C --, 4403, 

RAILWAY APPOINTMENTS-
Que8tion f'f -- requiring engineering qualificatioDs, «04-440fl .. 

RAILWAY CAPITA.L-
Question re --', 4212, 
Question Tt' iqterest on --,. G004, 
Question re. return on -' -- inV'e.ted by the State, ~.  

RAILWAY CAPITAL ACCOUNT-
Question re inclusion of land values in --. 4214, 
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RAILWAY CHARGE8-
Question J"f'; allocatioll of --. 421O-421S. 

~IL A  COMMISSION-
Question f"t> -. 4399 . 

• UAILWAY COHPANIES--
Question re ,.'once8IIions t,o . '-. 4212-4213. 
Que.tion ,'f'; losS on --. 4211-4212. 

RAILWAY OONCES8ION8- _ 

I 

Question "f'; - for Roy Hcouts, cricketer8 and other 8porting plLrtiee. 
4441-4442. 

UAILWAY ESTABLISHMENT ROLf4S-
Question ,." - ---. 4399-4400. 
Question re ('Ompilation of, --. 4633-

RAILWAY FACILITIES--
Question rt' resolution relating to 

RAILWAY FINANCE-
Que.tion rt' -. 4399, 

B.\TLWAY lfATERIAL-

4264. 

Question'rt' manufacture of -. 4147-4148. 
Que8tion re pur<.'haee o( -.- in London. 4210. 

RAILWAY PLATFORMS--
Queationl'e incollVenien('e to pa.saengers through high -". 4945. 

IlA"ILWAY POLICY-- " 
Question ,.,. Indian point of ~  on --- repreaenteu on llaihHI), 

Board. 4SUI. 
UAILWAY P08TS-

Questionr(' Indians in higher --. ~ . 
Question f"(: -- on Ill. IiOO and a.oove. Uts. 

RAILWAY PROJECTS-
Question n' ---. C>029-IS03O. 

RAILWAY RELIEF STAFF-
Question ,.(' - hardship8 of Indian Employees. 4148. 

RAILWAY RENEWALS-
Question rf'; '---'. .~ . _ 

RAILWAY RISK NOTES COMMITTEE-
. Que8tion n' recommendations of -. 4058. 

RAILWAY STAFF-
Question "(' recruitment of ---. 5026-5027, 
Question "" reduction of --. 4429-4430, 
Question "/' retrenchment of.--. 4152-4153. 

RAILWAY STORES-
Question re purchase of --. 4213. • 

RAILWAY TICKETS--
QU8ltion "r. sale proceeds of ---, 4446-444i: 

RAILWAY WORKING EXPENDITUnE-
Question "f reduction of --. ~. 

RAINY, lb. G.-
Queationre appointment of -- 118 President, Tariff Board. 4395. 

RAISI)TA HOSTEL-
~  ,.. water supply in --. 5029. 



INlllX TO LJlGISLATlVJI AU.MBLY DBBATElI. 

RALA RAM. MR.--
Question' re report by -- r(' floodll in N ortbern ~ .. l. G ~ . 

RAMAYYA PANTULU, MR. J.-
Land Acquisition (Amendment) Bill. Motion to conaider. 4888-'87, 

4888-89, 4890, 4895-96. 4900-01, 4002. 
Question t·c Poetal Life Insuranoo Fund. (Private Notice of queetion 

not accepted by Hon. Member ill • .'charge of Department). 4:949. 

RAMJI, Ma. MANMOHANDAS-
Qutlation ,.e conoouions to Th08. Cook and Son. 4140-4141. 
Question ,.,. Government I.oan luue. liOIb-6O!tt 
Quelltion /'e pa.yments undertaken by Imperia.l Bank owing to fa.ilure 

of Alliance Bank. 4217-4221. 
Queation 1"f' recommendationa of Railway Risk Notes Committee. 4068. 

RANGACHAUIAR, R.o\o IJAun\'a T.-
Demands for supplementary grants for 1923-24. ~. 
hnmigTlltion into India Bill. !'J048, !'J049, ~ I . Motion to eironlate 

for opinion. "Conaideration of ---. !'J07R ,Motion to .. .~~. 
Legal Practitioners Hill. Motion to introduce. 4807-4810. llotion to 

rirculate for opinioD1' fIOO8. 
Question f'e Kenya aJlairL !'J033. " 
Rellignation of ~ fl'om the Panel of Chail·nlen. 4J84. 
Reaolution 1''' eonceuion of claims of Indians in Kenya. 4826-28. ' 
Resolution 1'C decision of Hritish Cabinet I'" Kenya. (N otice of ~ 

tion not accepted). !'J03::,..a7. 
Resolution n.' the grant of further Reforms untIe)' the existing consti-

tution in India. 4786-88. . 
Resolution re liability to the Imperial Bank conaequent on the failure 

of Alliance Bank and the polit'Y of the Finance Department there-
on. 47MHi6. 

REDDI, MR. M. K.--
Demands for aupplementary grant. for 1923-14. ' 4928-tt. 
Illegitimate Sons Hights Bill. ~  of ~ .. f. Committee laid 011 table. 

6038. 
Question rt: Government's Bubacriptions to Reuters, and ANooiated 

Preas Agencies. 4120. 
Question I'C Post Offices in India. ·044. 
Question I'C telegraph stations. 4144-4146- ,I , 

Ue80lutionl'" alterations in pay, pension and other 8e'rvioo conditionl 
of the Imperial Indian S ~ . 4696 .... 599.· 

REJt'ORMATORY HCHOOLS-
Question re jaill, -- and penal Settlements.· 4168. 

REFORMS-
.. Question rf' increalle in llay, allowances and pensions granted since the 

-. 4204. .. 
Reaolution re the grant of further -- under the existingoonstitutioJl 

in India. 4767-90. 
l'EGIMENTAL FUNDS-

Question re -- deposited with Allia.nce Ba.nk. 4432. 
Question re -- depOllited with the Alliance Bank .in p,reierellOl to 

Imperial Bank. 4432-4433. 
REGISTERED COMPANIES-

Question re audit of account. of. --. 4341. 



• INDEX TO I.EOlSLATl\'E AI I ~I .  DY.B \1'2!'1. , 
• 

. REGULATION III OF 1818-
• Question ,'e . amendment of -', 4946 • 

.RESERVED INTERMEDIATE CLASS CARRIAGES-
Queation .~ -,. ~ . 

:RESOLUTION-

• 

-- rf admission of Indiana into all branches of tbe.{ndiaD Army "Uk 
:Eaher Committee's Report. 4270-4301. 

-- re alterations in pay, pension and other eervioe conditioDs of the 
Imperial Indian Servicea. 4692-4609. 

'-- I"C consideration of claims .of Indians in Kenya. 4lil2-37. 
-- rI.' (:urtailment of powe!'s of the Council of State over llloney bill!! 

(Adjoul'Ded dehate), 4616, 4691-·1724_ 
--- .,.e decision of the British Cabinet 1"r> Kenya, (Resolution not 

accepted). 6036-11037. ' 
--"" desirahility of l'ontinllal1h of IIUPPOl't to the League of Nations 

by India in view of the grievances of Indians in the mandated 
~ of TI',nganyika and the Pacific Islands, 45634691 . 

--'-'/,r embankment lll'oject for the protection of Dera Ismail Khan 
against the ('!"Osion of the Indus. 4610-4616. 

--r,o 6stai,lillhllJent of eOlH"ention of non-interference by the Secretary. 
of State in ruattel'8 where. ~ Government of India and the Legisla.-
tU!'t' al'e in agl'l'e,nent, 4i24-28, .. 

---/'(' exereiae of powers of C'ertifica.tion by Governor General (Amend-
ment of Redion 67H of the Government of IndiA Act). '4301-4338, 
44bl-4502 . 

• -.-- 1'1: the ~  of flll·thel' Reforms under the existing constitution in 
I ndia. ~. 
I ~ liahility to the Imperial Bank ~  on the failure of 
.\llin.uee Blink Hlld the policy of the Finance Department thereon . 
.ti29-4i66, • 

... 1'(' l'elel1.8C of )1ahatmn (:Itndhi and othel' polit.icnl prisoners. 4508-
4661. 

Que!ltioll /'F disallowance of --. 4262, 
Question /"" disallowed ---, 4263-4264. 
Question 1"1' diRl1llowe(1 questioM, -.- al1C:) Hills. 4167. 
Question I'f: notiee to Members of admission or disallowance of -, .004, 
Question 1',0 pel'iod of notIce for allowing or disallowing --, 4S164. 
'Question ,.,. procedllre relating to admission 01' disallowance of --. 

4262-4263. , 
Question rtl questions and -- disallowed, 4264-4266. 
Question rf' -- relating tb railway facilities, 4264, • 
Questionre. rule I'elating to subjects of --. 4264. 
Statement (laid on the table) "(' - adopted by the Indian L ~ 

during 1923 and action taken thereon, 4377-4379, 

RESOLUTIONS AND BILLS-
Question l'e -- in Indian Legislatures and It{,,tion by Government. 

4142-414.'i, 

RETRENCHMENT COll{MITTEE- . 
Ql1estion ;'1" terma of referen('e to '-. 4261. 

• RErlURN TItKETS-
Quelti3n I'e __ on Eastern Benga.1 Railway, 4390-91. 



INDIX TO l.EGISL.\Tl\·K A8REUBI.Y I>Y.Jl.''-ES. 

\ . 
E E ~ PHEKS AGENCY- ' 

Question re Government ~  to - and Asaociated PrellL 
Agency. 4120. 

REVENUE-
Question rt' - -from Income-tax aDd Super.tax. 4U3. 
Question r,. -- from unified stampa of promil8Ory notel. 4793. 

RHODES, BIa A EL~ 
Queetion rt. policle duti611 in Legillaturea. 4143-4144. 
Resi",natioD of ._--_. il'om the Panel of Chainnen. 4l!H. 

RICHEY, lilt. JAMES ALEXANDER--
Oath of 08ice. 4063.. ',''','' : ' 
BelOlution' ,.,. curlailment of powera of the Counril of State o,'er money 

billa. 4711-12. 
RIFLES-

Question rt' differeoce io practi4!e in regard to custody of -- by varioull 
forces. 4134-4136. ' " I •. '. 

ROHILKHAND & KlTMAON RAILWAY-
Que.tioD rf" claim 1,y - for wood fuel. 4405. 

ROY CHAUDHURY, lb. S., C.--
Oath of Oftice. 4811. • 

ROYAL AIR FORCE-
Question r,. training of Indians for -. 4208, 

ROYAr... ARMY MEDICAL CORPS-
Question f'f" increalM! in -. 4206. 
Queetioo,.,. reduction I in - Ilod l. M. S. ~ . 

ROYAL ARMY M.EDICAL CORPS SUBORDINATES--
Question tv' - AS ~ and pay compared with J. U. D. 4064-

"OM. 
RULlNG-·- • 

- by President in regard to questions not on the Agenda paper and of 
which private notice haa not been A('(·epted. 4398·4399. . 

RUPE.E LOAN-
Question rf' -. 4344. 

RUPEE NOTE-
Queetion rr abolition of --. 4t60-61. 

RU8HBROOK-WILLIAMA, DIl.-
Question rf deputBtion to I:nglaAd of --. 41l:')!). 
Question rf' preparation of Look entitled " T ndil\ of to-day" by --"'. 

4437-4438. • , 
Question rf' I"tatementa in hook entitled "Deff'nce of IndiR " by -. 

4438-.Q39. 

I 
SALARIES- , 

Question f'f' increase of ~ of pO!ltmen and menials, ' 4440. 
Question rt! - of Military Auistant Surgeons. 4793-4794. 
Question rf' - of Ordnance Corpl. 4442-4443. . . 
Question rr - on State and Company RaihvaYI, "jUl. 



DWElt TO U':OI!oILA'I'I\'Y, A8!o1l':MBLY lIZJJA't'J!:S. 

t::IALAItY-

rJ9 
l 

Question rt' --', pension amI ex('hange compensation allowance. 4168. 

SAL'l'-
Quel>tion "" consumption of --, 4%!2-44W. 

• QUMtion re manufacture of -- in Burma.. 2223. 
Question "f price ... of --. «48-a..9. 
Question 1'f sales pf --. «49-4450. 

SALT DUST-
Question 1'''' despatch of -- frODl Khewra. 4447-«48. 
Question "1''' mixture of -- with lump ealt: I 'ul8. ' 

SALT LICENCEES-
QIIAstion 1'1' reprea.entations of merchants and 

SALT SALES-
Question 'n 

SALT TAX-·-

and dutiell. 4679. 

Question n 4114·4116. 
QU611tion "I' diacl08Ui'e of details relating to --, .(lao. 

SAllARTH, Ma. N. M.-
. 'Cantonments Bill. liotion to consider --. 4966, 4988, 1IOO4..()1>, 5009. 

0010. 
IAgal P"actitioneI'8 (Amendment) Bill. ~ . Neogy's). Motion 

to nominate Members to the Select Committee. 4406. 
Question I't: appointments in Medical Department. 4873-4874. 
Question ,.,: appointment of D, D. M. C. Army Headquarters. 4874-4875_. 
I~  ,.,.. closing down of wireleu stations. 4858. 

Question 1'1'. contract for sleepers by North·Western Railway, .a68·4869. 
Question rt' coat and revenue of wireleae stations. 4868-.(.809. 
Question /"t' deputation to England -of Dr. Ruahbrook Williama. 481>9. 
Question 1''' establishment of wireleu telegraph. 4856-481>7. 
Question 1'1' high power wirele!!s stations. 4872-4873. 
Questioll I't' Kenya affaire. ~ . 
Question 1''' licence for wireleu broadcasting- in India. 48:>7·4858. 
Question ,.t: orders by North-Western Railway for .. Ieepers. 4871. 
Question ,'" price of chil sleepers. 4869. 
Qut:atioll rf' purcha.se of sleepers by North-Weat.ern Railway. 4865-4866,. 

4869-4870. 
Question "1' revenue of Wireleu Branch. 4860. 
Question "" Specialists in Medical Department. .s74. 
Question rl' tenders for sleepers on North·Western Railway. 4866,4868. 
Question t·" 6-year contract by North-Western Railway fo," sleepl'rII. 4871-

4'l7:!. 
Question (supplementary) rr contr&d for sleepers Rupplied by N ortb • 

Western Railw8l)'. 4843. 
Question (supplementary) "(' report of N.-W. F, P. Committee. 4441>, 
Resolution N' curtailment of powers of the Council of State over money 
. bills (adjourried debate). 4616, 4691-94, 4696, 4706, 4714, 471A-19, 4721. 

Resolution "" exercise of powers of certification by Governor General 
(Amendment of Section 67B of the Government of India Act). 
4317, 4320, 4321, 4322, 432.1, 4324, 4460, 

Resolution rl!. the grant of further Reforms under the existing con-
o .I!ttution in India. 4774, 4782. 4783-84, 4786. . 

I 



JNDU '10 LliiUlbLATI\l: AS j~ L  ~ A ~. 

~A A . lb. N. ll.-co,,.td. 
RAlOlution ,.t' liability to the Imperial Bank cooaequent '., on the 

failure of Alliance Bank a.nd the policy of the Financ..'e Depart-
ment thereon. 4766.' ' 

Resolution ,., release of Mahll1;l.p& Gandhi and other 'Political 
Prisonen. 4641. 

SANDHURST CANDIDATES-
Question ,y; selection of --. 4880-4882. 

,8ARA-SERAJGUNJ RAILWA.Y COMPANY-
Question f"tl ICWl to --. 4400. ' 

SARFARAZ HOSAIN" KHAN, KHAN BAHADUR-
Question I't appointment of non-domiciled pel'SOIlS 111 Bihar and 

Orissa. ,1\81. 
Question ,.e casualtie8, convictions; ete., lImong Moplahl. 4791-l793. 
Question 1'/5 Income Tax appeals in Bihar and Orissa. 41iU.' 

, Question ,'f' 1 nCOIDl' Tax Department. 4181-.4182. 
( Quefoltion ,'e office of Commissioner of Inoom,e Tax, P&tna. 4160-411;1. 

.sARMA, HON'BLE SIR NARASIMHA-
Immigration into India Bill. Motion to circulate for opinion. 
, MJ48-6049. Cl'Insidflration of ~ . 0073-11070, ~ . MQtion to 

pa88. ~ . 

Limn Aequisition (Amendment) Hill. Motion to ~ . 4886-87, 4800. 
Motion to pa.as. 4902-03. . . 
Resolution rl' I~  of claims of Indians in Kenya. 48]9-21, 4836-

37. 
HesolutioJl rt' desirability of continuR.nce of support to the League of 

Kations by India especiall)' in view ot the gl'ieYRm:tls of Indiana 
in th., Mandated Tel'ritorles of Tanl(anyika nnd PR.cif\c Islanda. 
41)84-4690 . 

.sARVADHIKARY. SJR DEVA PRASAD-- " 
Abolition of TranajJortAtion Bill. Motion to consider report of Select 

Committee. 4422-23-
Adoption j ~ II. Motion to refel' the --- to Select Com-

mittee. 4804. 
Cantonments Bill. Motion to conllider. 4968-09, 4962, 4966. 
Demands for excesa grants for 1921-22. 4912-14, 4920. 
Demands for supply grants for 1923-24. 49!l!i-27, 4980, 4940, 4941-42. 
Exprenion of regret on death of ,Mr. Pyari Lal Misra. 461'7. 
Expreuion of regret at death of. Bahu Baidyanll.tb Pruad S ~ 4667 . 
.ImmigratiolA into India Bill. Motion to circulate for opinion. ~

1)',)65. Motion to paSIl. !i080-8i. 
Indian fStampa (Amendment) Bill. COllsid61'ation of the report of Select 

Committee. 4667, 4659, 4661. 
Motion for adjournment to diIClIsa Kenya problem. 46tU. 
Motion for adjoul'omtmt to diacuaa the position of Indians in Kenya. 

(Motion not accepted). 0036. 
QU8IItion 1'e cattle km.d on Eastern Benp;al llliilway. 494 !i. 
'Question rr. cleri<,al rotrencbments following on· I ~  Committee'!! 

Report. 4]]4. ' 
Queation ~  development of Indian Stores Department. 406J..4088. 
Question 1'(; difference in practice in regard to custody of riftes by 

varioUI forc,-ee. 4134-4136. . 



INDEX TO LBOlfll .. \TIVF. AMflY.MBLY E A ~. 

SARVADHIKARY, HIR DEV A PTIASA D-t·tmfc!. 

Que8tion 1'" experimental press for printing U. C. Notes and Stamps. 
~~~. • 

• Question 1't' form of iuuing seizu res nnd death statistics in Delhi. 4060, 
400i. 

Question ,'(' fU!ll'tions of Controllel' of Contracts .• ~  
Question rr High Court Retrenchments, BengaJ.. 4132. 
Question ~ Indian Stores Department and curtailnlent of Stores. 
Depa.rtment in England. 4860-4861. • 

Question re Indianization of 8 units of the Indian Army. 4133-4134. 
Question r(' methode of purchase of manufactured articles. 4862. 
Question rr plague in Delhi. 4069-4060. 
Question f~ postal certificatell of TIs. 1,000 and financial results. 4862_ 
Quostion ./'" Postal ~  Banks. 4864-4866. 
Question rt: publi('utllon of pI agile mortality in Delhi. i 4062.' 
Question r(' purchase of textiles by Stores Department, 4861. 
Question f'e recommendations of Inchcape Committee ,.(' plantll and 
machinery, 4116, 

.Question ,'e reconstitution of CalcuttJL U niverlity. 4m. 
Quelltion re rellult of the recommendations of the Inchcape Committee. 

4063-4113. 
Question "e retrenchment due to report of Inchcape Committee. 4379-

4382. 
'uestion "e salt tax. 4114-4116. 
Question 1'(' trial of forgers of CUrl'ency Notes, 4863. 
Question rr, Vnivereity for Rajputana. 4798. 
Question re use of State plant...and machinery, Recommendations of 
Inohcape Committee. 4798-4800. 

Question (supplementary) r(' Anglo-Indians in Territorial and Anxi-
liary Forces, 4866, 

Question (supplementary) 1" ~ of an University for 
Itajputana. 4239. 

Question (supplementary) 1'('; failure of the Alliance Bank, 4343, 
Question (supplementary) I'" f ~  of railway lines, 4846. 
Question (supplementary) 1'( payment!! hy Imperinl Bank owing to:' 
failure of Alliance Balik. 42tB, 4219, 4221. 

Question (supplementary) 1'(; ~  of steps and ladders fol' paSBen-, 
gel'S on railways. 4946" ' 

Question (supplementary) n raised platforms on Bengal Nagpur Rail-
way. lI02a 

Question (supplementary) ~ registrable diplomRs of Military Assillt-
ant Surgeons. 4797. 

Question (supplementary) f'e report of N.-W, F. P. C\fmmittee. 4446, 

Question (suppleryentary) r(' revenue from unified stamps on promissory. 
notes, 4793. . 'II 

Questiorl (supplementary) rF.. • wireless broadcasting in India, 4867. 
Resolution "e admission of Indinlls into all branches of the -Indian· 
Army flUff'. Eshel' Committee's Ueport. 4283-87, 4299. 

Resolution r" concession of claims of Indianll in Kenya. 4823-26. 
Resolution rc ourtailment of powers of the Council of State over money 
bills. 4704-07, 

Resolution r(', desirability of contiDltance of IIUpport to the Lea.gue of 
Nations by India espeoially in view of the grievances of Indians in 
<the Mandated Territ.ories of Tanp:anyika and the Pacific Islands., 

• ~ f. 4671, 4671:\, 4590-91. 



dWEX TO LEOISI.ATIVK A S ~ I.  IH,;BATI::tI. 

SARV..\D,HIKAHY, SIR ~VA PRASAJ)-(·oIJ.rltl. 
Re'IIolution re establishment of (:onvention of non-jntf\l"IereDCCI hy the 

Secretary of Htate in matters where the Go.vernlDent of I ndhl ,and 
the legialature are in agreement. 4728. • .. 

Hesolution 1'(' the graJ;lt of further Ueforms under ·the exiBting oonetitu· 
tion in India: 4784. ~ .. 

Reaolution I'e liability on the Imperial Bank consequent on the failure 
• of AllianL'e Bank and the policr of the Finance DepartmeDtthereon . 

. 4738, 4.768, 4769-61. 
RelOlution .1'" Ulle of certification powet'lI uDder. the Government of 

India Act by the Governor General. 433i, 4334, 4336, 4336, 4337, 4338. 

:AASSOON, CAPI'AJN E. V.-
Indian Income Tax (Amendment) Bill. Moti!»l to L'ODeiiler. ~. 
Question rf' acquisition of a tug for the I raq River Fleet. 4839-4640.' 
Queetion (eupJllementary) Tf' payment hy Imperial Bank o""iuJ( 

to failure of Allianoe Bank. 4220. 
Re80lution "U., exeJ;ei..,. .of poweJ'tl of ~  ,by Governor G ~  

(Amendment of Section e1B of the Government of India AL-t). 4469-
71. 

Re80lut.ion rf' liability to the Imperial B&llk con.equent on the failure 
of AlJianL'e Bank and the policy of the Finance Depllrtment thereon. 
4734-4742. 

SAVINGS RANKS-
Quetltion," hOUI'S of c10eing of 

4391. 
and Money OrdeT Department.. 

RAW BUSINESS-
Queetion rf' -- in .. \mbala. 4300. 

SCHOLARSHIPH-
Queation/'t'. principle ohlet'ved in the- Ilwnrdof --. 4669 . 

.. SCHOOL OF COOKEHY-
Question n: .. -. 4206-4206. 

·8EAMEN- -Que8tion ,.,., Indian -- and Workmen's COllllleua,a.tjon Act. 4638-4639. 
Question T' position of Indian --- under Workmen'. Compenution 

Ad. 4169. 

SECOND CLASS ACCOMMODATION-
f 

Qucstion 1'1' insufficiency of ---. 4944-1046. 
'SECONDAHY SCHOOLS-• . 

Question 1'" Arts College and '--. 4 It33. 

HEGREJARY OF A E~ 
~  ,." cort· .. pondenoe with -- t',. Budgf't. 4130. 

Question 1'r, correlponderwe betll'een Central ProvinCe!! Rnd Government 
of India on matter. I'equiring 1\ refere-n<!e to' the Government of 
India 01' .--"-. ,4143 . 

..... ,,, " Convention of non·interfel·eJWf!.· 
,SEN, RAl BAJUDUR S. C.-

Deatb of --. 4063. 
•• 

• 

\ . . 
• . .~ . 



Ui/JEX 1'0 LBHISI,A'flVE ASHEMBLY DEBA'IXS. 

F;EPO¥S-· 
• Quelltioll /"t' )lrefe,'cntial t,I'Catmcllt to --. 4liM, 

~ A I  ELLAH 1,1lR. -
Qu('stion /'(' app)iNltioll undel' Cantonlncllt Code by .. ~. 41j8 . 

.sHAFl, ~ .  DR. MUH HlJt MUIIAMMAU-
Indiall Eviden<.'8 (Amendment) Bill (Mr. Agarwallar'fI). Motion to 

I'ciar to I-Iele<.-t Committee. 4243. 
~  /'( desi!':lbility of continuance of support to the League of 

Nations hy lntlia especially ill view of the grievances of Indians in 
the Mandated Territol'ies of Tanganyika and the P&Clific Islands. 
4681-4684. 

;SHAHANI, MR. I-i. C .. 

• 

Consideration of the Ailltmdment of ::;tantling Ol·dera. 43i2, 43i3. 
Indian Paper CUl"l'tmcy (Amendment) Bill. Motion to postpone con-

sideration of thc·-. 4367-69. 
indian Ii t&m ps (Amendment) Hill. COllsideration of thc I'eport of 

Select Comlllittee. 4660. .. 
Land A()()uisition <Amendment) Bill. Motion to refel' to Select Com-

mittee. 4606, 
'Oath of Office. 4064. 
Quelltion J'(' appointments to the Education Department in North-West 

• F'rontie,' Province. 4889. 
-Question ,'f' examination resul" of Vedic Bhratrr College. 4661i. 
Question "( g,'ant-in-a,id fOl' primal'Y teachers in Nortb·Wetlt Frontier 

PI'o\'in<.'e. 4668. 
'Question 1'/' maintenRlwe grant of Vedic Hhratri College. 4668-4669. 
'Question ~I  principle ohael'ved in the awA'd of scholal'8hips. 4669. 
-Question I ~ removal of ca,ntonment from Hyderl\.bad to Karachi. 6024-

5021'l. 
'Question 1'1' t"I1.I1SPOI't of wheat aud gram, in NOI,th·West Frontier. 4669. 
Question (8ullplementary) 1'1' abolition of whipping. 46i2. 
'Question (supplementary "f' apprentit'es in 'Henga,1 Nagpur Railway, 

Workshops. 4391. 
'Question (supplementary) /'(' l'OUlpilation of l'o,ihnlY establishment rolls. 

4633. 
Queltioll (aul)lllell1entluy) n uel\.th of Chela Mlltu all India.n ooolit: in 

Mulayo.. 4433. 
-Question ~  /,f exclusion of Hhagul' from Deolali Canioll-

llIell t. 4636-4636. 
-Quelltion (supplemelltal'y) N' expenditure on etluca,tion In Ajmel'-

Mel'W&I·U.. 4269., " 
'Question (supplcmentul'Y) /'( fllilure of the AlliIl,I)f;r- Hank. 4339-4340. 
-QuePltion (supplemcntary) /'( failure of banks. 4632. ~  
-Que8tioll (sIlPlllelllentaJ'Y) 1'(' house rent. fol' postmen in Ka,rachi. 4440-41. 
Question (supplell1ental'Y) "f: passing of anti-profiteering Acts. 4383. 
Que8tion (supplemental'Y) /'f' pl'ices of'Salt. 4449, 

'Quelltion (supplementary) t·f' procedure relating to admission or di8-
aJlowam'c of questions and resolutions. 4262-4283. 

'Question (supplementary) /'/' railway con('essions for· Hoy Scout. 
cricketel'll, footballel'8, etc, 44411. 

'Qu611tion (supplmnent&I'Y) /'f' rate of interel!lt charged on loan to Sara-
• 13e,'ajgunj Railway Coy. 4400. . 
,quJlltior. ~ I I  /'(' I'ates ~~  011. BIlls of Exchange, 4637. 
"Queltion (8upplem6utlu'y) /'t' redudSon of railway atll.ff. 4430 . . 

, 



UWEX TO LE!llSL.\Tln: ASllK)lCLY J)KU.\'lKS. 

SHAHAN I, lh. S. C.-('o,Jtd. 
Queation (supplementary) "1' regimental funda with Allianoo Balik. 4432. 
Question (aupplementary) ,.,. rl'nlovl\l of the Cantonment 01 U.vderMMd. 

Sind. 4831. 
QUOiltion (8\lpplementary) rt: retrenchment du":to report of InchclI.pe 

Committee. 4aa1. .. 
QU68tion (8upplementary) I"t! revenue to raihn&ys from return tickets. 

-'391. 
Queation (8upplementary) I"r taxes on Indian l:iettlen in Fiji., 4216. 
Queation (8I1pplementary) ,'t' termB of referent'e to Retrenchment Com-

mittee. 4961. 
R8IIOlution ·r,. admiuion of Indians into all j ~  of the Army in 

India, I·it/t, Eaher Committee'a Report. 4293-94. 
RelOlution /"t; ~  of pOWCt·s of the Coulwi! of State over money 

bills. 4 iHI-l 8. 
Re8olution 1'(' exercise of JlI)Wl'rs. of <.-ertincation by Governor General' 

(Amendment of Rl)ction 6ill of the GO\'l'rnmPllt of India Act). 4471-
75. 

I\faolution ,.,. the grant of further Reforms under the exiating constitu-
tion in India. 4779, 4788-·89. ' 

Resolution 1't releo!le of Mnhatmll Gandhi Rnd othl't Political Prisonera. 
4534-36. 

SHUKLA, P,UUIlT nEVI A~A
Cantonments Bill. Motion to ('(mlider. 4l1M-56. 
Oath of Office. 4839. • SHUTTLE TRAIN--
Quection rt: cancellation of -- between Rellnres and, Jioghal Sarll.i. 

4871. 
SIM, MR. GEORGE GAL ~ • 

Oath of Office. 40&3. 
SIND-

Qu_tion re income tax work in 4!176 . 
• SINGH, BABU BAIDYANATH PRASAD--

Death of ~ . 4667 -4668. 
SINHA, BEOHAft RAGHUBIR-

.. 
Question re correapondence between Central Provinces and Gonrnment 

of Indi. on matter. requiring a reference to .. the GovernDMDt ot 
India or Secretary of State. 4143. 

Quenton I'e reaolution8 and Bills in Indian Lef{i.lature. and actioD by 
Government thereon. 4142-4143. 

SINHA, MR. DEVAKI PRASAD--
Immigration into India Bill. Conaideratioll of 
Oath of Office. 4839. 

SINHA, Ru HABADUR LACHMI PHASAV-
Queation N'. articles on irregularitiel In Military Aocount& Department 

in II Tribune ". 4841. ' 
Question rc compilation of railway establiahment,fQlls. 4633. 
QueMtion rF- dangers to puaengtll" at Moheabkhulld Railway Station. 

4629. /' 
Question rr. employment of Branch Poet Ma8tel'. 462tt 
Queltion Ttl expenditure on Stores Department, Lolldon. ~. 
Que'lt!on re leave reserve in l'oatal Department. 46i!li., • 
QueatioJl re personal aasistllrDta toPOlt Muters Generall. I ~ 

I 



• 
INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

j 
'65 

SI~ A  R.u BAUADU.a LACHMI PRASAD-contd. 
Question "e reconstitution of office of Director General of Stores, India 

Office. 4626-4626. 
• Question 1'e reduction in the number of postal peons. 4627-'628. 

Question re separation of judicial and executive functions. 4633-4634. 
Question re Staff Selet1.ion R08.I·d Enquiry Committee. 4634. 
Question re waiting room at Moheshkhund Railway Station. 4628-4629. 

,SLEEPERS-
Question "e contrat1; for -- by North Western Railway. 4842-4844, 

4868-4869. 
Question re orders by North-Western Railway for --. 4871. 
Question re purchase of -- by North Western Railway. 4866-4866, 

4869-4870. 
Question ~ tenders for -- by North Western Railway. 4841-4842. 
Question rc tenders for --,on North Western nailway. 4866-4868. 
Question re 6-year contract by North-Western Railway for --. 4871. 

4872. 
:SIJEEPERS CONIFEROUS-

Question "'e purchase of -- by North-Western Railway. 4841. 
SOHAN LAL, RAt BABADUR BAKSHI-

Cantonments Bill. Motion to consider. 6010. 
immigration into India Bill. Motion to circulate for opinion. 6069-61. 
Question "e coDsumption of beef in the Army. 4863-4964. . 
Queition re importation of stores for Government Departments. 4678-

4679. 
Question 're post of Office Superintendent of Chief Engineer's Office, 

North Western Railway. 4678. 
Question re sa.lt sales and dutiea. 4679 . 

. Question (supplementary) re Public Services Commission. 4260. 
SOLDIERS-

Question re officers -- and followers from India employed out of India. 
4266-4267. 

SPECIAL MARRIAGE BILL-
Message from Council of State f'e the passing of the -- by ,that 

Chamber. 4718. 
SPECIAL TRAINS-

Que8tion re -- for mel as. 6026-
STAFF SELECTION BOARD ENQUIRY COMMITTEE-

Question' re --. 4634. • 
STANDING FINANCE COMMITTEE- • Election of Mr. Neogy to the --. 4604. • 
STANDING ORDERS-

Amendment of --. Motion to consider report of Select Committee on 
the -. 4371. Adopted. 4371. 

Governor Genera.l's Assent to Amendment of --. 4663. 
STANYON, COLONEL SIR HENRY-

Abolition of Transporta.tion Bill. Motion to consider report of Select 
Oommittee. 4412-13. 

iIontenments Bill. Motion to consider. 4974-75, 4980, 6010-11. 
(jade fj ~ ~  Procedure (Amendment) Bill. (Dr. Gour's). Motion to 

consider. 4232-33. .' . ,. 
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'STANYON, COLONEL SIR HENRY-contd. 
Code of Civil Procedure (Amendment) Bill. Motion to conaid.!r 

4360, 43b3-M. , 
COIlsideration of the amendment of Standing Orders. 4373. 
Expression of regret on death ol Mr. Pyari Lal Mil\ra. 4618. 
General Claules (Amendment) Bill. (Mr. Agarwalla!s). Motion to 

refer to Select Committee. 4248. 
Immigration into India Bill. Motion to circulate for opinion. 50118-

CIS. Consideration of --. 6073, 6080. Motion to pau. 6086·88. 
Indian Income Tax (Amendment) Bill. Motion to consider. 4300. 
The Indian StlWlP (Amendment) Bill. Consideration of the report of 

Select Committee on the --. 4662-63. 
Question re Air Fort'e at Drigh Road, Western Command. 4948. 
Question re amendment of Indian Divorce Act. 4637-38. 
Question re clallllification of political expenditure. 4636. 
Question rr contract for Bengal coal supplied to Admiralty and War 

Office. 4948-49. 
Question re endowed tombll. 4166. 
Question "f! legilliation re divorce suits. 4637. 
Question rc rate. payable on Billll of Exchange. 4636-37. I 

Question re working of Income-tax Department, 4947-48. 
Resolution ,'e conceuion of claim. of Indian. in Kenya. 4832-33. 
Rellolution re embankment project for 14e protection of Dere. Ismail 

Khan from the ero.ion of the Indus. 4616. .. 
Rellolution re grant of further Reform. under the existing conlltitution 

in India. 4778. 
Rellolution re releaae of Mahatma Gandhi and other Politioal Prisonerll. 

4M0-41. 
Resolution re use of certification powers under the Government of India 

Act by the Governor General. 4316-20, 4321, 4336. 
STATE PLANT-

Question re use of -- and machinery. Recommendations of Inchcape 
Committee. 4798-4800. 

STATEMENT (LAID ON THE TABLE)-
-- re competitive examinations in India for the Indian Civil Service. 

11021. 
-- re rellolutions adopted by the Indian Legislature during 1923, and 

action taken thereon. 4377-79. 
-- showing caleS in which Government have been unable to accept oer-

tain recommendationa of the Inchoape Committee. ~ . 

STATIONERY-, ..... 
Question rp conditionl of lupply of -- in use by the Le,ielativ8 

• Allllembly. 4110, 
~ E LI G LOAN-

Question re statement in the Presl re a -- in London. 6027-18. 
STIPENDS- • 

Question re -- of apprentices on railways. 4211. 
STORES-

Queltion ~ condemned -- and equipment. 4170-71. 
Question re importation of -- for Government Departments. 4678-

79. 
Question re los I of army calh, --, etc. 2407-08. 

STORES DEPARTMENT, LONDON-
, Question re expenditure on --. 4626. 

. ' .. , , . 
, 

• t-

• 
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STRATEGIC RAILWAYS-
• QueBtion rtl --. 4404. 

STUDENTS-
Question rtl education of -- for entry into the Army. 4201>. 

SUB-ASSISTANT 'SURGEONS-
Question 'Ttl classification of -- for W8.r gratuity. 4201. 

SUBRAHMANAYAM, RAO BAHADUR, C. S.-
Question rtl passports for passengers from India. 4877. 
Question Ttl revenue from Unified Stamps on Promissory Notes. 4793. 
Question re rupee loan. 4344. , 
Question (supplementary) f'e cost of Government printing. 4848. 
Question (Bupplementary) f·e. the failure .of the Allia.n<le Bank. 4341. 
Uesolution T(; embankment project for the protectioq of Dera Ismail 

Khan from the erOBion of the I ~ . 4610-11, 4615. 
ReBOlution Te exercise of powers of certification by Governor-General 

(Amendment of Section 67B of the Government of India Act). 
4475-78. 

~ Resolution re release of Mahatma Gandhi and other Political Prisoners. 
4550-53, 4564. '" 

SUPElt-TAX-
Question re income Qnd --. 4791-92 . 

• Question re revenue from Inooole tax and --. 411>3. 
SUPPLEMENTARY GRANTS-

Demands for -- for 1923-24. 49511-22. 
SUPPLY AND TRANSPORT OORPS-

Question "e discontent in --. 4174. 
Question re employment in --. 4175. 
Question ~ King's Commissioned Officers in --. 4175. 
Question re pay of clerks of --. 4173-74. 
Question Te pay a.nd strength of --. 4174. 
~  re revision of pay of --. 4176. 

SUPREME COURT-
Question re -- for India. 4058-69. 

T 
TARIFF BOARD-

Question rtl appointment of Mr. O. Rainy as President --. 4395. 
TAX-

Question re -- on thelas. 4179. 
TAXATION-

Question 're -- at Bhagur. 4434, 4435-36. 
Question ,'e incidence of -- in Bhagur. 4436. 

TAXES-

• 

Question ,'e cancellation of order suspending -- at Bhagur. 4435. 
Question re -- in Meerut. 4179. 
Question re suspension of -- at Bha.gur. ' 4436. 

TEA AND OOFFEE ROOM-
QUtlstion TC -- at Meerut. 4345, 

E~E A I S  CAPITAL ~A  ON-
DeJlli6n\:ls for excess grants under head 4939-42. 

• 

• 
• 

I 

'\ 
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TELEGRAPH STATIONS-
Question re --. 4144-46. 

TELEPHONE RATES-
Questionre enh.a.llcement of - in Lahore. 4447. 

TERRITORIAL FORCE-
Queation' re strength. of -. 4866. 

TEXTILES-
Question Te purchase of - by Stores ~. 4861. 

THEUS- , 
. Question re tax on -. 41'19., 

THIRD CLASS CARRIAGES-
Question re urina1. in -. *'-

THOS. COOK & SON-
Question re concessions to -. 4140-41. 

TIME TABLE-
Question re alterations in - of Oudh and Rohilkhand Railway. 4669· 

70. 
TIME SCALE- • 

Question re - on Great Indian Peninsula Railway. 4149. 

TOMBS, ENDOWED-
Question Te -. 4161;. 

TRADES UNIONS -
Question re regi.tration of -. 4876. 

TRADE UNION LEGISLATION-
Que.tion re -. 4168-69. 

TRAFFIC-
Question re control of - by Military inata&d of Police. 4118-18. 

TRAFFIC FACILITIES-
Question re - on railway.. 6024. 

TRAINS-
Question re irregular running of - on Bensal Nagpur Railway. 6022· 

23. 
TRAIN CONNECTIONS-

Question Te - Oudh and Robilkband Railway. 4670. 
TRAIN TIMINGS-

Question re - on Oudh and Rohilkhand Railway. 46'70-'71. 
TRANS-BORDER PEOPLE-

Question re abductions by --. 4386. 
TRANSFER OF PROPERTY ACT-

Question 1'(; revision of --. 4129. 

TRANSPORTATION BILL-ABOLITION OF-
Nomination of Mr. Abul Kalem on Seled Committee. 4184. 

TROOPS-
Question re employment of - in field .erviee. 411'7. 
Queltion re reduction of -. 4129-30. , 
Question re statistics of British and Indian -. 4126·27. 

TUG-
Queltion re acquiaition of a - for the Iraq River Fleet. . 4.339.;40. • 
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. 
UNIFIELD STAMPS-
., Question '/"1'. revenue from _. on promialory notes. '793. 

UNITS (INDIAN),-
Question re cost of Military Colleges in India and of --. 4856. 

UNIVERSITY-
Qu •• tion re --at Agra. 4133. 
Queation re --at Agra or Cawnpore. '133. 
Question re --for Rajputana. 4798. 

URINALS-
Question "e - in third class carriages. ~ . 

V 

VEDW HHRATRI COLLEGE- ~ 

Question re examination results of --. 4668. 
• Queation re maintenance grant of --. 4668-69. 

VENKATAPATIRAJU, MR. B.-
Demands for excess grants for 1921-22. 4910-12. 
Question ,.1'. allocation of railway charges, 4210-12; 
• Qucstion ·re appointment of Indian on Railway Board to represent the· 

Indian point of view on railway policy. 421 IS. 
Question l'e appointment of Mr. G. Rainy as President, Tariff Board.. 

4395, 

Question ,'e Army education. 4206. 
Question re compensation for articles lost on railways. 4209. 
Question ~ concessions to railway compa.nies. 4212-13. 
Question 1'1'. duties of Royal Army Medical Corps. 4207. 
Question ,'I'. education of students for entry into the Army. 4201S. 
Qucstion re imported coal on Great Indian Peninsula Railway. 4209. 

Question l'C inclusion of land values in railway ca.pital account. ~ . , 
Question l'e increase in pay, allowances and pcnsion granted since ~ 

Reforms, 4204. 

Question re increase in Royal Army Medical Corps. 4206. 

Question "1'. Indians in Indian Medical Service. 4206. 
Question rt' Indians and Anglo-Indians as Assistant and Sub-Assistant. 
Surgeons, 4206-07, 

Question "1'. 1 ndians in higher railway posts. 4213. 
Question re India.n women in Fiji. 6021-22, 
QUe8tion re Indianisa.tion of Indian Army, 4204-05. 
QU(1stion I'C loss of Army cash, stores, etc. 4207--08. 
Question ~ loss on railway companies, 4211-12. ... 

Question t'e losses on railways. 4212. 
Question rf! loss on Assrun Bengal Ra.ilwa.y. 4214. 

Question re preparation of statement of profita and losses of railways. 
4214. 

Question 1'(' price of kerosene oil. 4393, 
Question 1't', price of petrel, 4394-91>. 
Question ~ profits and losl on railways. 4211. 
Question re proportion of Indian and Anglo-Indian nU'raes with the 
"Army,. 4206. 

~ I . II  re purchase of railwa.y ma.teriAl in London. 4210. 
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VENKATAPATIRAJU, :BIB. .~ . 
Question re purchase 01 railway atores. 4213. 
Question re railway capital. 4212. 
l.)ul'stion t'e railway rene"ala. 44.80. 
Question rt reduction of Imperial Service cadre. 45!03-(K. 
Question re reduction of railway working expenditure. 4208-1lil. 
Question re reduction of railway staff. 4429-30. 
Question re results of O'Donnell circular. 4103. 
Question re revision of Indian Railways Act. 4.,.0. 
Question re waries on railways. ~. 
Question re stipends of apprentices on railways. 4211. I 

Question re. school of cookery. 4206-06. 
Question re strength of Imperial Service cadre. 4204. 
Question re subordinate hospital staff. 4429. 
Question re taxes on Indian settlers in Fiji. 4216-17. 
Question re training of India.nR for the Royal Air Force. 4208. 
Question re trAining of Indians on railways. <dIe. 
Question re training of railway mechanical engineers. 4210-11. 
Resolution rt! curtAilment of powers of the Council of State over Mo.,. 

Bills. 4710-11. 
Resolution re release of Mahatma. Gandhi and other politicaJ prisoners. 

~ . 

VICEROY, H. E.-
Message from -- re attendance of Members of the Legislative Assem-

bly on 28th July, 1923. Il030. 
Motion of expreBlion of gratitude to -- in (.'Onne(.1;ion with the 

La.usanne Treaty. ~ . 
Speech delivered by - to the Council of State and Legislative AlBern-

bly at the close of the Bession. ~ . 
See " Governor General." 

w 
WAGONS-
, Question re insufficiency of --. 4943-44. 

WAITING ROO)[-
Question re -- a.t Moheahkhund Railway Station. 4628-29. 
Queltion re closing of -- at Benares. 4671. 

W AJIHUDDIN, HUl-
Motion to refer to Select Committee the 'Santonmcnts Bill. 4186. 
Question re ~f  of Syed N asiruddin Hyder and Bahu Bishoath 

Pershad, Tehsildars. 4141. 
Question (supplementary) re hardships of pilgrims. 4267. 

l{ AR GRATUITY-
Question re claslification of Sub-A8si8tant Surgeons for --. 4201. 
Question 1'e -- for Civil Sub-Allistant Surgeons. 4200. 
Question re refula.l of -- to Civil Sub-Alsistant Surgeons. .200-01. 

WAR On'lCE-
Question re capitation charges payable to the --. 4138. 
Question re contract for Bengal Coal supplip.d to Admiralty and --. 

4948-'9. 
WATER SUPPLY- • Question rtl -- in Railina Hoatel. 1SOZ9. .. ,. 
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WATERMEN-

• Question Te dismissal of -- on North Western Railway. 4446-46. 
W,AZIRISTAN-

", Question re military operations in --. 4139-40. 
WHEAT-

Question re tranllport of -- and gram in North West Frontier. 
WHIPPING SENTENCES-

Question re ~  of --. 4672. 
WIRELESS BRANCH-

Question re revenue of --. 4859. 
WIRELESS BROAD CASTING-

Question re license for -- in India. 4857-68. 
WIRELESS STATIONS-

Question re closing down of --. 4B1S8. 
Question re cost and revenue of --. 4858-59. 
Question re high power --. 4872-73. 

:\'fIRELESS TELEGRAPH-
Question re establishment of --. ~ . 

WOOD FUEL-
Question re claim by Rohilkha.nd a'rtd Kumaon Railway for --. 

'\ft)RKMEN'S BREACH OF CONTRACT ACT-
Question re repeal of --. 4168. 

WORKMEN'S COMPENSATION ACT-
Question 1'e Indian seamen and --. 4638-39. 
Question re position of Indian seamen under --. 4159-
Question re postal employees under --. 4159. 

WORKMEN ON RAILWAYS--
Question re leave rules applicable to --. 4145-46. 

X'MAS CONCESSIONS-
Question re --. 4404. 

y 

YAMIN KHAN, MR. MUHAMMAD---'-

4669. 

4406. 

Code of Civil Procedure (Amendment) Bill. (Dr. G!jIur's). Motion to 
COD sider . 4233-36. 

Code of Civil Procedure (Amendment) Bill. Motion to pass. 4366. • 
Motion of expression of gratitude to H. E. the Viceroy in conneotiflo 

with Lausanne Treaty. 5037, 6038. 
Question re condition of employment in Supply and Tranllport Corps. 

4175. 
Question 1'e discontent in Supply and Transport corps. 4174. 
Question re King's Commissioned Officers in Supply and Transport 

Corps. 4176. 
Question re pay of clerks of Supply and Transport Corps. 4173-74. 

• ~  re pay and strength of Supply and Transport Corps. 4174. 
,Q'\iestion re revision of pay of Supply and Transport Corps. 4175. • • 
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